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Tuesday, July 36, 1874/Sravana 8,
1886 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

PROF. MADHU DANDAVATE:
Before I put my question, I request
that as questions 121 und 123 are al-
most 1dentical, they may be taken up
together. The resolution referred to
m question No 123 containg exactly
the question No. 121

SHRI 8. M. BANERIEE:
Ramavatar Shastri is here, Sir.

MR. SPEAKER: We also examine
whether the questions are sjmilar or
identical and if they are similar or
identical, they are clubbed together.
But, in this case, they are not identi-
cal Question No. 123 is a different
question.

oft g Jewd : Y waw HX
q8T ¥ 47 wEAw oF Ay A g u
TitemeT § 8

wegw wgw : srsar 400 gfen
L1

Shri

Rallway Minister's Statement
Relayved on All India Radie on

21th May, 1974
121. PROF. MADHU DANDA-
VATE: Wil the Minister of

RAILWAYS be pleascd to state:

(a) whether the Railway Minister's
statement expressing the willingness

1257 L8-1.

of Government to resume negotiations
with the representatives of railway-
men following the withdrawal of
strike was relayed on the All India
Radio on the 27th May, 1974; and

(b) if so, when do Government
propose to resume negotiations?

THE MINISTER OF RAILWAYS
(SHR! L. N. MISHRA): (a) Giving
my reaction about the umnconditional
withdrawal of a strike tc the press on
27th May, 1874, I told them that dis-
cussion between the management and
the workers are always desirable as
it i¢ one of the essentials of 'Trade
Union movement, The same wag also
relayed by the All India Radio in
their bulletin at 9.00 r.Mm, same day.

tb) It is for the twp recognised
Federations in the Railways to pro-
pose any discussions under the Per-
manent Negotiating Machinery or
under the Joint Consultative Machi-
nery.

™ awgdd & ged ® U awe
ufaf (fsvrer drmfederr ed &
us fr IEd=w 2w) ™
26 %7, 1974 WY afew
e

%123, st THIAT? SEWY ¢
o WERHTOAY TR :

W W qAT TT FA A F
g fx

(%) #ar ¥ wAgd & A9y A
TET AR AR AT 269 1074
g gf 437 3 anve wema
FETL AT AT 31 X §; Wik
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(=) =fe g, ar sa+r A &3-
Tar 47 & A AT YR AT 39
are 7 #37 wlafsa & 7

THE MINISTER OF RAILWAY
(SHRI L. N. MISHRA): (a) and (b).
A copy of the resolution adopted at
the National Coordination Committee
for Railwaymen’s Struggle meeting
held on June 26, 1974 has been recei-
ved. As Government does not recog-
nise National Coordination Committee
for Railwaymen’s Struggle no cogni-
sance has been taken thereof.

FROF. MADHU DANDAVATE:
The reply given by the Minister
appears to be an after-thought I would
like to know this from the Minister.
Is it not a fact that notwithstanding
the provisions of the permanent
negotiating machinery and the joint
consultative machinery, independent
of these provisions, negotiations were
conducted with representatives of
railwaymen till 30th April, till the
arrest of Shri George Fernandes?
Why is it that only after that, only
now, instead of resuming negotiation
which were conducted till the arrest
of George Fernandez now a reference
is being sought to be made to the
permanent negotiating machinery and
the joint consultative machinery?
Therefore I would like to know
whether the same negotiations which
were conducted till 30th April will be
resumed and if you do not propose to
do that what are the special reasons
that have arisen after the withdrawal
of the strike.

SHRI L. N. MISHRA: We conduct-
ed negotiations with AIRF- to which
the hon. Member belongs and with
the NFIR. My Colleague Mr. Qureshi
was there and I also participated in
the discussion, There was agreement
on 6 points;, On 2 points we could
not agree. And we dispersed. After-
wards strike took place. Mr. George
Fernandez was arrested and today
the position is that 6 points have been
acceded to and on remaining two
points, ‘bonus and parity, we are not
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going to accept. Therefore we feel

like this. There is nothing to
negotiate. We dig not negotiate with
NCRS, or whatever name it 15; we

negotiated with AIRF and NFR as my
invitation and the letter to the gentle-
man will show,

PROF. MADHU DANDAVATE:
I want a clarification. He says, on
six points there was agreement and
on two points no agreement could be
reached. He says there is nothing
further to be negotiated. It is a very
sonsitive issue. Is it not true that
even the six points have not been ac-
cepted by the All India Railwaymen’s
Federation and other representatives.
who accompanied the Federation?
The Government might have decided,
but the point is, the Federation has
not accepted them. How do you say,
there is nothing to be negotiated?
Therefore I would like you to clarify
your answer to the first question and
then I will put my second question.

SHRI L. N. MISHRA: The discus-
sion was obvious but there is nothing
to clarify, These six demands were
accepted by Government and  the
minutes were to be finalised and re-
presentatives of the two organisations:
participated in the discussion. When:
these minutes were Dbeing finalised
and they were about'to be adopted on:
the 2nd morning meeting, in between,
something happened. The meeting
was held. AIRF people did not parti-
cipate. Of course, the N.F.I.LR, people
were there. Of course, the Govern-
ment’s decision was announced. I
am prepared to say that these demands:
were acceded to and there might have:

been some reservations here and
there. By and large, they were
accepted. Even though they do not

accept them to-day when six demands
were accepted, nothing more can be
done. (Interruptions).

MR. SPEAKER: Kindly sit down
I do not accept violation of the rules
by a responsible professor like your-
self. I would not mind if you strai-
ghtway put your supplementary. Do
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not ask for clarifications by way of
another supplementary and all that

PROF, MADHU DANDAVATE:
Because I respect the Chaw, I now
put my supplementary

MR SPEAKER-‘ It is much hetle
to ask straightway your question

PROF. MADHU DANDAVATE:
Not accepting my first question fo
clarification, my second supplementary
is this 1In part (b) of his answer,
he was required to discuss under
the piovisions of the permanent negec-
tiating machmery or under the provi-
s10ns of the joint consultative machi-
nery Is it not a4 fact that even under
the provisions, already agendas were
prepared but, 1n spite of that, and
even, after the strike, when the All
India Railwaymen's Federation had
already sent their agenda no discus-
sions were held” Ag far as the pro-
vision under the joint consultative
machinery 13 concerned as early as
February, an agenda was sent tg you
Even as late a4 1n April, a  meeting
was supposed to be held But, for
some reasons or another the meeting
wa, not held Why do you make a
reference to the provisions of the joint
consultative machinery at all” Is it
only ty delay the negotiationg and
postpone them"

SHRT L. N MISHRA: There is
nothing to negotiate g0 far as  six
demands are concerned. There may
be many more demsnds I do not
say that all their demands have been
tulfilied I never gald that and I pever
claim 1t There might be several
questions, I am told the meeting was
held That is a regular feature The
meetings are to bhe held at three
levels Y am not opposed to that
What 1 said was that negotiations on

those points cannot be held (Inter-
ruptions)
MR SPEAKER Now you wall

please sit down

PROF. MADHU DANDAVATE:
My second supplementary 15 this. Why
negotiations were pot held?

SRAVANA &, 1806 (SAKA)
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MR. SPEAKER: No, please You
will kindly sit down

ot Tare et © #T gE AW
7 § f& e ¥ oAl § o gen
gurfite ¥ @y =g 7rze{, wo A,
Y pdt ot qgadt Rawarswan
# W ®Y o fs geme ¥ a A
& xog A faody ot SfwTH & Farre
#¥ Fre T a7 anofy ol wy
& R 7y ofr 2 ar fr = wed
& A7y, I WA & Avg auEEr
AT AT WTE AEEAT T AATENA
frarar Sy wT & QR ST
¥ 4y A7 fEv o @ @ v o AT
iy dyvw & A9 guEwar 4t
A 99 T W sifas § W1T R g
A% ¥ /IET AAE F A9 g€
fegam & aogy o=Aa & W
forvarremey A w7 v g 7

st gwo qae faw  Favarram
sy fafr e wgT AN
SHT 7ot ¥Y aay g I o gt
§ foeflt aell 3, ¥ & ¥w IRE PN
@t Al & W A g W am
¥ gw® qed Y wgr av P gy & ey
e ¢ s mree 9t Wi
Ik W wiofer g7 wotew
g & Ty i gRT 1 ot Wt
g & 3oy wqrw o @ g T e
AT AT geariAaY & ufx § a ey
JETIT ET sywpre & oiT W W
IO T WY W QRE

off Yot et wEEQ ®
=T WEHY H{ A gO W1 0% Ifaq
aft grn fr Q& T A—ATHAT ATX
¥ fe Pl wore & F iy #
w § SX wfewnw  mwry ¥ femy
sy ?
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Wt qwe gwe fywt :  ATAWET
X[ @ O SATH §, W EOT ATHA §
waTd e Ay £ &Y g § fr et
TO QA I9d §F e fraww
/A N gwarAw Af 0 aofew oA
W WY T QAT § WiAeATH X7 YU
w8 7 O g 9 @rar o
i wred fag & P fewd w0
frewme go, fend B feg wo o
19 g & wi¥ frame gy & WX
s e atEwfawacd T
A " AT Wi T BT O B fRXy
TR HRER O OF oW g
g 7R ¥ Wl W AT AT AET
g ¢ & IRy A A AT an
% 1 gfefaquer  Ffaw w7 @y of
~g1 1 feqr ¥ fafeaige R w1
qor zaTer wad aft &

o  wHEHATOTN qi¥W - WG
T e fr we w7 § o o fawre &t
QAT q7 WiT IARY /O fEar wav 97 )
Hfwa fme o €4 9 faqre |/« W v
o 72T W1 Q@ 9 & 1AW #AErT
7@ frar way ¥, wa 6w *gE 4 f®
FAH! FETT FT fAQT T 1 @
A U FT Ay iwfe 7 I awm
afafr #c 39% At & ¥1g 43 47
e #Y ) @ ATE W 0% W 0
aF erE WX  An & A 437
WY WG WA #7497 TN 2
wreE wreAmEAr & g A fafas
T g7 FEAATAT § M ydAny
?‘t TET &, SART AEF¢ 7 {1 ;1 e
Z, 3T TqIATSTE f’FﬂT‘iﬂTﬁT A
T AFTEY AT smmwz 71 ¥fan
U7 T AR 3 7 OZA A4 AT
X FTTT AT #1 5F S natarfe 5
T qg qraat fo e 74 fa 37a 7 fafw e
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st gwo qwo faw : ¥ f I
N =TT AT DEUAT AT W 8§,
R w3y § o qaeaq aqd afvfe o
IARY ZAT 1€ wrequy afy fY, sawr wrg
wrfrar T frar g T § K3 wear gy
au§ & {7 e 7 I o) At wwd A
HATT &1 QT WX A5 THAT A8CT Ay
2 1w T IAAE off dioar TR &
a1 7 3% Prg &are At g W & vaay
T WA ) g o AT W o
@ w1 ma §, fafvergdn w1 gy
2 & aies 2T g 1 19T ag o wgr
dfrsmdvadr sTo Mg & 1 34
At wvar T & Aqrv feegear § wafe
17 M@ ARGT RN ETAE L 347 & 32
I4% T w § 71 Peafuee meordiy
&1 TaF & 37 Fvqg g ¥ AT 9T
srivien w7 7 ¥ 1 a7 § wodr v
sifet & s qT g vy 3 fafemTr-
TAT FT AAT ZAITT AE 2 ) FTE 989
TN 97 E1 A% § ) W foer ot ax Y
qATT ET TFAT WEA E A1 £27 MW APEA
g9 o 7751 7 § adt a7 70 | (egwarr)

ooud WA 17 w7 7 A wmar
FTEMT A AL AT AT g T A
aet qfve= & af ¥, <o e dar
FTH &

SHRI SAMAR GUHA: On a point
of order. Can the hon, Minister go
on repeatedly making wrong estate-
ments? Here are thousands of
telegrams and reports that we have
bren getuing that they are not being
remnstated and break in service ia
going on I want to know how the
hon. Minister iz making statement
after statrment which is factually
wrong

stacfag arrraw ot - wd)Y g

A v E omg et oF g7 07 33 A Ay v 1 Y g T firgwodte
TTTAR AW T F A AT E 7AYo wrve ne WY wrrdrRazyd oY fored
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ek grew gd Anfwoz fear aY s
wTen § b rafe gad oo® o e e
qTr ¥ Y qYA ¥ FET WA ¥
W% ¥ fir gt S Frprme s dfviw &
Yy w34 A v g dYo HYo W7o
oge ¥ FrAue ¥ & fom o9 w0y
Jor gd ?

farr femriom #Y s Tt 4T IAE
a1t % uraw ¥ frz (minute) Agrv
forar afr gt, aYear S7 9 fETE
gamr iy, atv  afg #f, d@r few
formmess 43w & w17 fr fem
AN F g™y ?

s gevo qae frm : TF T AY A
¥4 w7 o g & Y€ arraty ar dsw
qFodtodTonTT OMo A WY & | W T
for oy QY Fomrams e 3o £, 0o wréo
|/ Q6o ﬂ\t Qd7o Q%o !I'T{'o L 1580
&7 WY & AT s &, Ier awA e
fordY fx wre wvr o dsio & for
WY FTAT WIE 9T w%A § 1. I¥ 97 6§
smgra Al & am AT AR
A} guA wrgar £y wweg wfafy sy wdy
Aty A Y § W A Y aAew &
YT %8 ez FT IHATI EY A1 faan
R e At WY Af WA oA
qg® WY 7Y qrAE 7 39 AR 47 AT
o & 5 o oy s &Y

wgt 4% faea Ay avr 1 9 faa-
28 daTT g T T Az w31 3T faa
AT BET A, gHIL AT A7, Go WF o
WT<o Qhe & A WY w0, A7 AW A
# ¥,990 Qho mrfo WTTo HATMTWY
WTT | TETER IA 9T I ATRY & | 3T
fer am-wTer QY AT #1 A KTANT
W a5 for oy 9w fragwry
35 g A ) WA WAWE, 0o
gee wre UTTe ¥ SR AT 1Yo Mo
WTCoQ% WY AT § IR QY 0
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Az & I gt arar 0 A7 e
¥ 39 €Y @it 7 K7 H w7 £

st wefag aromw ot - ST AvTAC
A T BT EW A AN A el ?

it gero o fimr - ot Al iy
0o Uho HMTEo W7o & THY T IAHL
awr  fwmr

SHRI MADHU LIMAYE: Who has
signed the minutes? Which organi-
sation hag signed to the minutes?

SHRI L. N, MISHRA: 1 have said
2 number of times that the NFR
people have accepted the signing of
the minutes; the minutes were read
out and they all accepted it

SHRI SAMAR GUHA: The hon.
Mimster says that they had accepted
the signing of it. How is it possible?
Kindly ask the hon. Minister to state
who had signed the minutes? 'The
question wag straight namely whether
any of those things was signed, But
he only says that they were accepted.
He has not said whether they were
signed or not. That is the most
relevant question, He hag not
answered it.

SHRI L N. MISHRA 1 do not
understand why they are beating
about the bush. I say that all these
who were present there accepted the
minutes of the meeting: they were
read out by the Chairman T cannot
remembey who signed it; the member
nf four or five delegations were
present  Thevy may better azk the
NFIR people whether they accepted
it or not. I would say that T am not
going to pive out the names, because
1 shall b= embarrassing by friends by
doing so But 1 mught sav that there
were a number of Members of
Parliament in the delegation of the
ATRF also who had accepted the
minutes of the meeting. (Interrup-
tions)

SHRIMATY PARVATH!
NAN:

KRISH-
He is misleading the House
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SHRI  DINESH CHANDRA ; I -
GOSWAMI: In order to avoid an o F A , T wedvard
impression in the minds of the dY 1 % A WE f‘ TR RN
workers that there has been #WW ¥ are WY FHanfcl & & Tl
wviclimisation, I think the cases of 3 %
termination of service should be 1= wi ﬂﬂ ar @ t P s “m
isposed of as early as possible, One ¥ SWtHTC ot qr faehy forarer & s 1
of the difficulties experienced by the  ITH HTAIIW W q9 forey AT Y &1
General Managers in thig connection ‘.@ E qi AT FTITEY vorrory ¥ Y o

is that they do not have the power
of reviewing their own orders, This
has to be done by the Railway Board.
If these cases come to the Railway
Board, it will mean a lot of delay
in  their disposal. In this view
of the matter, have Government any
proposal to confer the power of
review on General Managers or have
Government in view any other
measures to see that these cases are
Jispnied of as early ag possible?

SHRI L. N, MISHRA- So far as
break n service is concerned, the
penple affected were 55 lakhs Out
of them 60000 cases have beren
disponzed of and their break in service
has bren condoned. Al the Zonal
Managers are going through them
and I think it should not take lone
to dispose of them On an individual
basis each case 1 being considered

SHRI DINESH CHANDRA
GOSWAMI: In the NF Railway, the
General Manager 1s saying that he
has no power to review his own cases
under the rules, Are you conferring
on him the power to review these
cases or are you following any other
procedure to see that the rases are
disposed of speedily?

SHRI L. N. MISHRA: We have
decentralised. We want ouick dis-
posal of the cases. Zonal Managers
will have the power, and have got
the power,

ot wew fagrd ot : Iw g
¥ v frOuY 261 & 59 mfeay Y
sam wdY & g amf g ov ) et
T A R d 7 gam s f
T gearw wifqw ¥ oY arg 8 fax

€1 & st wrgar § fr wn Ay feafa
ot w1 (waEww) w9 owE
@ &1 F orer argar g i oY qoit
wad afafy 47 3% "1 TG qTW
FW 7 w7 9@ sfemg § ?

ot go gAe fam : #F grow #
%71 f% g9 %1§ a9y wfafy &y ady ad
#1 As¥ny Frmgse g aw 3fewr
3T TEMA A% AmaE wwe
or% ifzgr  tFafa g AW ¥ A
AT ERar € W ot wix
afqeg v §v | &t AF a3 AT W
wa g afeasmgiasr 21 9 9w
AT ZRITATHINIAT 1 T4 gAY
& w48 grar £14QTY AgT 0 A AvATal
w1 77 giwens JEr g1 gy &
A1 WIRAT 9 $3UF F A1 2w fEy
feriidza o Aar ¢ e adara g
ot /Y7 % A 1 A1 AT AFAT I
a1 i3 A4 § 1 9 gAY e el
av gw Ay 433 ¥ fAq dar § 1 &fes
7T A1 A (SWANIR) 1+ T qg AT G
Fgm fx g ooy w7 8 &1 Hfer
FYFTT €1 ATH ¥ Sr{ET Y Ay «r
f¥ ZENI wHTeT MY A §F £ By
faar amar 1 w3 avd T AjE gEk faor
F7ET ¥ a7% ¥ 7 faar wqr 40

st wew fagrdt wradut : gw Aty
grgae A i A s g &)

oY qwo qwe  famy : T Y ¥
Afer Fad ¥ T WT MW

it e fagrdt wveeddt : dror et
wraw g aemalgrayartvé dss
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% 7 mEd qarar ) afqga § ad aa
d3F H ¥ | %1 BRI AAT AZAZ FV
T & AV 12 KIHAT HATAT | AT
L gE IGA A ATV XTIE | IR
AT & (AT J.12 ad 21 (sgaw)
AW FT qGqTT TG WATY | ATTHT
TN KA AT ARl ® G JAF<
arErd & foe o ar o 1 araEE

YFT7 gRIT a1 Agt ? AT & 9E
mr faafa 9t 1 w3 3w faafa &

39 . [N
I R FATTEIL | ?g: L 3
e IR WS e T LI DS

& T TIIILN e
~,

st U0 URo fAA . 7 AN
TETT AET & | AIHAT AT ZITET AFT
FoatiggT Ffa vRT AY 9B &
AT aTgz wIAAT ATAT L AT AST AT
qr | gan? fzora 0v @ ame ggr fR
T R ATE T ReAT AR HIAA
TRV | WA FETE AT 2T AFATE
T AT A2 W ®IT T A0AZT ATt 7T
TR ATT 72 5T £ | ATAT 1@ AFAT
2| TETO WA W AT/ AT [E ZAT
Ll 1

~
=

E AR [ FIA 5ZA 2 HTATT O o
ro Hro W¥o To H FITAT Y F
13 §IT 371 48T 2 | 284 2218 % Co
ATSo Lo THo I ITT ¥ (4T T@IAAZ
fF ag faasr fr =12, 797 T19 ST
HIAE | gH ST 7 RIE TS TGl
2\ gRA TaT g fF i T ANST FAT 8
TAo Hlo Hio Mo TTo, TIHT ATFATT
Ri‘ffrﬂi% | To iﬂ'éo AT7Zo THo &I
Q& 7A€ wE 2 1 3AF AT AT
AFT -0 FFAT AT AT AFF £

SHRI PILOO MODY: Every

newspaper called it the Prime Minis-
ter’s three point formula

SHRI L. N. MISHRA: It was not
the Prime Minister’s formula.

SRAVANA 8, 1896 (SAKA)

Oral Answers 14

SHRI PILOO MODY: Then why
should the newspapers say so?

SHRI S. M. BANERJEE:
a point of order, The name of Shri
F. A. Ahmed, who i3 ng more
a Minister, hag been mentioned, He
is a Member of this House. He was
a member of the Cabinet and since
his name has been brought in and it
was said that the formula was given
by a member of the Cabinet, he
should be asked to come here and
clarify, He is in Delhi, If it is found
that he is wrong, such an irresponsible
person should not be voted as the
President of the country.

Sir, on

WR, SPEAKER: This is not a point
ol order., Such points of order should
not be raisedq during the question
hour.

»HR1 INDRAJIT GUPTA: The hon
Minister goes on insisting day in and
day out that six of the demauaus
conlainedq in the sirike notice :lad
tecn accepted, One of the demands
was the abolition of the system of
casual labour on the Railways and
according to him it has bcen accepied.
i should like to know from him
whether during the course of the
strike several thousands of werkers
whno had completed six months and
'‘more as casual labour and had already
brcome what is known as temporary
workers enjoying regular scales of
pay have been discharged and are
now being told that they would he
taken back to work only on condition
that they revert again to the status
of casual Yabourers on daily v age
basis

SHRI L. N. MISHRA: Shri Indrajit
Gupta had raised the point during the
debate and in Calcutta also when he
raet me. I had stated that within
the purview of the recommendation
of the Miabhoy Tribunal -casual
workers would be taken back on the
lines suggested by them. I shall try
to find out if femporary workers are
being treated as casual workers; I
have not come across such cases.
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There is one thing which Mr, Gupta
will appreciate. There has been a
break in service in almost all the
cases of persons who had gone on
sirike because of the no-work-no-pay
and we are not going to condone it.
Therefore these difficulties are there
but I shall look into them....
tInterruptions)

MR. SPEAKER: This question has
taken too much time,

sit s, formll  T@E & OF FEEC
# wgrowar g -

“It has been observed that despite
the issue of Shri Goel's D. O. no
appreciable progress has been made
either in regard to processing of
cases of condonation of break in
service or disposal of appeals
preferred by the May 1974 strikers
against their dismissal, removal.
termination The Board have also
expressed their concern on this
account”

7 & Wz g § fr mam deE A &
AT €W A¥ B faer 2w w7 E 2|
fqaw @1 ehema & e ¥ A A
w Ay Al T & & 14 AT
£ g ¥ 7 A5 & A WA
wEn ® aAa gk i I e
& A= TAF e 9 & 41, faee
=i wlwarr 7@ fer & sy =
ey wET A7 B AT & fras Fomng

fappaIzA miA oz ® MY 7 A7
z =t TpIM & A4, 9ERT AT T
asHTT Tvar ast -

“The Railway Minuster has stated
that there will be no victimisation
ol the emplovees who participated
m the strike but the cases of those
who are charged with violence,
sabotage, etc, will be dealt with
according to law

fam =it g7 faar ar wrvwAy wify wr
= gy 78 &, 2T 1 T A
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Resnaff femrarwgr @ 7 Wi
¥ ag faer sy v @ & fe A
¥ @1 v ¥ Prder av e A v
g1 W Wl PRI E W WY TE
NTRTEA & fw g oY f2aT & e 9
X ATRY a9 & 3T A o} fe
O QEF 1 T¥ ¢ ¥ fowqm £13 «0
wtar Agy faso ?

W gmo o faw . gAY ®IE
g1 a1 fr givefaqme ¥faw @@ @
3 WA wid A aw A
@iz 4% T4 wlgg @ qwfEs
q A ST R A 60,000 T gH T
g fear &+ T4y few w1 @
[AL FAM | ZT AR K B AN
qfte 9T ¥\ &7 R T AT |

SHRI INDRAJIT GUPTA: 1 want
o know whether you are satisfled
with his reply. He goes on saying
that 6,000 caseg of break in service
had been dealt with, Is it the same
thing as referring to people who had
been dismissed? A man who is not
dismissed has also a break in service,
The hon. Member is asking about
something elsei he 1s not replying
to it

SHRI VASANT SATHE:; The best
thing for the hon, Minister is to say
how many persons are guilly of
violence and sabotage. If we know
that, automatically this can be
deducted. What is the difficulty?

MR SPEAKER You have taken
forty minutes over this question
ot ay femd @ womr AT
g AT 3 A v ¥ A
T wEA A7 TP T oW H U
s waam ;A R W9 oo
F1 gReI oA € e, T At €ET
wrar *#fgw )
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s WY (@4 Az ATl w
FT A4 21 WA AZEA AT F@L &
A AA T 7 3 1 3T & A= A
g A= 1 arT g%, (9 71 87 frmas
w1 From 2, seer wffarz 787 faar
¢ %7 o7 37 F1 TIUAET FT AT
F3 7H 2, 3AW T AN Z 7
(Interruptions).

MR. SPEAKER: Next question.

SHRI K. S. CHAVDA: Sir, today
the tctal number of questions is only
18 because two questions Nos 122
and 134 have been transferred and
two Members are deprived of their
right.

MR. SPEAKER: It has been
happening in th: past also. Some-
times after the question list is
printed, the member writes himself
saying it may be transferred. Some-
ttmes the department writes because
there is a dispute as to who will
answer it. So, the speaker has to
accept that request for transfer.

Demand from Ministry of Agriculture
{or allocation of more jiesel
oil to Stateg

*127. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

state:

(a) wwhether Agriculture  Minister
had ezked hi: Ministrv o alocate
mo-~ diece! ofl 1t~ the Sta‘es: and

('Y i* 0. a-tion iaken therson?

THZ JINISTER OF PETROLEUM
hr CTTENMTCALS (SHRI D. K.
BCROCAH): (a) Agriculture Minis-
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ter has requested for adequate pro-
vision of diesel o0il to agriculturists.

(b) Arrangements are being made
to ensure supply of diesel on priority
for the agricultural sector.

SHRI RAGHUNANDAN LAT,
BHATIA: On 30th June the minister
made statement that the requirements
of the States with regarg to diesel oil
will be fully met.. May I know if any
request was made by Punjab for die-
sel oil and if so what quantities have
been supplied to Punjab?

SHRI D. K. BOROOAH: It is a
fact that a statement was made that
so far as diesel for agricultural pur-
poses is concerned, we will try to
meet the demands, Punjab is a
highly developed agricultural State.
Their demands are large and there-
fore, pressures from Punjab are also
very strong. From time to time they
have been coming to see us for die-
sel oil. We are happy to say that
they have said that their require-
ments have been met by and large
and they have no complaint on that
score. That is what the Chief Minister
and other ministers told me. This
year their requirements are 1,17,996
tonnes of HSD and 81,225 tonnes of
LDO. I do not know how much has
been given to them. But they havs
made no complaint.

SHRI D. N. TIWARY: May I know
whether it is a fact that the supply
of diesel to Bihar is 3 very meagre
quantity and so the agriculturists are
suffering for want of diesel and,
therefore, the fields are withering

SHRI D. K. BOROOAH: Bihar agri-
culture is not highly mechanised.

SHRI D. NX. TIWARY: I
Bihar is the sz2cond largest
the whole of India.

protast.

Ctate in

SHRI D. K. BOROOAH: I refarred
to mechanisation.

SHRI VASANT SATHE: He should
know about Bihar Dbecause he was
the Governor there once,
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SHRI D. K. BOROOAH: The esti-
mated demand for diesel o0il from
Bihar thig year is 10,907 tonnes and
TDO 45,390 tonnes.

SHRI D. N. TIWARY: What part of
it has been met

SHRI D. K. BOROOAH: There is
an arrangement by which they are
sent from time to time. I have not
keard any complaint from the Bihar
Minister whom I met only day be-
‘ore yesterday.

H gFR T FFNT ¢ TEAA
WA, § AT F WA F ST AvRdn
F—AdT AT T UF FIq & IO H
AT g % 99T qEF AT FIH 29T

ZH 9T AT 2T, zAfAC A @i g o
ST a AW g 7T & T oA

TS A7 T AE WY 97 49 AN
9 TG ST AT AW F7 A 430 7T
AT =vear 2w e fea et &
et ToFe AR, fEAAT 9Ty § TAE
oo 3 i< (eman 2 aar garg ?

o T OFTHT : TH H o =alE
EACI I A @‘reﬁ F fag A 94t 3
@y qgadil & faq fasdr ' 2,
Tg fear suar % | IFET ST qeg g9
¥} whtwews & faq femmre w £
@ % uEAZe fewTve & ang A
@ 2, 3@ fac gex w2 #r P
1627 T@ &1 2, ¥ umar g f¥ 2w
AU FIIA ...

=Y gFA T FHAF . AGT WG
9% #3191 fF a9 aw 9
FIEX TG g9 93 97 g1 8, 39 fag
T F g 2w ogw A 9T A 9w qh
FA | A ger v fF faa e ot
q AT AT 8, I W2q WRW & forq
dq 7 qor 2, fradr s v qfa #
T W & T & A ¥ oqer
g7
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st ¥I|wTFT qEAT 2 3T A0 LA
T AL ATAA B, 37 F1 99T 47
33T qAG T, g9 {90 § 39 2 9%
g

SHRI R. S. PANDEY: Punjab and
Haryana are two States which always
ceme to our rescuz in times of scar-
city. I am not ¢
ther the Chief N
or not. What w
tity required by
of it was met?

sters are satisfied.
the precise quan-
tn2m and how much

SHRI D. K. BOROOAH: I would
like to make one slight amendment.
Diesel is used both for punipns and also
for tractors, though it is mostly for
pumps. The figures I gave relate to
numps. There is demang for diesel for
tractors as well. If you see the
statement which indicates the pattern
of consumption in each State you wiil
{ind that we have been able to fulfil

the demand by a&ad large, without
having too many complaints.

SHRI R. 8. PANDEY: The hon.
Minister has answered ihe question
put by somebody :lse and not my
question. I am =not bothered W1e-

ther the Chief Mirister of Punjab or
Haryana is happy or nof. You might

have had sweet talks with them
because of which they are happy.
May I know whether whatever

requirements made by Punjab and
Haryana farmers in order to produce
more have heen met by you or not?

SHRI D. K. BOROOAH: I have met
the requirements nct only of Punjab
and Harvana but also the require-
ments of western, U.P. He has raissed
another part of India which ig also
agriculturally advanced, that is, wes-
tern U. P. The hon. Member from
Tamil Nadu also will bear me out.
I have met the requirements of Tamil
Nadu also.
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st AFa 3om ;S faed ge
Teg &, sigi fawer F1 Igafeq smar
TE 2, &1 3¢ MY & AT ai St
o 99d 8, S & faaar e faar
™ g ? TUsEa A 1973 H faaAn
FT T g A 9 &7 fRaAn faar
AT 2?99 &) 99w 9@ A1 Ag
fzar mT 8 )

ST Iqwg T T30 fAawdr
gy gIAr g, agt 7w & faq AT AT
ZEIATT AZN Fd &, afew 7o Yo HTo
TEAATT FIA & | T GF UFETT FT
qeged g, 39 HI 39,674 A TAo o
oro faar swar & | F&t SIFT w4 {27
AT ], T o § G FH FEAHTA
FW E

SHRI BHOGENDRA JHA: The hon.
Minister seems to be satisfied that
by and large, he has met the demands
of all the States in the country and
that there is no grievance on the part
of the State Governments. Despite
that, may I know whether it is a
fact that scarcity on a large scheme
is felt by the peasants and that a big
portion of what is supplied goes to
the black market and, if that is so,
what steps are being taken to ensure
that the entire supply goes to the
peasants and not to the black market?

SHRI D. K. BOROOAH: So far as
diesel and LDO for agricultural pur-
poses is concerned, we have not only
given the same supply—there are
shortages of other products—but also
increased it. Therefore, there should
be no shortage so far as diesel and
LDO for agricultural purposes is con-
cerned. There have been cases where
sometimes there has been misuse of
diesel oil and they have wused it for
the purpose of other agricultural....

AN HON. MEMBER: How do you
stop it?

SHRI D. K. BOROOAH: The State
Governments have already taken
certain steps. They are giving cards
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to agriculturists on the basis of their
tractors and pumps also. They collect
it from the neighbouring outlets.
There is, of course, a chance 0f some
of it being used for non-agricultural
purposes, as the hon. Member said,
for trucks. But it is mostly done in
those areas where agriculture is not
highly advanced. In those areas where
agriculture is highly advanced, they
are getting diesel not only from their
own source, what is meant for them,
but also from other sources. It de-
pends upon the development of =gri-
culture. If the agricultural standard is
high and their demand is greater,
they get it from other sources also.

What has been decided now is that
the State Governments control it by
issuing diesel cards to agriculturists
and the agriculturists collect both
diesel and LDO from neighbouring
retail outlets. That is the arrange-
msent we have made. That has been
left to tha State Governments. By
and large, this arrangement is work-
ing well in those States where dieszl
is used for agricultural purposes.

Proposal to Raise the Limit on
Election Expenses

T
*128. SHRI N. E. HORO:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to state:

(a) whether in view of the rise in
prices of all commodities including
publicity material and means of com-
munications, Government propose to
enhance the limit placed on the
election expenses in respect of Parlia-
mentary and Assembly  Constituen-
cies to make it more realistic; and

(b) if so, the steps taken or pro-
posed to be taken in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) The Election Commission has
been considering this matter from all
angles, The matter is still under the
consideration of the Election Commis-
sion who may consult the political
parties in due course before reaching
a final conclusion in the matter.

(b) Does not arise.

SHRI N. E, HORO: I would like to
know if one of the points the Elec-
tion Commission is considering in-
cludes the question of subsidising
election expenses by Government

THE MINISTER OF LAW. JUS-
TICE AND COMPANY AFFAIRS
(SHRI H R. GOKHALE): No, Sir.
That is not the question that the
Election Commission is considering.
I know that some suggestions were
made in the report of the Joint Com-
mittee in Part I of the report It is
for the Government to consider this
suggestion.

SHRI N. E, HORO: I would like to
know what are the main suggestions
given to the Election Commission by
the Government in this matter.

SHRI H R. GOKHALE: As I said,
the Election Commission is dealing
with the question in fact. that is the
question here—whether the hmit of
expenditure which is fixed should be
raiseq because of the inflation, in-
creato in the prices of petrol and
othe: things. This question had been
rais- 1 earlier in the House and I had
said in the Hou-n that we wrre not
rimA sbout thie matter und thet we
would bring it to the rofive nf the
Flection Commission—because we do
this after consulting the Election
Comrmission. The Election Commis-
sion have informed us that they are
considering the matter from a1l angles
and tha*, in anv case. thev wili con-
«ult the political parties tefore corn-
ing to 3 decision.

SHRI B V. NAIK: This is a ques-
tion in which they have asked for
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enhancement of the election expenses,
I think, they are absolutely out of
tune with the time. May I know from
the hon. Minister how he is going to
see that the Parliamentary or Assem-
bly seats will be such and the ex-
penses will be such that they will be
within the reach of the common man
of this country—and that is not Ra.
35,0007

MR. SPEAKER:
suggestion.

That is a good

Mr. Shyamnandan Mishra,

SHRI SHYAMNANDAN MISHRA:
Prices have been rising for quite some
time. Even before the U. P. elections,
prices had risen very high; but why
did not the Election Commission
think it fit then to fix a higher ceiling
for election expenses in view of the
rising prices? Secondly, is there any
idea to institute an arrangement by
which the political parties would also
be called upon to file returng in res-
pect o° expenses incurred on behalf
of candidates.

SHRI H. R. GOKHALE: So far as
the second part of the question is
concerned—I will answer this first—
this guestion was discussed in the
Joint Committee and Joint Commit-
tee have not recommended this: they
are not in favour of thig proposal. In
any case, when the Bill which has
already been introduced comes before
Parliament, it is for Parliament to
decide what should bhe done

So far as the first part of the ques-
tion 18 concerned--the question was
why the Election Commission had not
done it long before when the pricex
have been rising continuously——the
Election Commiszion  has said that
alter 20 vears, the last ceiling was
fixed, only three year: ago and that
they are reviewing the whole position
from »ll angles. In any case, they
cannot come to a unilateral conclusion
without consulting all the political
porties.

MR. SPEAKER: The Question Hour
is over.
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WRITTEN ANSWERS TO
QUESTIONS

Production of Low.Viscosity Furnace
Oil by 10C for Power Generating
Plants

%124, SHRI TRIDIB CHAUDHURI:
Will the Minister of PETROLEUM
AND CHEMICALS bVe pleased to
state:

(a) whether the Indian Qil Corpo-
ration has again started processing
low.viscosity furnace oi] for the use
of electric power generating plants
in the Eastern region;

(b) the total requirement of low-
viscosity furnace Oil for the purpose
of electricity generation in the coun-
try and the total production of this
item 1n Indian refineries including
those of Indian Oil Corporation; and

{c) whether the decision to revert
1o the production of low-viscosity
furnace Oil was take, asg a result
of the request from the Ministry of
Irrigation and Power?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Barauni Refinery
has recenty switched over to the pro-
duction of low-viscosity Furnace Oil
to meet the requirements of power
stations in the Eastern Region,

(b) Estimated requirement of fur-
nace oil for power generation in
Thermal Power station for the year
1974-75 is estimated at 435,000 tonnes,
Except for the power stations in the
Eastern Region all others are at pre-
sent using heavy viscosity furnace
oil. The tota! estimated production
of low-viscosity FO (upto 600 Secs.)
for 1974-75 is  likely to be 180,000
tfonnes.

{c) Yes, Sir.

Agreement with M/s. A. H Wheeler
& Co. for Book Stalis

*+125, SHRI LALJI BHAIL

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether recently the Railways
entered into an agreement with Mis.
A. H. Wheeler & Co. for book stalls
which will come into  operation
in 1976 and whether their previous

agreement will expire only in
December, 1975;

{h) whether the new agreement
contravenes the extant rules and

p1 actices;

(c) whether in the past any agree-
ment was entered into by Railways
with any other firms so much in ad-~
vance of expiry of the existing ome;
and

(d) if not, the reasons for showing
special favour to this firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI KURESHI): (a) Yes,
Sir.

(b) No, Sir.

(¢) and (d). The renewal of book-
stall contracts is normally takem up
{for consideration during the pendency
of the subsisting contracts sufficient-
ly in advance keeping in view the
circumstances obtaining in each case
and the performance of the respective
contraciors, Hence, no special favour
has been shown to Messrs, A H
Wheeler & Co. Similar action for re-
newal of contract has been tnken in
the case of other contractors like
M/s. Higginbothams and Gulab Singh
& Sons alsa,
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“Drilling for Oil and Gasin Baramura
Tripura”

*126. SHRI RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the drilling operation
for oil and gas in Baramura hills in
Tripura 1s still continuing;

(b} what is the prospect of
driling operation;

thia

(c} whether this drilling operation

was 1n suspension for a long time;
and
(d) if so, the reasons and facts

thereot?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) The objective depth of this well
is 4500 metres and depth attained on
20-7-74 was 2559 metres, Interest-
ing horizons are expected below 3500
metres.

(¢) and (d). Drilling was held up
on six occasions and the last one was
for about five weeks due to stuck-up
of drilling string.  The stuck-up was
removed on 14-4-74.

Fall in consumption of Petrolenm
Produets

*129. SHRI S. R. DAMANI:

SHRI SHRIKRISHNA
AGRAWAL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

{a) whether there 1s any appreci-
able fall in the consumption of petro-
leum products as & result of the price
hike from April, 1974 onwards;

(b) the monthly consumption
figures upto June, 1974 and the
figures for the same period in 1873;
and
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(c) the other steps taken to effect
a further reduction in consumption of
these products?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BORDOAH): (a) There has been an
overall reduction in the consumption
of major petroleum products during
April—June, 1974 as compared to the
corresponding period of 1973. The
total fall in consumption for motor
spirit, naphtha, kerosene, high speed
diesel oil, LDO, furnace oil, bitumen
and other products has been about
2.2 per cent.

(fieures in ‘000 Mts.)

Month 1973 1974
April 1810 < 1776° 4
May 1880 7 172 7
June 1793 6 1814 §

(c) The following further steps
have been taken to effect a reduction
in consumption of various products:—

(i) Kerosene distribution 1s being
regulated by States in order
to mimmise consumption
Efforts are also being made to
increase soft coke availabili~
ty at major conswmung cen-
tres to replace kerosene

Restrictions have been placed
on supplies of diesel ol for
power generation duting
marriages etc.

@

Furnace oil supplies are also
being regulated and efficien-
¢y in the use of oil is being

(iii)

encouraged to reduce con-
sumption.
(iv) Development rebate has

been announced for indust-
ries setting up coal-fire bojlers
to replace oil-fire boilers.

Measures of economy on bl-
tumen consumption are being
explored by use of alter~

(v)
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native road building materi-
als,

(vi) National Council for Science
& Technology and the Plan-
ning Commission are engaged
in developing other sources
of energy to replace oil,

Avsailability and Demand of Crude
0it in 1974-75

*130. SHRI SUKHDEO PRASAD

VERMA: Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state:

(s) whether Goveinment have asse-
ssed the total awvgilability of crude
and the hkely consumption of petro-
leum products duiing the year 1974-
75, and

(b) what steps Government have
taken or propose to take to fill the
gap between drmand and availabi-
lity?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) Yes, Sir.

(b) The problem at present is not
of availability of crude oil or products
but of meeting the high foreign ex-
change cost of petroleum products im-
ports after the steep increase in
prices. Various measures have there-
fore, been taken to curb the consump-
tian of petroleum products so as to
curtail the demand to the maximum
extent possible.

Maximum import of products has
also been arranged to supplement in-
digenous availability with the limited
availability of foreign exchange.

Commercial use of Gas

*131. SHRI BIREN DUTTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{a) whether the Chairman of O. &
N.G.C, visited oil bearing centres in

Tripura in the

1974;

1st week of June,

(b) whether he has found p:cspect
of commercial use of gas within short
time; ang

(¢) if so, when the production of
gas is likely to start there?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRID. K
BOROOAH): (a) The Chairman
O.N.G.C. visited Baramura in Tripura
in the Second week of June, 1974.

(b) and (c). On the basis of the
available geological data, the pros-
pects of oil and gas in the Tripura
area are encouraging However the
position in this regard will be finally
known only after drilling and testing
of a number of wells in the various
parts of the State.

Damage to Oil Storage Centre in
Bontbay due to Fire

*132. SHRI MOHINDER SINGN
GILL: Will  the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether recently a huge fire
engulfed an oil storage centre in
Central Bombay;

{b) whether any inquiry in the
matier was ordered; and

(¢) if so, the results thereof?

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D. K

BOROOAH): (a) There was a fire
in the storage installation of the
Western India Oil Distribution Co.
Ltd. at Wadala in Bombay on §-7-

1974,

(b) The Controller of Explosives,
Western Circle, Bombay conducted an
inquiry.

(c) The report of the inquiry has
not yet been received.
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Jertilizer Plants and their Production

*138. SHRI D, P, JADEJA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of fertilizer plants
working in India in public and private
sectors, separately, State-wise;

(b) what target of production of
dertilizer in each plant was set during
the year 1973-74; and

(¢) the actual quantity of fertilizers
produced in these plants during the
said year, plant-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (¢). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-8087/74.]

Foreign Exchange for Import of Crude
0il and import of Iragi Crude

*135. SHRI BHOGENDRA JHA:
SHRI P. K. DEO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have in-
creased foreign exchange allocation
for import of crude oil;

(b) 1f so, the facts thereof;

(c) whether foreign owned oil
companies are opposing to import
Tragl crude; and

(d) if so, Government’'s
thereto?

reaction

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH): (a) and (b). As a result
of the steep increases in crude oil
prices since October 1973 and further
steep increases since January 1974,
the foreign exchange cost of crude
imports to meet the demand for pet-
roleum products in the country has
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enormously increased. While various
measures have been taken to curb
the consumption of petroleum pro-
ducts so as to curtail the demand to
the extent possible, arrangements
have been made to meet the essential
demands by supplementing the in-
digenous availability of both crude
oil and products with imports, The
problem at present is not of availabi-
lity of crude oil but of meeting the
high foreign exchange cost of crude
oil imports after the steep increase
in its price. It is expected that the
total foreign exchange ouigo on
account of crude imports during the
current financial year will be of the
order of Rs. 850 crores.

(c) No, Sir.

(@) Does not arise.

Development of Communication in
Backward Areas of Fastern U P,
and North Bthar in 1974-75

*136. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Rai'way Board has
sanctioned Rs. 100 crores for the deve-
lopment of communication ip the back-
ward areas of Eastern U.P. and North
Bihar in 1974-75: ang

(b) if so, the salient features of
the projects on which this amount
woald be spent?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) The
amount sanctioned in 1974-75 for de-
velopment of communications in the
backward areas of Eastern UP. and

North Bihar 1s Rs. 466 and Re. 3.11
crores respectively.
(b) The projects on which this
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amount will be spent are given be-
lowr: wme

Eastern U. P.

Amount sn  Crores
of R ipees.

- e s e - —— - - -

(1) Criversioy of the section
{rom Baracanki to Ciupra
from metre gauge to broad

gaug? (Us P. partion, 4 30
12) ‘Restoratwn of line from
Chutthum to Baghh, ¢ 0 16
1 3) Restoratisn of hne  from §
nalnau o Daryapur, 0 20
4 66
Noarth Btha
) Crnession of the s cuon
f ym Simstipur to Caupra
irym m=re giuge tH b oal
gauge ( Bihar portion 2 54
2t Consetsion of the sechion
fryn Simasupur to Darbaangy
from m-tre gwuge to broad
gaug* . . o 10
3 Resto ahon of hne  from
Suagirh tr Frosgay © 27
4 New M G hae from Sakw
ty il wsanpur (o2 ]
§1 N+« M G hne trom Than-
sarpin to 1ankahabazar. 0 10
I N

Demand fropy Unemployed Engineer-
ing Graduates’ Cooperative Socicties
for Running Peirol Pumps

*137. SHR1 K, LAKKAFPA Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government have turn-
ed down the requests of some Un-
employed Engineering Graduates' Co-
operative Societies for setting up of
Pe;rol Pumps in the security areas;
an

(b) how many Co-operative Socie-
ties of Unemployed Engineers/Gra-

1257 LS~2.
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duates have been given the opportu-
nity of setting up petrol pumyps in the
country?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) No, Sir

(b) One.

Accumulation of Urea at the Cochin
Division of FACT

*138 SHRI M. RAM GOPAL
REDDY:

SHRI YAMUNA PRASAD
MANDAL:

Wil the Minister of PETROLEUM
.AND CHEMICALS be pleased to state:

(a) whether huge quantity of urea
had accumulated at the site of Cochun
Divsion of Fertilizer and Chemicals
Tiavancore Ltd in the month of
June, 1974 while farmers in the Soith-
ern region starved for fertiluers, and

(b) if so, the reasons for accumu-
lation”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) angd (b) About
25.000 ionnes of urea accumulated at
the Cochin Diision of FACT could
not be despatched as a result mamly
of the illegal strike by the workers
of the Division and the obstructional
tactics employed by the stnking
workers

Strengthening of Faizabad-Allahahad
Railway Line

*139 SHRI R K SINHA: Will the
Minister of RAILWAYS be pleased to
state*

(a) whether taere is a  proposal
under consideration of Government to
strengthen the Fawzabai-Allahabad
railway line so that faster trains eould
run on this section; and
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(b) if so, the salient fcatures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SBAFI QURESHI): (a) No,
Bir.

(b) Does not arise.

Provigion for Payment of Certamn
Benefit; to Employeeg of ESSO Eastern
Inc.

*140. SHRI HARI KISHORE
SINGH: Wili the Minister of
PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether ESSO Eastern Inc, a
company acquired by Government

recently. has made provisions in its’

books to cover the commitments to the
officers and uthey employees for the
payment of gratuitv. pension and pro-
vident fund;

(b) if so, the reaction of Govern-
ment thereto: and

(c) whether the public
poration in which

sector «or-
the ownership ot
ESSO Eastern Inc, has been vested,
will honour these conmitments a«d
guarantee payvment as from the date
of take-over the Company?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) to (¢). Yes, Sir
The new company v, M/s Hindus-
tan Petroleum Corporation Ltd, wall
honour the commitments to the
officers and other employces in regard
to the payment of gratuitv., pension
and provident fund to the extent
provided in the ESSO (Acquisition of
Undertakings in India) Act, 1974

Snorr NoTICE QUESTION
Explosion of Tanker *“Motilal Nehru”

2. SHRI P. GANGADEB: Wi'l the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

fa) whether three Shipping Corpo-
ration Officers were blown off the deck
of the tanker “Motilal Nehru” by an
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explosion as reported in a local daily:
dateq the 11th July, 1974;

(b) if so, the causes of the explo-
sion;

t¢) whether any attempts were
made to trace the bodies of the missing
officers; and

(d) if so, the outcome thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) to (d). Yes
Sir. The vessel met with a firg acci-
dent about 150 miles south of Las
Palmas, Spain, on 4-7-74. while on
route to West Asia Gulf for loading
o1l. As a result of the accident, all
pontoons of No. 1 hatch were blown
overboard along-with 3 men viz., the
Chief Officer and 2 cadets. The
missing persons could not be traced
despite continued search for 4 days
and have been presumed as lost. The
shup has since been taken to Maita
fur repuairs.

A senior Engincer and Ship Surve-
yor of the Mercantile Marine Depart-
ment. Bombay, has flown to Malta to
conduct a preliminary inquiry under
the Merchant Shipping Act into thi
accaident, The cause of the accident
will be knuown on receipt of his
firtcinggs

Lathi charge on women from Delhi-
Kishanganj Railway Colony

995 PROF, MADHU DANDAVATE:
Wiil the Mimster of RAILWAYS be
pleased to state:

(a} whether Smt. Sarala Ranee, the
wife of a Railway Union leader
received g serious injury on her head
when the Delhi Armed Police resorted
to lathi charge on women from
Kishanganj railway colony during the
Railway strike in May, 1974;

(b) if so, whether any inquiry has
been made into the episode;
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(c) what are the findings of the
inquiry; and

(d) whether after the lathi-charge,
eviction notices were given to the
residents of the Railway colony along
with a threat to discontinue their
water and electricity supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) No
report of such incident has been re-
ceived.

(b) Does not arise,

(c) Does not arise.

(d) No such threat was given.
Eviction notices to 28 railway em-
ployees, who were absenting from

duties were issued under the Indian
Railways Act on different dates, but
the eviction was effected only in one
case in Minto Bridge area, Possession
of this quarter was restored to the
employee after he resumed duty. No
eviction took place in Delhi-Kishan-
ganj Colony.

Shortage of Toilet Soap

996. SHRI PILLOO MODY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there has been acute
shortage of toilet soaps during the
last six months all over the country;
and

(b) if so, reasons therefor and the
steps taken by the Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Report of
shortage of scaps have come to the
notice of Government.

(b) In case of soaps produced by
the organised sector except the pre-
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mium grade toilet soaps, there is an
informal price control whereby the
Indian Soaps and Toiletries Makers
Association (ISTMA) consult Govern-
ment before making any upward re-
visions in the prices. In the last few
months there has been some fall in
production of soaps by the organised
sector ISTMA has stated that in view
of the preseni unremuneyative prices
of soaps they are unable to purchase

adequate quantities of oils at the
prevailing high prices. ISTMA’s
representation for increase in the

soap prices in being examined by
Government. More than half of the
soap production in the country is by
the small scale sector cn which there
is no price control

Termination of Court Proceedings
against Railway Employees

997. SHRI D. K. PANDA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Court cases initiated
against Railway employees and others
at the time of Railway strike in May,
1974 are still going on and no action
to terminate them has yet been taken
by Government to normalise the in-
dustrial relations;

(b) if so, the broad outlines there-
of; and

(c) what action Government pro-
pose to take to terminate the court
proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (Sf °~
MOHD. SHAFI QURESHI): (a) to
(c). Court cases against raiway em-

ployees under the Defence of India
Rules and othe:r enaciments which
they violated and for the  varivus

offences committed by them during
the period of strike will go through
the process of law, which will have
to take its own course.
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Non-Availability of Raw Material for
Soap Manufacturing Units in West

Bengal
998. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM

“AND CHEMICALS be pleased to
state:

(a) whether almost all the 600 small
- scale goap manufacturing units in
West Bengal gre out of production for
non-availability of raw materia]l at
fair prices;

(b) whether the prices cf mutton
tsaaow  have gone by Rs. 2300 a
tonne as compared to the last year;

(¢c) whether the Director of Indus-
trirs of the Union Government has
reduced the a'location for West Ben-
gal; and

/d) whether in view of this and the
rise in prices of indigenous oil Gov-
ernment propose to reconsider the de-
mand of the supply of mutton tallow
to West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Information has
been called for from the Government
of West Bengal and will be laid on
the Table of the House. It may, how-
ever, be mentioned that the major
raw materials in soap manufacture
are oils and fats on which there is
no price control.

(b) The release price of tallow was
increased from Rs. 2750 to Rs. 4520
per tonne in August 1973. For
consignments to be received by STC
in the current quarter, the release
price will be Rs. 5414 per tonne.

(¢c) Due to reduction in the availa-
bility of tallow from 40,000 tonnes
during 1972-73 to 28,400 tonnes during
1973-74 the allocations to the variousc
Stateg were reduced proporticnately.

(d) In view of the reduced availa-
bility of tallow in the world market
and the greatly increased prices. it
might not be possible to allocate
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tallow at the previous level. Govern.
ment is encouraging the use of rice
bran oil and minor seed oils such as
sall, karanj, neem ang mowah in
production of soaps and with this
objective the excise rebate for use of
the minor oils in coap production was

substantially increased about a year
ago.

Export of Products of Indian Drugs
ang Phzrmaceuticals Limiteq to USSR

999. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether products of the Indian
Drugs and Pharmaceuticals Limited
are mostly exported to USSR, though
India needs such drugs very badly;

(b) whether even after exporting
the major portion, the Undertaking
has shown heavy losses; and

(¢) if so, whether Government pro-
pos2 to issue instructions to export
the drugs manufactureq by I.D.P.L.
only after meeting the domestic needs
of tha country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) IDPL is not
exporting any drugs to US.S.R. Al-
most the whole of its products being

manufactured by its two  Drugs
Plants are being sold within  the
country.

(b) and (c). Do not arise.

Harassment of Family Members of
Raiiway Employees during Strike

1000. SHRI H. N. MUKHERJEE:
SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether harassing family mem-
bers and molesting womenfolks, which
hag beep widely done during the



41  Written Answers SRAVANA 8, 156 (SAKA)

Railway strike, is an accepted policy
of Government to deal with labour
problem; and

(b) whether this policy has the ap-
proval of I.L.O.?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
In fact there has been no case during
the railway strike, where either the
family members have been harassed
or the womenfolk have been molested.

(b) Does not arise.

Simon Carves India Ltd,

1001. DR. LAXMINARAIN
PANDEYA: Will the Minister of
LAW, JUSTICE AND COMPANY

AFFAIRS be pleaseq to state:

(a) the names of the share holders
of Simon Carves India Ltd.;

(b) how much foreign capital has
been invested in this firm;

(c) what is the amount being sent
out of country annually on account of
this firm; and

(d) whether the firm is alleged tc
be indulging in unsocial and destruc-
tive activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As per the
Annual Return made upto 3-5-1974,
M/s. Simon Carves India Ltd. had
about 1500 shareholders. Amongst
them, 34 share-holders own more than
1000 shares of Rs. 10/- each and their
names are given in the Statemen:
attached.

(b) Out of the total paid-up capita®
of Rs. 60 lakhs of the company shares
of Rs. 15.6 lakhs, constituting 26 per
cent, has been held by a foreign
company, M/s. Simon Carves Ltd. of
UK.
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(c) the amount of dividends remit-
ted abroad by the company during
the last three years were as under: —

Amount
Year Remitted

Rs.
1. 1970-71 2,82,330
2. 1971-72 3,90,600
3. 1972-73 4,01,085

(d) The company has not come to
the adverse notice of the Government
in so far as compliance of provisions
Foreign Exchange Regulation Act and
concerned.

Statement

Sl No. Name of Share-holder

v

M/s. Amrit Lal & Co. Pvt. Ltc. 3

!‘J

Shri Ashok Kumar Gupta.

ohri Arthur Lyns Dale Pereira.

wy

4. Slri Brij Gopal Gupta. |

s. Shri Brij Gopal Periwal.

6. M/s. Chemaux Pvt. 1.:d.

7. Shri Gaurav Swarup.

8. Shri Harbans L.al Bedi.

9. Smt. Gour Priva Devi.
10. Shri Hilla Kaikhashru Patel.
11. The Investment Trust of Inca Ltd.
12. Smt. Ira Mazumdar.

13. The Industrial Credit & Trivestment
Corporation of India Ltd.

14. Smt. Jyorti Sinha Row.

15. Shri Kris na Bhusan Dutr.

16. Lt. Col. Krishnaswamy H lasy. m.
17. Smt. Kamakshi Raman.

18. Shri Kantilal Chimanlal Vakharia.
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Si. Ne. Nume of Share-hol’cr

19. ShriI.. S. Vaidvaathan.

20. Life Insurance Corpoation of inlin
2I. Smt. M. Seciha Lakshmi.

22, Smt Madiird Duit

23. Miss Ma jula Gupa.

24.  Shri Prakesi Chand Bainree.

25. Shri Ramswarup Deotadin Tiwari.
26. Shri Ravi Bhoothalingam.

Sart Ram Kishan Khandzlwal.
28. Shri R.j Kumar Dhurka.

29. Siri Robert Rustom Vicaii.

30. Shri Shankar Srinivasan.
31.  Unit Trust of India.

2 2. Shn Vikran Swarup.
33. Smt. Z:rin Kaiki Alpaiw:lla.
34. Simon-Carves Lid., U.K.

Low Arrivals cf Kerosene from
Soviet Uaicn
1002. SHRI MOHINDER SINGH
GILL: Will the Minister of

PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether due to certain reasons
the kerosecne arrivals at Indian ports
are much Dbelow the contracted
guantity with Soviet Union; and

(b) if so, reasons therefor and the
remedial steps taken by Government
to receive full quota?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SERI SHAHNAWAZ
KHAXN): (a) and (b). There has
been some shortfall on a pro rata basis
in the shipment of kerosene from
USETR during the first half of the 1974.
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This was primarily due to problems
of ocean transport. Efforts are being
muds: 10 overcome these and to ensuie
full import within the period of
contiract.

fricrease in Project Cost of Haldia

Refinery
1003. SHRI SARJOO PANDEY:
Wi.l the Minister of PETROLEUM
AND CHEMICALS be rleased to
state:

ra) whether the Project cost of the
Haldia Refinery nhas shot up;

(b) whether it is due to the fact
that the Engineers India Limited
arranged for the supply of wvarious

equiprment and machineries from far
away northern areas cespite the fact
that they are available in nearby
areas; and

(c) if so, the broad outline: of such
supplies?

THE MINISTER OF STATE IN TEE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The revisad cost esti-
mate of Haldia Refinery was approved
by Government at Rs. 67.50 crores in
1972. There 1is likely to be some
increase in the total project cost when
completed.

(b) No, Sir.

(c) Does not airse.

Bamboos Carried by Railways at
Cheap Rate

1004. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether hamboos are being
carried by the Railwavs at a very
cheap rate as compareqd to other

commodities;

(b) if so, the rates charged: and
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{c) steps being taken to withdraw
the concess.on given for transporting
banmi.uos at cheap rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Freight classification of commodities is
fixed h.aving regard to their transpor-
tation characteristics such as price,
use, loadability, risk of transmt. At
present there are 27 classes for wagon-
louds, the lowest being class 32.5 and
the highest class 130. The prescnt
classification of Bamboos 1s class 47.5
(Wagonloads). There are certain raw-
mauterials such as coal, iron uvre,
gypsum, limestone and salt which are
.churged at rates lower than those
apphicable to Bamboos.
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(b) A statement showing the exist-
ing freight rates for bamboos as
compared with those for coal; iron
ore, gvmpsum, limestone and salt {or
chemical industries for certain repre-
sentative distances is attached.

(c) It has since been decided to
enhance the classificution of Bambous
from class 47.5 (wagon loads) to
class 60 (wagon loads) with effect
from 1st September, 1974 with a vizw
to bringing the rates fur bambons
closer to custs. The revised rates for
Bambnos to come into force ([rom
1-9-1974 are also shown in the state-
ment referred to in reply to part \b)
of the Question.

Statement

Rate per tonne

Distance in Kms,

Cuoal
o R«
100 . . . . 15° 10
300 . . . . 2100
500 29 70
750 39 Yo
1000 49 60
1500 . 67 30
200 . . 82 5o

lron ore,  Nalt for Bamboos

Gvpsum.  Chenmoeal

lLamestone mdustries Lxisung Revised
Ry, R, R, Rs.
12 30 12 @O 13- 50 16 50
2350 2470 24-90 3z2-10
3330 2% 10 36-90 46-00
44 8o 47 ¢ 49 80 G210
£5 d0 &8 GO 62-00 77 @0
75 8o 50 10 Sy 40 10490
93 10 98 40 103 70 13020

e vt e Wi o Ao o
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‘Third Rellway Terminus for Delhi

1005. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS
be pleased to state:

(a) the progress made so far in
regard to location of third terminus
railway station in Delhi; and

" (b) the time by which it will start
functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
proposals for location of the Third
Terminal station in Delhi area at
Safdarjung and Nizamuddin were
considered but had to be abandoned
for reasons of incompatibility with
other public requirements and envi-
ronmental considerations. Its location
at Brar Square is under active con-
sideration.

(b) The execution of the work can
commence only after the location is
finalised.

Plan of Drilling Six Exploratory
Wells in Bombay High

1006. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state-

(a) whether the original plan of
drilling six exploratory wells in
Bombay High has been abandoned;
ang

(h) if so, the reasons therefor?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) No, Sir.

(b) Does not arise,
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Recognition of North Eastern
Rallway Mazdoor Union

1007, SHRI BHOGENDRA JHA:
Wili the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 7289 on the
17th April, 1973 regarding recognition
of North Eastern Railway Mazdoor
Union and state:

(a) whether consideration of the
matter of restoring recognition of the
duly registered North Eastern Rail-
way Mazdoor Union affiliateq to the
ALT.UC. and derecognising an un-
registered Union having assumed the
8ame name has since been completed;
and

(b) if so, salient featureg there-

about?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF¥I QURESHI): (a) and
(h). As already stated in reply to Un-
sturred Question No. 1364, dateq 31-7-
1973, the matter has been considered.
According ‘to a judgment of the
Allahabad High Court, “the dispute
between the two sets of office-bearers
of the wunion concerned is verv ob-
viously of a nature which can be
properly adjudicated upon only by
means of a civil suit”, It is, therefore,
considered that status quo has to
continue.

Payment of Overtime Allowance hy
Employees of Eastern Region in 1.0.C,

1008, SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion 6810 on the 16th April, 1974
garding payment of overtime to em-
ployees of Eastern Region in LO.C.
and state:

(a) whether any improvement has
been made to reduce overtime charges-
by 83 employees in the D.G.S.&D Bil-
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ling and Machine Accounts sections in
Eastern Branch of the 1.0.C.;

(b) if so, facts thereabout; and

«(e) if not,
thereon?

Governiment’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Efforts are being
made to reduce overtime payments to
the barest minimum.,

Alleged Discrimination against Staft
or North Easterp Railway

1009. SHRI BOGENDRA JHA: Will
the Min.ster of RAILWAYS be pleas-
ed to state:

(a) whether long distance fast
trains, like Howrah-Delhi Rajdhani
Express, Bombay-Delhi Rajdhani Ex-
press, Mangalore-Madras-Delhi Jayan-
ti Janata Express and Samastipur-
Delh1 Jayant: Janata Expresg have
been manned by the staff of the
starting pointg ie. from Howrah
(Eastern Railway), Bombay (Central
Railway)., Mangalore (South Central
Railway) and Samastipur (North
Eastern Railway), respectively, from
the b:ginning;

(b) whether recently an exception
has been made in the case of Samasti-
pur-Delhi Jayanti Janata Express
where North Eastern Railway staff
have been replaced by those of East-
ern Railway and Northern Railway;
and

(¢) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI): (a) Ap-
parently, the reference is to manning
of gleeper coaches etc., by Travelling
Ticket Examiners. As is the normal
practice, the sleeper coaches on Erna-
kulm|Mangalore-New Delhi, Jayanti
Janata Expresses are manned by
Travelling Ticket Examiners of the
Seuthern, South, Centrel and Central

Railways over their respective juris-
diction. Likewise, to accord with the
normal practice, the Samastipur-New
Dethi Jayanti Janata Expresses,
which have hitherto been manned
by Travelling Ticket Examiners of the
North Eastern Railway will be mannegd
by staff of the Northern, Eastern and
North Eastern Railways over their res-
pective jurisdiction. The Howrah-
New Delh: and Bombay-New Delhi
Rajdhani Express are, however, man-
ned throughcut their rup by the staff
of the Eastern and Western Railways
respectively in view of tue very few
stoppages of short duration involved.

(b) The decision to have the
sleeper coaches on this.train manned
by Travelling Ticket Examiners of the
Northern, Eastern and North Eastern
Railways over their respective juris-
diction is In accordance with the
normal practice and as such no excen-
tion has been made 1n this case.

(c) Does not arise.

1.C1 Seeking Entry into
Industry

Fertiliser

1010. SHRI BHOGENDRA JHA-
Will the Minister of FETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Imperial Chemical
Industrics has asked ‘or its entry in-
to fertihzer industry;

(b) if so, what
decision thereon: and

is Government's

(¢) what is the total requirement
of fertilizers for 1973.74?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
Imperisl Chemical Industries hold
51 per cent of the equity in M's,
Indian Explosives Limited which owns
and operates a fertilizer plant at
Kanpur, M{s. IBL evinced interest in
setting up a coal-based fertilizer plant
in India at & suitable location. How-
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-ever, no formal proposal has
received by Govermnent
1egard,

been
in this

(¢) The estimated requirement of
fertilizers for the year 1973-74, was
45.76 lakhs tonnes of nitrogen, 9.25
lakh tonnes yf phosphate ang 4.80 lakh
tonnes of potash.

Assam Crude for Barauni Refinery

1011, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleas:d to state:

(a) whethe'r the Barauni Refinery is
to switch-back to Assam cjude; and

(b) if so, whether this will involve
any additional expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The Barauni
Refinery with a capacity of 3 mithon
tonnes was originally designed to pro-
cess low sulphur crude il from the
oil fields in Assam Pursuant to a
decision taken hy Guvernm nt in De-
cember, 1969 to process additional
crude oil in Assam itself, a pioject
for the modification of Barauni Xe-
finery for processing about 1.2
miltion tonnes of imported high sul-
phur crude oil, in addition to about
22 million tonnes of indigenous Assam
crude, was approved by Government
in June, 1971. However, pending the
modifications, the refinery started
processing small quantities of import-
ed Iraqi crudz, from 1072 onwards
Subsequently, a reassessment of the
production possibilities from the
ONGC's fields in Assam early in 1974
indicated increased availability of
ctude oil which could sustain the 3
million capacity of Barauni Refinery
us well as meet the full requirements
of the Assam refineries. TFollowing
this development and also on account
of the very high price of imported
crude oil, it has heen decided to
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abandon the modification pro-
jeet for processeing of imported crude
oil at Barauni.

The operation of the refinery at ita
full capacity on indigenous Assam
crude oil will not involve any addi-
tional expenditure.

Use of New Device by U.§. Ont
Companic, tg locate Ol

1012. SHRI RAGHUNANDAN LAL
BHATIA;

SHRI P. GANGADEB:

Wiil the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
of the reported use of a new device
by U.S. oil companies to locute oil;

{b) whether Guvernment have made
use of this technique; ang

(c) if sn, the hroad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN)): (a) to {(¢). No, Sir, How-
ever, imorovements in science and
technology are taking place to locate
oil deposits, in various countries, Oil
& Natural Gas Commission and Oil
India Ltd ase apnplying the various
sophisticated techniques and devices
developed. from time to time, to locale
oil to the extent necesseary. Among
the recent techniques adopted are
digital se.smic recording and computer
data processing to locate possible oil
and pga< structures.

Imposition of Statutory Control on
Petrol Price

1013. SHRI D, B. CHANDRA
GOWDA: Wilj the Minister of PET-
ROLEUM AND CHEMICALS be
pleas~d tn state:

(a) whether Government have taken
steps to impose statutory control on
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the retall selling prices of petrol and
high-speed Diesel oil 1o end the un-
authorised levy of ‘service charges’
by petrol dealers in the country; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Doer not arise.

Co-operation  between India and
Bangladesh for ofishore oil exploration

1014. SHRI M. KATHAMUTHU-
Will the Mimster of PETROLEUM
AND) CHEMICALS be pleased to
state:

(a) whether any efforts have been
niade to inciease the co-ordination
between India and Bangladesh in the
sphere of offshere oil exploration; and

(Y if a0, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (aj No, Sir.

(L) Does not anse.

Faigey for production of crude oil in
Bombay High

1015, S
Will the Minster of
AND CHEMICALS be
state:

KATHAMUTHU
PETROLEUM
pleaseg tu

(a) the target of pioduction of
crude 0il 1n Bombay high area set by
01l and Natural Gas Commission; and

(k) whut 15 the present position of
drilling in other areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) One million tonnes pro-
. Gugtion of crude oil is the likely target
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under most favourable circumstances
in (he course of the next two years.

(b) the main efforts of ONGC will
be dirceted towurds the assessment
and development of Bombay High for
achieving production quickly. Subject
to this operational considerations and
platfor, i availability besides Sagar
Samrat, exploratory drilling will be

conducted on the other structures
adjoining Bombay High.
Proposal to Supplement Essential

Commodities A:t by General Provision
of MRTP. Act

M6 SHRI M KATHAMUTHU:
Wil the Minuster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state,

{a) whether Government are con-
sidering the proposal to supplement
the Ec<sential Commodities Act by a
general provisioun in the Monopolies
and Restrictive Trade Practices Aect:
and

(b) i so, the salient features thereof

and the steps being taken in this re-
ra:d”

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RE-
DABRATA BARUA) (a) No, Sir,

(b) Does not arise.

Spending of larger amounts on Import
of Technology by Drug Firms

1017 SHRI JAGANNATH MISHRA:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a large number of drug
manufacturing concerns are spending

kuge sums on import of technologg
and know-how;

(b) 1f so, the foreign exchange
allotird to the drug indusiry for im-
port of technology during the years
1872 and 1973: and
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(c) the steps taken by Government
to discourage the drug manufacturers
1a spending huge sums on import of
technology?

THE MINISTER OF STATE IN I'HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

S Name of party

1 Dr Virendra Patdd
2 Alkah & Chumical Corporation

3 Um Sankvo Ltd

(b) No foreign exchange s allotted
to the drug industry for impoit of
technology separately

(c) The necessity for import of
foreign technology involving toreign
collaboration 1s «creened by varwous
technical experts including those from
DGTD, CSIR, DC SSI Mimnstry of
Finance and others conceined with
the project before a ¢learance 18
accorded by the Government Th
drugs and pharmaceutical industiy 18
restarch oriented and 1t 1 no* in the
national terest to close our doors to
the induction of improved technology
in specified and us-ful fields Steps
taken by the Government to dis-
courage import of technology for ihe
manufacture of drugs are given below

(1) Import of technology 1s not
being allowed for the manufactur-
ing of drugs where the know-how
has been adequately developed
mdigenously by the industry or any
of the National Laboratories

(11) Incentives are given to those

Development Laboratories Units
who register their Research and
Development Laboratories/Units

with the Department of Science and
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KHAN) (a) No, Sir. In addition to
an extension of an already existing
foreign collaboration agreement in
respect of M/s Sarabhai Chemicals,
ie following fresh investment pro-
posals for mmport of technology|kpuw-
how were approved during 1972-73 and
1978-74;

Date ot
approval
Item of manutacture
collabo-

ragon

13-11-1972 Immunological Ty Svetems

23-5-1973  Various bulk drugs mcluding
Primidone and Pro s1anolol eie
18-10-73 | abon

Technology 1n the form of import ot

1eseatch and development equip-
ment insttuments and  inter-
mediates

(m) Drug manufactuimg Jmrs

have been advised as follows —

(a) industrial units with a turn-
over between Rs 1 to 6 crores pet
anuual should establish full-fledg-
ed foimulation and packaging
development  laboratoiies witn
facihties for toxicological and bro-
avatlability  studic« and process
mmprovement measures,

(b) Units with turnover of s 8
crores and ab ve should be 1n a
position to set up their own facih-
ties for the above purpose and also
for deveclopment of desizns engi-
neering and scale up activiti=g
etc,

(c) Large units with turnover
of Rs 10 crores and above should
establish their own full-fledged
research centies with full faecili-
ties for progressive and innova-
tional types of programme;

(&) A jomt Action/Screening
Committee comprising the repre-
sentativeg from research Ilxbora.
tories, Government deparimhents
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L}

and industry has been set up to
identify the areps where further
research is immediately called
for.

Changes in Railway Board set-up

1018. SHRI.JAGANNATH MISHRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are con-
templating to effect changes in the
Railway Board set-up;

(b) if so0, whether any decision has
heen taken in the matter; and

(c) if so, thoe
thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.

(hy and (¢),

salient features

Dn not urise,

Loyal Workers Rewardeq by Exten-
sion of Service/Reinstatement of
Retired Employees

1019. SHRI ARJUN
the Mim«ter of
pleased v state:

SETHI: Wil
RAILLWAYS  be

ta) the number of loyul workers re-
warded by extension of service, and
retired employees re-employed  dur-

ing the last Railway strike (zone-
wise);

(b} the total number of retired
Railway employees reported tor duty

during the strike period; and

(e) Government's follow-up action
‘n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
Information is being collected and
will be laid on the Table of the
Sabha.

Preliminary works in Jakhpura-Bans-
pani Railway line

1020. SHRI ARJUN SETHI. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what are the preliminary works
done or proposed to be done this year
on the Jakhpura-Banspani Railway
line; and

(b) the future programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAF1 QURESHI): (a)
A final Location Engineering-cum-
Traflic Survev for Banspani-Jakha-

pura ral link has already been sanc-
tioneq4 and 1s 1n progress

th) Further steps will be taken
after the survevy is completed and
the 1e<ults thereof bezome known.

Conference of S.E, Railway Passengers
Halt Commission Agents

1021 SHRI ARJUN SETHI: Will
the M.nister of RAILWAYS be pleas-
ed to slate

{a) whether Government have
received the proceedings of the First
Conference of the S.E. Railway Pas-
sengers Hualts Commission Agents held
at Balasore on 11th November, i373;
and

tb) if s» what are their main de-
mands and whether they have been
met?

THE DEPUTY MINISTER IX THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

(h) The main demands of the Halt
Agents of SE Railway are as under:

(i) Uniform increase in rate of
commission to 20 per cent.

(ii) Minimum  commission of
Rs, 280 per month.
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(iii) Provision of duty pass, free
pass and PTOs;

(iv) Provision of facilities oy the
platform eg., phone, electric

lights, tube wells, sheds etc.

(v) Absorption of halt agents in
Railway service when Agency
is terminated. etc.

It has already been decided to in-
crease the rate of commission. As
per the revised rules, the Railways
cap fix a convmission upto 15 per
cent of the total sales so as to ensure
a reasonable remuneration of Rs. 150
rer month to the halt agent. Simi-
larly, provision of lights, tube-wells
and sheds are already being made at
halt stations. It has not been consi-

dered necessary to provide duty
rasses/free passes as well as phones
as these are not essential for work-
ing of the halt. Absorption of halt
azents in Railway

service when

agency is terminated cannot be
agreed to as the relationship between

the contractor and the Ruilway Ad-
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Development of Stations in Khurda
Road Division (South Eastern
Railway)

1022. SHRI ARJUN SETHI:" Will
the Minister of RAILWAYS be
pleased to refer to the reoly given
to Unstarred Question No. 7841 on the
23rd April, 1974 regarding deveiop-
ment of stations in Khurda Road Di-

vision (South Eastern Railway) and
state:
(a) the specific improvements and

amount programmed to be spenr: dur-
ing the financial year 1974-73 on
Bhadrak, Bhubaneswar, Cuttack and
Puri stations of Khurda Road Divi-
sion; and

(b) what are the difficuiDdes in
taking early decision of having a pas-
senger halt between Baudpur and
Kenduapada Railway Stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a)
Funds amounting to Rs. 4.12 lakhs
have been allotted for 1974-75 for
carrying improvement works at
Bhadrak, Bhubaneswar, Cuttack and
Puri Railway stations on Khurda
Road Division. Details of these im-
provement works are given in the
statement attached.

(b) The financial implications of
operating a half at this site and its
feasibility from operating and engi-

ninistration is limited only to the . . .
neering points of view are to be
¢ale of tickets at the Halts. examined. This is being dane.
St wrement
S]. Name of Station Detail of work Ourlay for
Ne. 1974 75
Rs. in lakhs.
1. Thadrak Provision of 200" IRS type nlatform cover on platform
No. 1 and provision of Kiosk on platform Nos. 3 & 4
(New Work).
2. Biubaneswar Provision of TRS type platform covers on platform
Nos. 1, 2. 3 and 4 (Werk in progress). 0°93
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Sk No.

Name of statin

Detail o1 works

o 1tlay for 1974-75

3. Curttack

Rs-ia 1:khs

Provision of 200" long IRS type passenger shelter on

platform Nos. 2 & 3 and 202" long IRS type passenger
shelter on platform No. 1 [Work in progress . . 0-7C

4. Curtack

Provision of a § KW. diesel Generator set in replacemons

of existing Diesel Pump for standby power sunply

arrangement of water suryly irstallatic r.ai New Wk | 093
5. Puri . Provision ot 300’ IRS type platform cover on plattorm

Nos. 2 & 3 and 100’ long IRS type cover on plattorm

Nos. 4 & 5. {Work in progress). : . . 07
6. Puri . Augmentation of battery charging tacitiries..Work in

g g .

PTOZESS3 ). 046
7. DPuri | Extension of washing line with ancillary facilities  New

Work®., 0-2C
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(o) =#f, 1974 ¥ Y o€ gyara
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Restoration of cut in supply of
Kerosene 0il to States

1027 SHRI BHOLA MANJHI Wil
the Minister of PETROLEUM AND
CHEMICALS be pleaced to state:

ta) whether Government propose
to utt the cut in the allocation of
Keroscne to the States for distribu~
tion; and

(b if so, the facts thereof?

STATE IN
PETROLEUM

THE MINISTER OF
THE MINISTRY OF
AND CHEMICALS (SHR} SHAH-
NAWAZ KHAN)- (a) and (b). In
the resent circumstances the cut of
30 per cent in kerosene allocation to
States ijmposed from the month of
June, 1874 is likely to continue
throughout the year,
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Temporary Workmen and Casual
Labourers removeg from Service

1028, SHRI MADHU LIMAYE:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of workmen on
whom dismissal orders have been
served since 2nd May, 1974, by the
Railway zone-

various authorities,

wise;

(b) the total number of temporary
workmen whose services have been
terminated since the above date;

(¢c) the number of casual labourers
who have been removed since 2nd
May, 1974, zone-wise: and

(d) the number of Railway workers
whose services have suffered break
since 2nd May, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
A statement is attached.

(b) 5502. Out of this
2674 have since been reinstated,

number,

(c) 18883; out of this number,
about 7000 have been reappointed.

(d) Maximum absenteeism on any
day was 591159, during the period of
the strike.

1257 L83,

Statement
Number of
permanent
. Railway
Railways. employees
dismissed/
removed
from
service.
Central . 47
Eastern . 2512
Northern: 1018
North Eastern 6¥3
Northeast Frontier. . 2603
Southern 476
South Central . . . 570
South Eastern 1413
Western 1436
C.LW. . . . . 44
D.Lw. . . . . . Xr
LCT. . . . . . 24
ToraL . —_—11247
Reinstatement of Permanent
Employees, temporary workmen

and Casual Labourers

1029 SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be
pleased to state:

ta) the number of permanent
empluyees, temporary workmen and
casual labourers who have since been
reinstated;

(b) whether Government propose
to reinstate all those against whom
there are no charges of sabotage and
violance; and

(c) if not, what is Government’s
policy in this regard and whether its
consequences have been properly
weighed in terms of workmen’s bitter-
ness and their efficiency?



67 Written Answers
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
(1) No of staff reinstated upto 15th
July, 1874

(a) Permanent—2819
(b) Temporary-——2674

(1) No of casual labour reappoint-
ed —4676

\b) and (¢) Each case 1s bemng
considered on the facts and circum-
stances of the case and dealt with on
ity ments sympathetically

Normal Absenteeism of Permanent
Employees, Temporary Workmen and
Casual Labourers

1030 SHR]I MADHU LIMAYE Wil
the Munister of RAILWAYS be pleas-
ed to state

(a) the total number of permanent
employees in the Railway establish-
ment as on the 1st May 1974

(b) the total number of temporary
workmen 1n Railway establishment as
on the 1st May, 1974,

(c) the total number of casnal
labourers employed by the Railways
a$ on the 1st May 1974, and

(d) the normal azbsenteeism among
the workmen of all the three cate-
gories on any one day”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)  (a)
10 (d) The information 15 being
collected and will pe laid on the
Table of the Sabha

Railwav workers arrested under
MISA, DIR and other legal provisions

1031 SHRI MADHU LIMAYE Wil
the Mmister of RAILWAYS be pleas-
ed to state

fa) the number of Ramlway work-
ers arrested under MISA, DIR and

JULY 30, 1074

Wnitten Answers 68

other legal provisions between 2nd
Muay to 27th May, 1974,

(b) the number of FIRs filed and
cases mstituted,

(¢) the number of all those work-
men who died in police and jail cus-
tody during this period,

(d) the number of al} those who
have since been released, and

(¢) the number of all thase who
are still 1n Jail under the various
provisions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (@
to (e) The winformation 1s being
collected and will be laad on the
Table of the Sabha

Person killed by Engine on Southern
Railway

1032 SHRI S M BANERJEE Wil
tne Minister of RAILWAYS be pleas-
egq to state

(a) whether Shri Ramaswamy of
Southern Rallway was knocked down
by an engine and killed

(b) if so whether any investigation
has been made in thig regard and if
not the reasons therefor, and

(c¢) whethe; any compensation has
been paid to his family members and
if not the reasons therefor”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
One Shr1 Ramaswamy died after be-
ing knocked out by a Pilot Engine
on 24th May 1974 near Madurai
Bridgc Station He was not a railway
employee

(b) Yes

(c) No compensation has bee, paid,
since nvestigation showed that there
was no negligence on the part of the
Pilot Engine driver and that the
deceased had trespassed upon fhe
track suddenly and was rum over.
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Distribution of Petroleum Products

1033. SHRI S, R. DAMANI: Wil
the Minister of PETROLEUM AND
CHEMICALS he pleased to state:

(a) whether distribution of petro-
leurn products in the country is lopsid-
ed and uf so, the reasons thereof;

{b) for how long this uneven dis-
tribution has been going on;

(¢} whether it has led to shortages
and blackmarketing in some regions;
and

(d) the steps taken by Government
and the marketing agencies to ensure
equitable and need-based distribution
in al] the zones?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir

(b) to (d). Do not arise.

Shortage of LPG Cylinders and
variation in their prices at Different
Stations

1034. SHRI S. R. DAMANI: Will the
Mmister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the reasons for the acute short.
age of LPG cooking gas at all the
distribution centres;

(b) whether prices vary from place
to place for the standard containers
and if so, the reasons thereof; and

(c) the steps taken to overcome the
shortages and to have uniform prices
throughout the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) LPG avail-
ability with Burmah Shell and Caltex
has been affected due to a reduction
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in crude supplies to their refineries.
I10C and HPC have adequate LPG to
meet the regquirements of their exist-
ing customers. Some sporadic short-
ages in certain areas are created at
times due to transportation/operation-
al difficulties. The demand for new
gas connections 1s however, far in
excess of the availability and mar-
keting facilities with these compan-
ies.

(b) Yes, Sir. The selling prices of
LPG for domestic use at a given
place are fixed on the basis of the
ex-refinery price fixed for the nearest
LPG producing refinery, against
thereto the transportation charges,
dealer’s commission at a fixed rate,
and the applicable local sales tax,
Octror etc. As the applicable ex-
refinery prices, transportation charges
and sales tax etc. vary from place to
place, the selling prices of LPG for
standard containers also vary from
place to place.

{c) Efforts are being made to maxi-
mise LPG production and marketing
by removing the various bottlenecks.
In view of reply to part (b) above,
the question of having uniform prices
does not arise at present. The entire
isste of petroleumn products pricing
is however currently under considera~
tion of the Oil Pricing Committee.

Maharashira Government’s Scheme for
Tube Railway

1035. SHRI S, R. DAMANI;

SHRI DHAMANKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Maharashira Gov-
ernment’'s scheme to launch g tube
railway has been approved by the
Government of India;

(b) whether proposal to finance the
scheme has been finalised and if so.
the salient features thereof; and

(c) when will the work commence?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
Maharashtra Government have no
such scheme for Bombay, though fea-
sibility studies for a rapid transit
system (underground) are in hand
under this Ministry.

(b) and (¢). Do not arise.
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Propesal o take over Nangal-Bhakra
Siding

1038, PROF NARAIN CHAND
PARASHAR, Will the Minister of
RAILWAYS be pleased to state:

fa) whether the proposal by the
Railways to take over or operate the
Nangal-Bhakra Railway Sudmng at
present under the project authorities
is under the consideratiop of Govern-
ment; and

(b) if s0, the date by which a deci-
sion would be taken in this yegard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). ‘The proposal for taking over
the Private Siding from Nangal Dam
to Bhakra by Railways and also the
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possibility of working of the siding
by the Railway, without taking it
over have since been carefully consi-
dered by the Railway Board in con-
sultation with the Northern Railway
Administration and it has not been
found justifiable to do so

Findings of survey for Chandigarh-
Ludhisna Railway Line

1039. PROF, NARAIN CHAND
PARASHAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the survey for the pro-
posed Chandigarh-Ludhiana Railway
hine has been completed:

(b if so, the findings of the survey;
and

(¢} the likely date when the con-
struction work on this line will start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

tb)y The survey Report which is
under examination has revealed that
the project (B G., 102216 Kms)
would cost about Rs. 19.56 crores and
would not be financially viable (re-
turn being 0.21 per cent in the first
vear. 0 25 per cent in the sixth year
and 0.28 per cent ipn the 1lth year by
the conventional method).

(c) This will depend on the results
of the cxamination of the survey re-
port and availability of funds.

Jagadhari-Paonta Railway line

1040. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of RAILWAYS
e pleased o state:

(a) whether some representations
1ave been received by the Railway
Authorities against the proposed sur-
ey and alignment of the Jagadhari-

Paonta Railway link from the people
of Hirpur and other neighbouring
villages in Sirmor District of Hima-
chal Pradesh; and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Instructions have been issued
to the survey team to keep the points
raised in the representation in view
while finalising the alignment.

Reformg in Election Procedureg

1041. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Governme.t are consi-
dering the proposal to have radical re-
forms in the present election system
in India such as the introduction of
list systems;

(b) if so, the nature of the reforms
under contemplation; and

(¢) wnether the reforms would be
introduced by 19767

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) Government consider that no
change in the existing election sys-
tem is called for.

(b) and (¢) Do not arise.

Completion of Gujarat Petro-Chemical
Complex

1042. SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Central Govern-
ment have been urged by the Govern-
ment of Gujarat to take immediate
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and effective steps to ensure expedi-
tious completion of Gujarat petro-
chemical complex including Naphtha
cracker;

(b) whether the State Government
had appointed a Co-ordination Com-
mittee to look into the production pro-
gramme of TPCL;

(c) whether the recommendations
have been implemented after consult-
mg the Central Government;

(d) whether the State Government
hag asked hig Ministry to allow IPCL
to sell or set aside a certain specified
percentnge of IPCL., Para-xylenes pro-
duction for small scale units in Gujarat
which are engaged in the manufacture
of expensive dyes; and

(e) if so, whether hig Ministry has
agreed to the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No communi-
cation has been received from the
State Govt. in this regard in the
recent past

(b) Yes, Sir.

(c) The Central Govt. is not aware
whether the report has since been
submitted to the State Govt.

(d) No, Sir. The IPCL itself has
asked for permission to sell small
quantities of Paraxylene to three
small scale units in Gujarat engaged
in dyestuft intermediates industry.

(e) The matter is under examina-
tion.

Loss of petroleum produets due to fire
at Magrigram

1043 SHRI RAMAVATAR SHAS-
TRI:
DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether lightning started big
fire at Maurigram which resulfed in
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the loss of 2700 kilo litres of petroleum
products;

(b) if so, the facts thereaf; and

(¢) whether any investigation was
made in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
Sir. Tank No. 3 in 10C's installation
at Maurigram caught fire on 10-5-74.
With round the clock fire fighting
efforts it could be extinguished only
on 13-5-74 The loss of product was
however limited to 111 KLs of the
inter face of Naphtha ang Kerosene.
There was some damage to the Tank
also.

(¢) Indian OQil Corporation Limited
had appointed a committee for inves-
tigation of the matter, which esta-
blished that the fire was due to
lightning,

Production at Haldia Refinery

1044. SHRI RAMAVATAR SHAS-
TRI.

DR. RANEN SEN:

Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Chairman of Indian
Oil Corporation declared that Haldia
refinery is expected to go on stream
in June, 1974; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) Most of the processing units in
the fue] sector of the reflnery are
ready for commissioning, The equip-
ments are being tested ang placed in
service and teething troubles if any
located and corrected. These are ex-
pected to be completed and the fuel
sector of the refinery will go on trial
runs shortly.
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Disappearance of Mercury from
Durgapur Chemicals

1045. SHRI RAMAVATAR
SHASTRI:

DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether imported mercury mys-
teriously disappeared from the Durga~
pur Chemicals;

(b) if so, the factg thereof; and

(¢) whether C.B.I, has undertaken
1o investigate the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN)' (a) and (b), The re-
quisite informatiop ig being collected
from the Government of West Bengal
and wil] be placeg on the Table of the
Sabha as soon as received.

(¢) No such reference has been
received by or is pending with the
Calcutta Branch of C.B.I

Freight concessions to Swadeshi Cotton
Mills and Laxmi Ratan Textile Milis

1046. SHRI ISHAQUE SAMBHALI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Swadeshi Cotton
Mills and Laxmi Ratan Textiles mills
enjoy freight concessions from the
Railways;

(b) if so0, the salient features there-
of;

(¢) whether these freight conces-
sions make the railways earnings less
than the cost; and

(d) what steps Government intend
1o take against the railway officials for
glving these concessions?

THE DEPUTY MINSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.

(b) to (d). Do not arise.

Concessional freight chargeg for
wagons

1047. SHRI ISHAQUE
SAMBHALI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether big traders and Mer-
chants are charged concessional freight
charges for wagons; and

(b) if so, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.

tb) Does not arise.

Aduiteration of petrol

1048. SHRI N, K. SANGHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
that adulteration of petrol has increas-
ed enormously and a survey by the
Consumers’ Council of India has con-
firmed the same;

(b) whether ‘used motor oil’ is often
mixed with petrol in Delhi and there
is no check on the quality of lubricants
given by petral pumps along with
petrol;

(¢) whether the adulteration lobby
has succeeded in  scuttling Govern-
ment's scheme to colour kerosene to
prevent adulteration: and

(d) if so, whether a thorough probe
has been made to find out why the
above scheme was not implemented

and responsibility fixed for the same?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). There
have been some reports of adultera-
tion of petrol. Technically, however
the possibility of petrol adulteration
with Motor oils is remote. Adultera-
tion with keroseme oil or solvents is
more likely. Oi] Companies have
jnstructions to take firm action
against dealers in specific cases of
adulteration brought to their notice.
State Governments also take action
agoinst complainsts of adulteration.

Supplies of lubricants to retail out-
lets are made by the Oil Companies
in sealed containers and in barrels ang
the quality of products is checked
before the containers are filled and
sealed.

Lubricating oils sold 1n tins
therefore generally testeg products
011 Companies are not however 1m a
poition to exercise any rigid control
on the guality of lubricating oils sold
loose Action in such cases

therefore be taken only if

are

can
specific
cases of malpractices are brought to
notice.

fc) and (d) Nao, Sir The proposal
to add a blue dye to kerosene has
been under the consideration of Gov
ernment. Importing a dye for this
purpose would mean foreign ex-
change outgo and this is the reason
why colouring of kerosene has not
bheen undertaken so far. Possibilities
of developing the dye
ai¢ heing

indigenously
explored. Some manu-
farturers have already made
ur  these are being examined.

offers
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Suspension of drilling oll at first
location in Bombay High

1049. SHRI N. K. SANGHI:

SHRI BISHWANATH JHUN-
JHUNWALA:

SHRI SHRIKISHAN MODI:
SHRI ANADI CHARAN DAS:
SHRI P GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) Whether drilling at first location
at Bombay High has been suspended
and work taken In hand at the second
location;

(b) if so, the reasons for suspension
of work at the first location and what
are the salient features of production
reports with regard to the quantity
and quahty of o1} at the first location:
and

(¢) whether drilling so far done at
the first location has helped Govern-
ment to estimate by what time com-
mercial production can be undertaken
and 1if so, the ‘actg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) No, Sir. Drill-
ing 1n first well on Bombay High was
completed after reaching a depth of
1786 metres The drilling vessel
‘Sagar Samrat’ has not been able to
move to the second location due to
adverse weather conditions.

(b} The wel] was not suspended.
The well was tested but the technical

appraisal indicated that the test data
was 1nconclusive.

(e) It is not possible to estimate
oil reserves on the basis of one dis-
covery well One million tonnes
production of crude oil 1s the likely
target under most favourable cir-

cumstances in the course of the next
two years,
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Nationalisation of drug Industry to
check production of sub-standard
medicines

1050. SHRI B. R. SHUKLA,;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
of increasing trend of adulteration ol
drugs and medicines and their sub-
standard quality; and

(b) whether Government propose to
nationalise manufacturing of drugs
and medicine industry to ensure purity
and standard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Government are
aware that the prevalence of spurious
and gdulterateq drugs hag assumed
significant proportions recently.
Action is being taken to combat this
problem and steps taken in this regard

are indicated in the attached state-
'ment.

Besides these measutes Committee
on Drugs and Pharmaceutical Indus-
try constituted by the Min, of P&C to
examine various aspects of drug
industry have submitted its report on
quality control on drugs and related
matters on 25-5-1974 to this Ministry
and the Ministry of Health and Family
Planning. The report is receiving the
attention of Government

(b) Considering the highly techni-
cally oriented nature of this industry.
the large number of units. the range
of their operationg etc Governmment
do not propose to nationalise the drug
industry ag such. As a schedule B’
industry under the Industrial Policy
Resolution of 1956, it can be develop-

ed both in the Public and the private
sectors,

Statement

1. To eliminate unlicensed manu-
facturers of drugs, who usually indulge
in manufacture and sale of spurious
drugs—an “Al] India List of licensed
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drug Manufacturers” has been cum-
piled and brought upto date. This
hist hag been circulated to the Asso-
ciations of drug manufacturers and
dealers, and State Drugs Control
Organisations.

2. The Drugs and Cosmetics Act has
been amended and the extent of
penalty for manufacture and sale of
adulterated drugs and manufacture and
sale without licence has been raised
from 3 years to 10 years. Provision
hag also been made for the confisca-
tion of equipment and implements
employed for manufacture of such
drugs as also the means of transport
of such drugs. A proposal to amend
the Act for furthe; tightening up the
system and to make the punishments

more deterreny 13 also at present under
consideration,

3. The States have been advised to
maintain close liaison with the Police
authorities for the compaign against

spurious drugg to be carried, op inten.
sively.

4. Whenever reports of spurious
drug, are Treceived by the Central
Drugs Standard Control Organisatiun
and whenever a racket 1s supposed to
be ot Inter-State character, special
precautiong are taken to alert the
States concerned and advise them to
take necessary action with the assist-
ance ot the State Police,

5 The States have been requested
to augment their Drugs Inspectorates
and the testing facilities so that the
scale of sampling is increased and
quick test reports are obtained.

6. Zonal Offices of the Central Drugs
Standard Control Organisation have
been set up at Bombay, Calcutta,
Madras and Ghaziabad to bring about
a close liaison between the Central
and State Organisations. One of the
functions of the Zonal Officers is to
investigate the movement of gpurious
drugs, particularly in Inter-State
commerce and to ensure that the
Standards of drugs moving in Inter-
State commerce are stringently obser-
ved. The Zonal Officers are assisted
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in their task by Central Drugs Inspec-
tars who work in close liaison with
the State Drugs Inspectors.

7. The help and
Associations representing the inte-
rests of drugs manufacturers and
dealers are being enlisted to ensure
maximum compliance with the good
manufacturing and sale parctices and
their cooperation mn the compaign
against spurious drugs is also being
sought.

cooperation of

8. A training programme for Drugs
Inspectors and Analysts has been
arranged under the aegis of the Cen-
tral Drugs Standard Control Organi-
sation. These Training programmes
will help in more stringent enforce-
ment of Drugs Standard Control.

9. The States have been requested
to constitute State Drugs Advisorv
Boards on which representatives of
the drug manufacturers, dealers.
‘medical profession and consumers are
associated to advise the State Gov-
ernments on the measureg to be taken
for effective enforcement of the Diugs
and Cosmetics Act,

10. The Health Minister has written
to the State Health Ministers drawing
their attention to the prevelance of
spurious drugs and to the measures
{hat could be taken by the States in
combating this evil. The assistance
that can be rendered by the Central
Drugs Control Organisation in train-
ing Drugs Inspectors and Analysts has
also been stressed.

Beating of Railway worker of Kishan-
ganj Railway Station, Dethi (Northern
Railway)

1051. SHRI JHARKHANDE RAL
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a Railway worker of
Kishanganj Railway Station (Delhi)
wag beaten 1n the office and he vomit-
ted blood ang had to be rushed to
hospital; and

JULY 30, 1974

Written Answers 84

(b) it so, the action taken against
the Railway employee who indulged
in this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAKFI QURESHI): (a) On
31-5-1974 Shri Gangu Ram Chandna,
a Clerk of the Traffic Accounts Office,
Delh: Kishanganj, submitted a com-
plaint that on 30-5-74 he had been
beaten up by Shri Bhola Nath Chopra,
Travelling Inspector of Station
Accounts Shri Gangu Ram Chandna
had complained of pain in the chest
on 31-5-74 in the office. The Medical
Officer, Railway Iispensary Kishan-
ganj wag sent for and on his advice
Shri Chandna was sent to the Nnrthern
Railway Central Hospita] for further
examination., Checks in the hospital
indicated fracture of left Seventh and
Eighth nb and some other chest
injuries. Blood was also noticed in
his gputum during observations in
hospital,

(b) Senior Accounts Officer (Traffic)
Delhi Kishanganj is making an enquiry
into the allegations, which ig expected
to be completed within the next two
weeks. Further necessary action will
he taken on receipt of the enquiry
report.

Concessions offereq by UAE. for
prospecting oil in India

1052. SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government of the
United Arab Emirates has offered to
give concession to India for prospect-
ing oil;

(b) whether Government have avail-
ed of the offer; and

(¢) if not, the reasons therefor?



85 Written Answers SRAVANA 8, 1806 (SAKA) Written Answers 86

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The possibility
of such a concession was mentioned
during discussions with a delegation
of the United Arab Emirates in March
1974. A team of two experts of the
ONGC visited Ajman Emirate and
'‘made an assessmenti of the prospects.
On an overall consideration of  the
technica] assessment report, it was
decideq not to pursue the matter,

Schedule of import of Kerosene Oil

1053 SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether import of Kerosene is
lagging much behind the schedule;

(b) 1f so, the present backlog and
whether 1t 1s likely to create acute
shortage in the country; and

(¢) of so, the steps proposed to meet
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Agamnst the guantities
expected to be shipped from the USSR
upto June, 1974, the quantities receiv-

ed were less by 1,68000 Metric
Tonnes,
(b) and (¢). Shortfall in the import

of kerosene oil will adversely affect
the limted availability of kerosene and
diesel oil, IOC in consultation with
the concerned Soviet ngency is making
all out efforts to step up the level of
supply during the remaining months.

Examinatien of report for eonversion
of Satpura Narrow Gauge line into
Broad Gauge

1054. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 8286 on the

7th May, 1974 regarding expansion
programme of Railways in Madhya
Pradesh and state:

(a) whether the report regarding
conversion of the Northern portion of
Satpura Narrow Gauge Railway sys-
tem 1nto Broag Gauge hus been exa-
mined, and

t;b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
examination of the report is in Pro-
gress.

(b) Daecs not arise,

Annual loss of Uneconomic Railway
lines

1055. SHRI NARENDRA SINGH.
Will the Minister of RAILWAYS
he pleased to state:

{a) the total amount Government
lose annually on uneconomic railway
lines of the Indian Railways;

(b) whether NCCRS during the
course of discussion with the Railway
Administration before the Railway
strike of May, 1974 had suggested
abolition of these lines in order to
meet the shortage of funds; and

(¢c) if f0. the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
total loss suffered oOn uneconomic
branch lines, excluding dividend pay-
ment to the General Revenues, during
the year 1972-73 was Rs. 11.01 croves.
From 1-4-1969, the capital cost of
uneconomic branch lineg s exempt
from vavment of dividend.

(b) No.

(¢) Does not arise,
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Collision between bus ang train bet-
ween Kheroda and Vallabhnagar
Stations

1056, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether a bus collided with a
train at the unmanned level crossing
between Kheroda and Vallabhnagar
stations of Western Railway on the 8th
June, 1974; and

(b) if so, the number of persons
killed or injured as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) As g result of thus accident 3
persons were killed, 3 sustained
grievous injuries and 3 were allowed
to proceed after first aid.

Amount spent on advertisements
through press ang Radio during recent
strike

1057. SHRI C. K. CHANDRAPPAN:

Wil the Minister of RAILWAYS
be pleased to state:

(2} what is the amount spent by
the Railways on advertisement
through the press, radio and other
media at the time of the recent Rail-
way strike;

(b) how 'many short films were
produced in this connection; and

(c) what was the main theme of
those advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) So
far ag advertisements released directly
by the Railways during the recent
railway strike are concerned, the ex-
penditure amountg approximately to
Rs. 5583,189/- only. In addition, the
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Directorate of Advertising & Visual
Publicity, Ministry of Information &
Broadcasting, spent Rs, 6,895,372/~ It
is, however, not possible to separately
compute the expenditure on program-
'mec regarding railway strike on Radio
and Television as they were a part of
usua] gervices,

(b) Four,

(¢) The advertisementgs broadly
covered 'the following subjects:—

(i) Appeals to railwaymen not to
be misguideq by the strike
call given by certain sections
of railway employees.

(i1) Consequences of joining the
illegal stiike and incentives to
loyal workers,

(ni) Appeals to retired railway-
men to report to the nearest
administrative unitg for help-
ing 1n running the essential
services

(iv) Employment notices offering
re-employment to retired rail-
way workers and other quali-
fied personnel,

(v) Appeals to the public to lend
their support and cooperation
in meeting the strike threat
ang to bear the inconveniences
caused to them by the strike

(vi) The immense damage to the
nationa] economy and incon-
venience to the rail usem
likely to be caused by the
strike.

Concessions given to Multinational
Corporations for prospecting oil

1058. SHR] C. K. CHANDRAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq 1o state:

(a) whether Government had given
concessions to varioug multinational
corporations for prospecting ol ang to
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undertake
country: and

(b) if so, the broad features there-
about?

oftshore drilling in our

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Contracty have been
signed with Carlsberg India Group of
USA for the Benga] Basin and with
the Reading and Bates Group also of
USA for the Kutch Basin,

(b) The main terms of the Contract
are given in the Statement laid on
the Table of the Sabha in reply to
Starred Question No 30 answered on
23.7-1974, )

Contract for construction of pavilion
at International Exhibition in Delhi

1059 SHRI C. K. CHANDRAPPAN:
Wili the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

‘a.wheiher the Study Group set up
iuv1 making arrangements for setting
up the pavilion of the Ministry in the
{orthcoming International Exhi-
bition at Dethi was almost split on
the issue of allotting contract for
construetion of this pavilion; and

{b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The group could not
agree on the selection of an Architect
to design ang supervise the construc-
tlion of the proposed common pavilion
of the Petroleum and Chemicalg un-
dertakings in the forthcoming India
International Trade Fair, 1974,

{b) The Public Sector Undertakings
concerned have since dropped the
proposal of having a common pavilion.

Conversion of Nadiag Kapadvanj
Narrow Gauge line into Broad
Gauge

1060 SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4672 on
the 28th August, 1973 regarding
Survey for Shamalaji-Modasa Kapad-
van) new Railway line in Gujarat
and state:

(a) whether the survey sanctioned
on the 28th June, 1973 for the conver-
ston of Nadiad-Kapadvanj narrow
gauge line into broad gauge and its
extension up to Modasa has been com-
pleted; and

(1) if s0, the results of the survey
and the total estimated expenditure
for the conversion of the line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHID); (a) The
survey is still in progress,

tb) Does not arise,

Demang for inCrease in pension of
Former Railway Employees

1061, SHRI P VENKATA
SUBBAIAH: Wil; the Minister of
RAILWAYS be pleased to state

ta) whether the old Railway pen-
sioners have been drawing very
meagre pension and are finding it
difficult to make both ends meet; and

(b) if so, the steps Government
propose to take to increase their pen-
sions to enable to them have two
square meals a day?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
rates of pension admissible to pen-
sionable Railway servants are the
same a3 on the civil side,
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(b) (i) The following relief in
pension has been granted to the pen-
sionable Railway employees who
retired from service prior to 1-1-73
based on Ministry of Finance's general
instructions in the matter;

Ad hoo
) relief 1n
Pension on range. pensien §
w.ef.
1-1-73.
Rs.
Below Rs 85 . . . 15
Rs. 85—R.. 200 . . 21
Rs. 210—Rs. 499 . . 25
Rs. 509 ani above. . . 35

(i1) With effect from 1-8-73 and
1-1-74 respectively further increases in
pension have also been sanctioned at
the rate of 5 per cent of their pension
subject tg a minrmum of Rs, 5/- p.m
and a maximum of Rs, 25/- p.m,
based on Third Pay Commission
recommendation ag accepled by Gov-
ernment

(m) Rehef as per the formula
indicated at item (ii) above lsas also
been granted to psg_sionable Railway
emplovees wha rétired from service
after 1-1.73

Losg suffered by Bongaigon Refinery

1062 SHRI D. p, DESAI Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

{a) whether the Bongaigon Refinery
will he a losing concern for more
thun a decade;

(b) 1f so, reasong therefor; and

(c) what steps are being taken to
make the refinery a paying concern?

$L6T ‘08 AIOdL
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN): (a) to (c). At the current
petioleum product prices, the refinery
section consisting of Crude Distillation
Unit, Kerosene Treating Unit. Coker
and Coke Calcination plants, iz expect-
ed to generate a net profit. The pro-
fitability will be enhanced by the
inclusion of petrochemicals integrated
with refinery part.

Construction of Rallway line between
Bimlagarh and Talcher on
South Eastern Railway

1063 SHRI P GANGADEB- Will
the Minister of RAILWAYS be
pleaseg to state’

(a) the man reasons why the Rail-
way line between Bimlagarh and
Talcher of the South Eastern Railway
i~ not beiny constructed;

(b) what will be the cost of cons-
truction of the line and what will be
the mcome anticipated from exploita-
tion of the mineial and other resoui-
ces m the region;

tc) whether a coordinated decision
between the Raillway Ministry and the
Steel and Mines Ministry has evolved
any solution to this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
i¢) Reports of Engineering & Traffic
Surveys conducted by the Railways
are under examination A final deci-
sion will pe taken after the receipt
and examination of the report of the
study group appointed by the Gov-
ernment for development of Malang-
toli iron ore deposits, ore from which
is expected to move on the proposed
link

(b) Ay per the survey report the
cost of line from Bimlagarh to Talcher
will be Rs. 16.75 crores. The link is
expected to yielq u retorn of .22 per
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cent against 2 minimum of 10 per cent
required {0 make it financialy remun-
crative.

Import of large guantities of crude
oll

1064 SHRI P GANGADEB, wWill
‘he Minister of PETROLEUM AND
CHEMICALS be pleaseq to state

(a) whether Government are im-
porting a large stock pile of crude mn
expectation of further increase in its
price,

(t) if so, whether this has created a
piut of Naphtha:

t¢) whether OPEC. have given
any mdication of a further rise in
price from August, 1874; and

tdr 1if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) No, Sir

(h) Does not arise,
te¢) Neo, Sir

(d) Does not arise,

Joint stock companies in Tamil Nadu
at the eng of 1972-73 ang 1973-74

1W065. SHRIMATI BHARGAVI
THANKAPPAN: Wil the Minster
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

{a) the total nusnber of joint stock
companies functioning in Tamil
Nadu at the end of 1972-73 and 1973-

4

(b) the total paid up capital of
thesc companies at the end of above
years: and

(c) the joint gtock companies set up
during that period along with the
particularg of their paid-up capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA); (a) and (b). The
number and paid-up capital of joint
stock companies himited by shares and
at work n the State of Tamil Nadu
as on 31-3-73 and 31-3-74 are given
below —

1Cavntal 1n Rs, ancrotes

A on No of Paid-up
companies  capital

31-3-73 3232 37801

31-3-74 3460 98- %

{c) In 1972-73, 186 companies with
an unauthorised capital of Rs 130.0
aores and 1n 1873-74, 247 companies
with an authorised capital of Rs. 52.7
crores were incorporated in the State
of Tamil Nadu,

Undertakings with Capital Investment
of Rs. 10 crores and above in Kerala
and Tami! Nadu

1066 SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS bhe pleased to state:

(a) the names of undertakings in
Kerala and Tamil Nadu with a capi-
tal investment of Rs. 10 crores and
ahove, and

{b) number of shares held by Gov-
ernment in each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The names of
companies with a capital investment,
ie. total assets of Rs, 10 crores and
above excluding banking and finance
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companies and foreign companies as
defined under section 591 of the Com-
panieg Act 1956, registered in the
States of Tamil Nadu and Kerala in
the Private corporate sector as on
31-3-1972, are given in the statement
attacheq,

(b) According to the information
furnished by the Ministry of Finance,
Central Government does not hold
any shares in any of the above com-
panieg ap nn 31-3-1872,

Statement

Names of companies registered in Tamil
Nadu and Kerala with capital investment of
Rs. 10 crores and above in 1971-72.

S. No. Name of the Company

TAMIL NADU
1. Ashok Leviand 1td.

2 Binny Ltd.

3. Dalmia Cement (Bharat) Lid.
4. India Cements Ltd.

s. K. C.P. L.

6. Kothari {Madras; I1d.

7. Lakshmi Machine Works Ltd.

¥, Madras Aluminium Co. Ltd.

9. Madras Rubber Factory Ltd.
10. Madura Milis Co. Ltd.
11. Parry & Co. Ltd-
i2. Plastic Resins snd Chemicals Ltd.
13. Sakthi Sugars Ltd.
14. Seshasayce Paper & boards Ltd.
15. Simpson & Co. Ltd.

16. Sl?‘:ith India shipping Corporation
td.

17. South India Viscosc Lid.
18. Tube Investments of India Ltd.
KERALA

1.” Aluminium Industries Ltd.

JULY 30, 1074
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Kerala Government memorandum re-
garding extension of Rallway lne

1087. SHRIMAT] BHARGAV]
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Kerala Government
has submitted any memorandum to
the Central Government regarding
extension of Railway line in that
State;

(b) if so, the main features thereof;
and

(¢) action taken or proposed to be
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Pro-
posals for the construction of railway
lines falling partly or wholly in the
Kerala State have been received from
the State Government from time to
time.

(b) and (c). Kottayam-Bodinaya-
kanur via Peeramag & Kumili M. G.
80 kma. This line will have to nego-
tiate the Western Ghats over conside-
rable length and the terrain in such
that construction would be prohibi-
tively costly. The line is also likely
to be restrictive in capacity on account
of steep gradients and sharp curves.
It may not also have adequate traffic
and is not expected to be economicaly
vigble.

Telichery-Mysore, MG 287 kms—
Engineering and Traffic Surveys car-
ried out in 1957-58 revealed that even
by inflation of chargeable distance the
project would be unremunerative.

Kayamkulam-Erpakulam via Allep-
pey (B.G. 97 kms)—Traffic survey
for a Broad Gauge link has recently
been carried out. According to this
report, the Broad Gauge link would
be highly unremumerative. The line
is inclided in the list of new railway
lines proposed to be taken up in the
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5th Five Year Plan for development
of backward areas. Its construction
would, however, depend upon the
allotment of additional funds for this
purpose by the Planning Commission.

Kuttipuram-Ernakulam via Guru-
vayoor & Crangtnore (MG Kms.—
‘There is no adequate traffic justifica-
tion for this line and it is anticipated
to be financially unremunerative. Its
construction cannot be considered at
present.

Kuttipuram to Trichur via Guru-
vayoor.—A preliminary Engineering
cum. Traffic survey for a rail link from
Kuttipuram to Trichur via Guru-
vayoor hags recently been sanctioned.
Further consideration to the proposal
shall be given after the survey results
are known and examined.

Ernakulam to Trivandrum conver-
sion M.G. to B.G. (221 Kms).—Work
is in progress for the conversion of
M.G. rail link between Ernakulam and
‘Trivandrum.

Trivandrum—Cape momoriz.—A
Broad Gauge rail link fromn Trivan-
drum to Tirunelveli via Nagercoil
with a branch to Kanyakumari, about
164.92 kms. in length, has been san-
ctioned at an estimated cost of Rs.
1453 crores. The work on this line
is being progressed.

Funds granted to expand and repair
Railway Stations in Kerala

1068. SHRIMATI BHARGAVI:
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have
granted any funds to expand and re-
Ppair some of the Railway Stations in
the State of Kerala; and

(b) if so, the salient features there-
-of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
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(b) Funds to the extent of about
Rs. 11.21 lakhs have been allotted for
the year 1974-75 for carrying out im-
provement /expansion works on 46
stations in Kerala. Improvement/ex-
pansion works involve improvement
to station, extension of platform, pro-
vision of additional cover over plat-
form, construction of reservation
office, extension to II class waiting
halls, provision of retiring rooms, im-
provements to platforms, goods shed
facilities, watering arrangements,
vegetarian refreshment rooms, latrine
etc. In addition, works regarding
construction of new station building at
Quilon at an estimated cost of Rs. 5.00
lakhs, improvements to existing sta-
tion building at Varkala at an esti-
mated cost of about Rs. 1.00 lakh and
extension to the existing station “uild-
ing at Murukampuzha at a cost of
0.23 lakhs are included in the
scheme of conversion from M.G. to
B.G. of Ernakulam-Quilon-Trivandrum
Section which is in progress.

Rs.

Directive ty Pharmaceutical Units to
develop indigenous technology

1069. SHRI DINESH JOARDER: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have re-
cently issued any directive to the
Pharmaceutical units in the country
regarding research and development
of indigenous technology;

(b) if so, the broad features there-
of; and

(c) reaction of the manufacturers
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The concerned
drug manufacturing units have been
advised as follow:—

(i) Industrial units with a turn-
over between Rs. 1 to Rs. 6 crores
per annum should establish full-

fledged formulation and packaging
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development laboratories with faci-
hities for toxicological and bio-avail~
ability  studies and  process
improvement measures;

(1) Units with turnover of Rs. 6
(1ores and above sHould set up their
own facilities for the above purpo-
ses and also for development of
design, engineering, and scale-up
aclivities;

(1ii) Large units with turnover of
Rs 10 crores and above should es-
tablish their own fullfledged 1ese-
arch centres with full facilities for
progressive and mnovational types
of programmes ag well

(c) Some of the companies have in
response furnished information con-
cerning their research activity and
future programmes,

Agreement with Italy for oil ang raw
materials

1070 SHRI S N MISRA: Wii] the
Minster of PETROLEUM AND
CHEMICALS be pleased to state-

{a) whether any agreement has
bven reached with Italy for coopera-
tion 1n the areas of oil and raw mate-
rials; and

th v 1f s0, the salient features there-
f?

THE MINISTER OF STATE IN THE
MIMNISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b). The Hyd:iocar-
bor, India Private Limited, a subsi-
diaty of the Oil and Natural Gas
Commys 10n 15 exploring for and pro-
ducing oil in an offshore are compris-
mng four blocks in the Persian Gulf
Jander a Joint Structure agreement
date January 17, 1965 between the
Hidiocarbons India Private Limited,
AGIP of Italy, the Phillips Petro-
leum Company of U.S.A. on the one
watt and the National Iranian Oil
Caor*pany on the other part. As per this
agreement, the Hydrocarbons India
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Private Limited hold one sixth share
ot the joint venture. At present about
06 million tonnes of oil per year
comes to the equity share of the Hy-

drocarbons Indja Puvate Limited
fiom thc production .n the persion
Gulf.

No 1ecent agreement has Deen
reached with Italy for co-operation in
the areas of o1l and raw matenals with
which my Ministry 1s concerned.

Complaing against Sub.heads
Working in DAO’s New Delhi
(Northern Railway)

1071. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Mimnister of RAIL-
WAYS be pleased to state.

(a) whether a Member of Parlia-
ment lodgeq a complaint in February,
1973 agamst somg sub-heads working
in the office of Dnisional Accounts
Officer, Northern Rallway, Neya Delhi
who were charged with the offence
of tampermg with the official record
and destruction of paid vouchers per-
tamning to the wife of some Electric
Chargemen/Foremen, Northern Rall-
way,

1h) whether any enquiry was msti-
tuted, and

tey f so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

LY Yes

(¢) Imvestigations -1 In progre<s
o metiuctions arce bemng issued to
« odite the case

Imported zine ang gilass found
missing from wagons at Meerut at
city station

1072 SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No,
4599 on the 26th March, 1874 regarding
umported zinc and slabs found missing
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from wagons at Meerut City station
und state:

(a) whether the Deparimental p.ro-
ceedings launchcg against the R.P.F,
Personnel under Rule 44 of Railway
Protection Force  Rules, 1959 have
since been finalised: and

(b, if so, action taken against the
defaulting staff?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SIIATFI QURESHI): (a) Nu.

(b). Action against the staff will be
taken after the Departmental
proceedings are finalised.

Investigation into the theft of iron
materia: from sigmal workshop and
coal at Ghaziabad

1073 SHRI BHARAT SINGH
CIIOWHAN: Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Starred Question No.
277 on the 12th March, 1974 regarding
mvestigation into the theft of iron
matertal from Signal Workshop and
conl at Gnaziabad and state:

ta) whether the investigations have
since heen completed; and

th) if su, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b). Tiwe case i« pending tral in a
Court of Law.

Suspension of sub-heads of DA.O. New
Delhi (Northern Railway)

1074. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleaseq to refer
to the reply given to Unstar-
red question No. 7815 on the
23rd  Anril, 1974 regarding sus-
pension of sub-Heads of D.A.Q., New
Delhi (Northern Railway) and state:

102

(a) whether the disciplinary pro-
ceeding have been finalised; and

(b) if not,
delay?

the reasons for the

‘11 DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) The initial delay was attribu-
table to the employee. The discipli-
nary proceedings are in progress now.
Instructions are, however, being issu-
ed 10 expedite the case.

Abolition of post of Railway Sectional
Officers

1075. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways are de-
tailing some of their staff to work
with the Special Police Establiskment
Central Bureau of Investigation as
Failway Sectional Officers;

fb) if so, the expenditure incurred
by the Railways by way of pay. al-
lowances and other privileges on
these officers during the last three
vears with particular  reference to
the quantum and nature of work
mvolved; and

(¢) whether Government
to obolish these posts?

propose

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b). The total expenditurc 'ncurred
on these posts by way of pay and al-
lowances during the last three years
on seven out of the nine Zonal Rail-
ways was Rs. 11.30 lakhs. In addition
they are entitled to passes and P.T.Os.
The information in respect of the re-
maining two Railways, namely North
Eastern and South Eastern is being
collected and will be laid on the Table
of the Sabha.
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(¢). The question whether these
posts should be continued is under

examination in consultation with the
Central Bureau of Investigation. In
the meantime the currency of these
posts has ben extended upto 31-12-74.

Coal Mine Companies ang the
Companies Act

1076. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleaseg to state:

va) whether the proforma of ac-
counts as per Sthedule V1 of the
Companies Act differs from the one
in which Government Management
1enders accounts to to coal mine
owners,

(b) 1f so, which of the two will pre-
vail and enable Company Directors to
discharge theirr obhgation under the
Companies Act,

(¢} whether any notices have ocenr
issued to coal mines companie. 01
their Directors by the Regi-tiar of
Compamies at Bombay o1 Caleutta
and 1if so, the names ot the co: parnes
to whom they have been issueq 1n
1974; and

(d) whetiner thg Department  of
Company Affairg has issued any direc-
tives i 1973-74 in respect of coal
mines companies ang if so, the broad
features of directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (d). In
terms of Rule 2 of the Coal Mines
(Statement of accounts) Rules, 1974,
the statement of accounts and the sup-
plementary statement of accounts re-
ferred in gsection 19 of the Coal Mines
(Nationalisation) Act, 1973 are requir-
ed to be prepared by the Coal Mines
Authority Limited and the Bharat
Coking Coal Ltd, Government Com-
panies, in respeet of the Coal Mines
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specified in the said Rule, In the form
set out in the Appendi to these Rules
by the 30th June, 1874. A copy of the
accounts prepared m terms of Section
19 of the saigd Act is required to be
sent inter-alia to the owner of the res-
pective mine. So long the corporate
cxistence of the erstwhile coal com-
panieg exist, they will have to comply
with the requirements of the Com-
panies Act m regard to preparation of
accounts, holding of annual general
meetings etc. In view of the changes
1In Jaw, several companies were unable
to hold amnual general meetings in
time and filhng their accounts relating
to the relevant period. The Registrar
of Companies, Calcutta was advised
mm April, 1973 not to prosecute these
companes until some time had elapsed
after they had received gecounts from
tne said two Government Companies.

(c). A it of 62 natjonulised coal
Compunies t whom notices were issu-
ed 1 1974 fur default 1n holding An-
nual General Meceetings and 1n filline
copies of aceod ty with the Repwstraw
of Compani<~ (Calcutta and Bombay
15 laid on the Table of the Housc
IPlaced wn Libwary Sce No LT-8088/
741

ST WX @iy & arw xw mfydd e
femmm & =omy

1077. ®o WEHTTWN qiyy:
T ¥\ A4S g A A AT ¥
ﬁ:.

(%) #a1 w5 AT & AR A
& ooy wiasim aw mfeur Y gordre
sT A & &9 w9 8, W
gt Az g o § wfs s mfed
&1 WfRT OF HIEH &F &IV HWE
-4 gar ;W

(=) afz &, A w0 wfomd 2y g7
A & foag w0 wrtard ooy @)y
2 ?



Io§
T siwre # IR (ot qEewE

W gR) ¢ (F) A
(&) s 78 IzT

oo Wi fareiteg & dre wed Tret
qew & v wa fewr o

1078. ¥ro wEHrTOTAN Y :
FAT T WA AF AT FY HAT FGG 66 ¢

(%) mr vram e faetew
F @Y T A1l w7 39 FH AT
qax §;

(@) ¥r  za¥  afomres
mfaay #1 F6r sgfaar &; W

(n) afe g MewIaNFa 7
A, FATG WA IV AFAAATE

T A § A (o e
wE ) o (F) A (T) TS
faalee @9 qv A9 At =T
ArET miza ¥ &7, 55 "97 A €
mfemr == TEr o7 WNT ST
mer wafA 89 90 farymag s
TE I gEA ¥ AW Wi
gem A7 9fgy A g wy
wfeqt wfer ofias = gro fe &
FAH & IO g3y fEd 9r eE
2

Issue of tokens for reservation at
big stations

1079. SHR1 BANAMAL] PATNAIK
Will the Minister of RAILWAYS
be pleased to state:

(a) whether a system of issue of
tokens for reservation has been intro-
duced at New Delhi and Delhi mamn
Railway stations;

(b) if so, whether the system has
proveq successful; and
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(c) whether the syste;n is propos-
ed to be introduceq at other big
Railway stations ip the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) The
system of issue of tokens for reserva-
tion was introduced at New Delhi,
Delhi Main and Connaught Place Re-
servation Offices during periog of sum-
mer rush viz. from 15th April to 15th
July,

(b) The token system is intended to
give relief to the passengers from
standing in the queue continuously
for a long time. After obtaining the
token, a passenger can leave the queue
and then come back on his turn to get
the ticket

(¢) The feasibility of extending the
system will be considered keeping in
view the recommendation of the Com-
mittce on Reservation and Booking.

Contracts with JYapan and Italy for
Offshore Oil Exploration

1080 SHRI BANAMAL] PATNAIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state.

(a) whether contracts with Japan
and Italy for offshore o1l exploration
at two more basins in the Indian
continental shelf are under considera-
tion, and

(b)Y if sn, the decision taken ip this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Some preliminary dis-
cussiong have only been held with an
Itahan organisation.

(b} Does not alise.
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Proposal to set up & holding company
for Oil Companies

1081. SHRI ISHAQUE SAMBHALI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Government propose
to establish a holding Company for
all Public Sector Oi11 Companies 1n
India, and

"b) 1f so, the broad features there-
ot and steps being taken 1n this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) and (b). There
1s no such proposal at present

Agreement with UAE for Crude
Oil for Haldia Refinery ang other
Projects

1082 SHRI GAJADHAR MAJHI:
SHRI N E HORO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the United Arab Emi-
rates has agreed to meet the Haldia
refinery’s crude requirements,

(b) 1if so, whether Indian Gouvern-
ment have also extendeq thewr co-
operation to build a steej plant and
a joing venture fertilizer plant 1in
Dubal, one of the constituent parts
of UAE, and

(c) if so, the salient features of
the agreement i1eached between the
two countries in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). A Memorandum
2f Understanding was signeq on 18th
June, 1974 during the visit of the Vice
President of UAE. to India. In pur-
suance of this Memorandum of Under-
standing*
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(1) an expert team of Metallurgical
and Engineering Consultants (India)
Limited (MECON) visiteq UAE be-
tween 8th and 14th July, 1974 The
UAE authorities have now commis-
stoned MECON to prepare , feasibi-
ity report on a sponge iron/steel
«omplex 1n Dubai;

(n) the possibility of fhe supplies
of erude o1l by UAE to India on soft
terms 1s being explored; and

(1i1) A proposal for setting up a
joint venture fertijliser plant 18
under detalled examination

Dnilling Programme and Indigenous
Manufacture of Rigs

'083 SHRI c K JAFEEL
SHARIEF Will the Muuster of
PETROLEUM AND CHEMICALS be
pleased to <tate the bioad outhnes
of driling programmes duiing bt
current yea:, pioposed locations tor
driling and steps Government have
taken for imdigenouy manuf. turc ot
otl 11gs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) The dnlling programme of
the ONGC during the current year is
a3 under:

(1) Dnlling at Rudrasagar, Lak-
wa Galekl ang Amgun in

Upper Assam and at Bara-
mura structure 1n  Tripura
Also one location at Bakul-

tala in West Bengal is expect-
ed to be taken up for drilling

(ii) Drilling wil]l continue in
Cauvery Basin After com-
pletion of drilling at Sumar-
wali Talai, drilling is to be
taken up at Gotaru in Rajas-
than

(iii) Drilling in  Commission's
various fields such as Anklesh-
war, Nawagam, Ahmedabad.
Sobhasan. North Kad: ete.



109 Wnitten Answers SRAVANA 8, 1896 (SAKA) Written Answers

(iv) Offshore areas Sagar Samrat
to resume drilling on Bombay
High Stiucturc tow ards maddlc
ot Scptember 1974

OlLs dnilling progiamme for the
wurlent ycar includeg 5 developmant
wells 1n ful] and 2 11 pait within and
itound 1s Naborkatia o1l fleld an
Upper Assim  Lhis apart OIL« plan
for thig year includes 5 exploratory
wells 1n Assam and Arunachal Pra-
desh M/s Bharat licavy Electrical
Limited (BHEL) are to coordmate the
m tnufacture of o! 11gs 1 the coun-
41y Recently BHEL's proposal for
manufacture of o1l driling T1gs 1n
Tndia 1n eolaboration with an Amen-
«1y Company ha, bcen ipproved by
the Government

qTere Tl & wwrehiy frdfto & dfw
fare wtfiret Y dfew oy o afz

1084 = WATAC Targ ALY
&1t @ T AR A T w47 i

(T) #1 @7 W7 & "welr
t Yaw ¥ IMfWfar afar w1 e
oY TEQH FFA 3 25F0 Y W
¥

(a) w1 T a7 famme AEd
> warf M @Y 7o afafar afaw
AN ey AN TW@W AT oA

(m) afx &, @t & W A
v w1 fawifer Y sy ?

W swrers § Tawalt (s qEwew
welt gan) ¢ (%) ¥ (7). qwm
Hed Fr wr f } ¥ TR av
T A IR Y

110

sam Wkt gweiw W wegfoa
(@ WE) 9r O ¥ N

1085 St WAM FAT q024 ©
TR F oW TTrw v fr

(7) wafsv w7 @b
2 4 97 frAad g frper mfns
fze mOA ¢

(=) =1 a7 a1 fA a7 T
o =vyA 9v mmAEEd e
TAF AN yRaAFAIT ¥ Sy
gu {359 @9y o7 777 g@ =

~

e

?

(W) war 37297 W F gagfoa
AT T AW F FI0 §YFT §1
e T 9 wife wfafgw @ A R
ot

(9) afzar M 7 a0
F 7 wfafwm ¢

W AAE A AR (o gEgewe
gl (F) ™ =wm
A =y Pepaen ¥ Ao 3 gty
dtF7 T I A fran nar )

(@) fov ot wfy oo qu
friw ot wfem - & gfawr & foo
1-10-1974 J AW AF N sy

qYE-ATT T 7 37 38 AW Wiy 1)
T e s AT YW\

vo) et adr g

(9} 95T g TRV



I1I Written Answers

ATy e T dmret qeenia ®Y
TWOR w NR™

1086. St WATAY WA AL :
FIT oy § A7 A AATAFTFAT FI fF

(%) #a1 gafar WF F ATOIN-
qreend 1 qfeqw €T, BT, ARETT
77 qGAF AN & QTR Frar e
T TR M ARG,

g) FaT G F faEre aqan
ardt & garg ¥ dwer qwEsw (18
eHT /T 17 AT) N ANEOYT F
TR R WEFAT FA FTE, WY

(w) afzer, A a7

™ drerw § ami!ﬁ (=it qEeY
R ) : (F) WA 137 38
AT srtmr TFITH AT
qT F29 TTSFTA A AT agr O wE
TN TN AT AT A & I
e e T (O ot E G O
FFwETE ) IS AW, T AT 17/18
T THREA AEA Ay m—,m
rfedt #1 IwETT Y A e e w7
FTATA 2 A AENGT § F7  AOAN
7 FoWlo Fighaw kA d

(/) sfrem)
(w)y & 78
(8) wFaT T

Atrocities committed by Police on
Women in Kanchrapara Railway
('olonies in West Bengal

1087 SHRI SAMAR GUHA: Wil
' ¢ Minister of RAILWAYS be pleased
te state-

a1 whether representations have
t n made tg the Prime Minister
rerarding  allegations of atrocities
committed by police on women
rembus of the families of the rail-
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waymen in Kanchrapara Railwayr
Colonies in West Bengal;

(b) whether as a result of such.
atrocities a number of women were
admitted in hospitals; and

(c) if go, steps taken by Govern-
'‘ment to inquire into the allegations
and punish the gulty policemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
such representations have come to
notice,

(b) During a demonstration by the
Stiiking Railway employees and their
sympathisers at Kanchrapara Railway
Colony on 12-5-1974, brickbatting by
ladies and throwing of bombs by male
demonstrators were resorted to, and a
mld lathi-charge had to be ordered
by the Sub-Divisional Police Officer.
Some persons were injured, out of
which 13 women were treated at the
Kanchrapara Railway hospital for
simple 1njuries

(c) The State Police iy conducting
an nvestigation 1n the casec arising out
of the incident
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Progress on Inland and Offshore Ofl
Drilling

1090. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS pe pleased to state:

(a) whether any estimate has been
made for the potential reserve of
crude g1l in the Bombay Offshore area;

(b) o so, facts thereabout;

(¢ whether accelerated works for
oil drilbng have been started for
miland as well as offshore areas in
other parts of the country by the O &
NGC and in collaboration with
forcign companies as well;

(d) whethe; fresh drilling efforts
are bemng made in the areas of West
Bengal, Assam and Tripura; and

() 1if so, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHANXN! (a) No, Sir with only one
well 1'lled and tested, 1t is not possi-
ble to make any reliable estimate of
o' 1i<erves m Bombay High

i) Dom, not arise,

(¢cy Work has been accelerated by
ONGC m 1ts own. In respect of off-
shor  areag othep than Bombay High
where ONGC 1s already exploring for
ml. contracts have been signed with
Carlvberg India Group for the Bengal
hasin and with Reading and Bates
Grau for the Kutch basin

«dY  and (e). Yes, Sir It ir
proposed to gtart drilling operations
in West Bengal and Kashmir during
thc  current financial year. It s
fuither proposed to intensify the
driling operations in Assam  and
Tripura by increasing the number of
drilling  rigs. during the Vth Five
Year Plan period, in a phased manner.
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Development of Petro-Chemical
Industries at Maldia

1051. SHRI SAMAR GUHA: Wili
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state;

(a) whether Government have
given up the idea of developing some
of the proposed petro-chemical indus-
tricg in the Haldia Port area:

(b) if so, facts thereabout and the
rcasons for such decision;

tc) if not, the progress so far imade
dor developing such projects; and

(d) the nature and time schedules
for developing such petro-chemical
industries at Haldia?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (d). There are at
present no petrochemical] units ie.
chemical units based on petroleum
feed-stock operating in W. Bengal
including Haldia Port area, M/s.
Fertilizer Corporation of India are
implementing a 100 tonne day metha-
nol project bagsed gn petro-raw ‘mate-
rials. The work on this projeet is
progressing and it is expected to be
commissioned in 1976-77,

Programme for petrochemicals in
the public sector during the Fifth
Plan is being limited to the completion
of the Naphtha Cracker and the
-down-stream urits at Baroda, Gujarat
and the Bongaigaon refinery/Petro-
chemical complex in Assam No new
major prograame for petrochemicals
at Haldia or elsewhere is currently
contemplated during the Fifth Plan
‘period.

Loss of Production at Goa Fertilizer
Plant

1092. SHRI ARVIND M. PATEL:
‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

{a) whether the fertilisers plant at
o~ suffered a loss in production
“lurine the year 1972-73: and
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(b) if so, what remedial steps have
been taken to achieve the t.rgetted
proeduction?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, Sir. The
plant suffered a production loss in
1972-73 due to the delay in the plant
commissioning. This delay was caused
by certain equipment defects and
other operating problems. These
have since been rectified and the plant
has generally been operating at a
satisfactory level,

Railway Station established by
Ticketles; Travellers at Jailhind
near Kanpur

1083. SHRI DHAMANKAR:. win
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that ticketless travellera have made
Jaihind ncar Kanpur s a station for
their owp convenience; and

(b) if so, the reaction of Govern-
ment thereto and the action taken in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) There
is no station called ‘Jaihind’ near
Kanpur. However, when incoming
trains from Lucknow are held up at
the Kanpur outer signal, passengers
alight at that spot instead of going up
to Kanpur Station. It appears that
thiz spot is commonly referred to as
‘Jaihind' Station,

(b) Surprise checks have been car-
ried out tn apprehend ticketless tra-
vellers among the passengers alighting
at that spot.
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fravel Agents operating in Metro-
politan Citles

1094. SHR1 DHAMANKAR: Will the
Minisler of RAILWAYS be pleased to
state:

{a} whether Giovernment have
seen the press reports that a Calcutta
firm had to pay Rs. 6000/- last year to
the trave] agents for gecuring railway
reservation for its men;

(LY if so, the reaction of Govern-
'ment therete and action taken in the
matter;

(¢) what is the number of travel
apents who have been allowed to
operate in the Metropolitan cities of
Delhi, Madras, Bombay and Calcutta;
and

td) whether the Railway employees
are hang in glove with the travel
apents who indulge ip irregular and
1lJegal practices and if go, the action
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b) The concerned Press Correspon-
dent was contacted to ascertain details
and modus operandi of the case, He
has promised to furnish some infor-
mation on receipt of which the matter
will be further investigated. Surprise
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checks of reservation officeg are, how-
ever, conducteq by officers in addi-
tion to close watch being kept by staff
of Vigilance Organisation.

(c) There are four recogniced travel
agents m Dclhi, five in Madias, eleven
in Bombay and seven in Calcutta.

(d) In order to prevent connivance
of staff wath the travel agents, a regu-
lar watch is kept in reservation office,
and on trains by the Vigilance staff.
Deterrent action 1s taken in the event

of any staff founq involved in such
cases.

Exprnditure on Elections to Legisla-
tive Assemblies of Uttar Pradesh,
Orissa, Pondicherry and Manipm

1095. SHRI AMBESH: wWill the
Mimister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 3625 on the 19th Mareh,
1974 regarding expenditure on elec-
tions to Legislative Assemblies of
Uttar Pradesh, Orissa, Pondicherry
and Manipur ang state:

(a) whether the required informa-
tion has gince been collected; gnd

(b) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) and (b).
A statement containing the requisite
information is laid on the Table of the
House

Statement

Name of State/ Preparation, nf

Union Territory clectoral roils
I UttarPradesh 49,00,000.00 3.0
2. Orissa 35,00,000. 00
3. Manipur 1,80,000 .00
4. Pondicherry 79,230 .00

Total expenditule incnred on

Corduct of

Total
electicn

3,00,00,000, 00 3,49,00,000 .00

§5.50,000.00 90,§0,000, 00

8,70,000.00 10,50,000 .00

2.07,770.00 2,87,000. 00

The above figures of expenditure are approximate as furnished by the Chief Electotal

Officets concerned.
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Threatened closure of Industrial Units
in Kerala for Non-availability of
Furnace Oll

1097. SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND
CHEMICALS be pleaseg to state:

() whether Government are aware
that a large number of medium and
small scale industrial unitg in the
State of Kerala are being forced to
close duwn due to the non-availability
of furnace oil;

(b) it so, the steps taken in the
'‘matter.

{¢) whethey Government propose 10
change the present allotment system
of furvace o1l and if so, the broad

outlineg thereof, and

vd) what special measures have
been taken to assure its supply to
industiially  backward States and
districts?

THF. MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No such reports have
been 1cceived.

(b) to (d). Furnace oil allocation
to industrieg 18 bemng regulated by a
Standing Commattee on Furnace Oil
set up by this Ministry. The Com-
mittee lays down guidelines for allo-
cation of available furnace o1l to the
differcnt consumers. At present sup-
plies are made on the basis of 1973
offtakes with the prescribed cuts. In
the case of new projects and expan-
sion capacities, allocations are made
hv a Sub-Committee of the Standing
Committee on Furnace Oil, on the
merits cf the case,

In order to enable exporting unite
to suprlement their requirements of
furnace oil, a Public Notice has
recently been issued by CCI&E pro-
viding for the inclusion of furnance oil
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i the list of REP entitlements againat
exports upto a maximum of 10 per
cent of the REP entitlement value.
With effect from 1-7-74 quotas have
also been allocated to State Govern-
mentg for supplies to small scale units
and industries under the State control.
This quotg also provides g smal]l con-
tingency reserve to the States for
meeting special and urgent require-
ments. Requirements of industrially
backward areas will be given consi-
deration by the State Governments in
making allocations from their own
nuotas,

Conversion of Ernakulam-Trivandrum
Line into Broad Gauge Line

1098. SHRI VAYALAR RAVI WwW:ll
the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress made so far on the
convetsion of the Ernakulam-Trivan-
drum metre gauge Railway line into
broad gauge; and

(b) whether it is expectegq to be
completed as per the fixed time sche-
dule and 1if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD- (a)
Overall progress upto June 1974 is
40 per cent.

{b) The project was originally tar-
getted to be completeq by early 1975
but has now beep rescheduled io be
completed by March, 1976 due to
shortage of funds.

Ticketless Travelling with the conniv-
ance of Railway Police Constable

1099. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that ‘many people travel without
tickets with the connivance of Rail-
way Police constables: and
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(b) if so, the steps taken by Gov-
crnment to eradicate such type of
carruntion prevailing among the Rail-
way Police in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
A feyw instances of passengers travel-
ling without tickets with the conni-
vance of the Railway Police cons-
{ables has been reported.

(by Surprise checks are carried
out against ticketless trave! and when-
ever such cases are detected, the mat-
ter is brought to the notice of the
concerned State Government aulhori-
ties for taking action against the
delinquest  Pohice personnel.

Poliution of Ganga by Baraunij
Refinery

1100. SARDAR SWARAN SINGH
SOKIT Will the Ministe; of PETRO-
LEUM AND CHEMICALS be plea-vd
to stafe.

ta) whether Baraum
bl polluting Ganga, and

Refinery s

th) if w0, what steps Government
nronese to fake to prevent pollution?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No Sir. The
refinery hag tuke, adequat, steps to
treat the effiuent discharged .nte
Ganga so as to meet tue relevant ples-
cribed standards,

(b) Does not arise.

Inerease 1n Productivity in Railways
during Third and Fourth Plan
Periods

110}, PROF. MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS be pleaseg to state:

(a) v'vhat is the increase in produc-
tvity in Railways during the Third
and Fourth Plan periods; and
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(b) what is the changt in the cost
of living index during these plan
periods and the corresponding changes
in the ‘real’ wages of the Railways
employees during these periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
tb). It is presumed that the Honour-
ahle Member wants to know the out-
put per employee Accordingly, a
statement is attached showing the
output per employee 1in termg of
traffic units (passénger kilometres
p'uy net tonne kilometres) and the
all India average concumer price in-
dex numbers for industrial workers
ot the (nd »f the Third Plan com-
pared with the last year of Second
Plan, and in the fourth year of the
Fourth Plan compared with 1968-88.
the year preceding the commencement
a1 the Fourth Plan  The data for
the last vear of the Fourth Plan are
rot et available, excent for index
nunber of consumer prices which has
een given

In comparing the output per em-
nlovee, it has to he remembered that
11 1s the modernization of equipment
arnd facilities through heavy capital
outlay and rationalisation of procedu-
1es ang work systemg that has mainly
enabled an increasing volume of tra-
flic to be handled with a compara-
tively smaller inciease in the number
of staff. The increase in producti-
vity is, therefore, the collective effect
of increase in investment towards
modernisation as well as rationalisa-
tion of procedures and work systems
hesides increase 1n staff efficiency, if
any.

No data are available on ‘real

wages’ of staff.
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Statement
Traffic All India
units per Average
employee Index
Number
of Consti-
er rrices
tor I i ius-
tria! wor-
kers
(0o (1960=100)
1960-61 . . . 147 102
1965-56 . . . 164 139
1963-6) . . . 78 174
197°-"3 , . . 200 207
107374 . . . — 250
12.00 hrs.
MR SPEAKER: Short Notice

Question by Suri P. Gangadeb. He
1S not there.

Now, we go to the next item.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 have given mnotice of a
privilege motion against Shri L. N.
Mishra. He has deliberately misled
the House in reply to an unstarred
question on the 24th. This is a deli-
berate case of misleading the
House. ...

MR SPEAKER I am not allow-
mg. 1 have to give notice to the Mi-
niste; under Direction 115. Till I get
a reply from the Minister, I cannot
allow you,

I am not allowing you. The hon.
Member may please resume his seat

SHRI JYOTIRMOY BOSU: What
18 a privilege? You please define.
If 3 Minister dehberately misleads
the House, is it not a matter for pri-
vilege?

MR. SPEAKER: I have said it a
number of times. I have to send it
to him under Direction 115.
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SHRI JYOTIRMOY BOSU: He will
continue to speak unmixed untruth.

12.02 hrs.
QUESTIONS OF PRIVILEGE

(i) REPORTED STATEMENT BY THE
MINISTER OF EXTERNAL AFFAIRS AT
THE MEFTING OF N.B.O, re. CEMENT

AND STEEL

MR, SPEAKER: Yesterday, a
question of privilege was sought to
be raised by Sarvashri Jyotirmoy
Bosu, Era Sezhiyan, Shyamnandan
Mishra and G. Viswanathan against
Sardar Swarap Singh, Minister of
External Affairs, regarding the fol-
lowing news reports appearing in
certain daily papers:—

(1) “The Minister for External
Affairs Mr Swaran Singh said to-
day that there would be further
restrictions ‘within one week’ in
the supply of cement apq steel for

building.”
(Sundan Standard, July 28, 1974)

(2) “Mr, Swartan Singh, who
was inaugurating g meeting to
mark the completion of two de-
cades of the National Buildings
Organization, said that in the new
policy the emphasis would be on
functional buildings.”

(Economic Times, July 28, 1974)

(3) “In an obvious reference to
the supplementary budget to be
presented to Parliament next week,
he said engineers and huilding con-
tractors shotuld take into account
the present economic conditions in
the country”.

(Patriot, Ju'; 20, 1974)

(4) “Mr. Swaran Singh, Minister
of External Affairs, when he said
to-day that further, restrictions
weould be imposed ‘within one week®
on the supply of cement and steel
for building construction purposes
clearly hinted at a dual pricing
policy.”

(Hindustan Times, July 28. 1974).
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Sardar Swaran Singh made a state-
ment in the House explaining the
pos.tion. Twue Members contended
that this matter shoulq also be refer-
red to the Privileges Committee on
the analogy of the previous case
referreq on 25th July, 1974, to the
Privileges Commitiee in which the
Chairman of the Central Board of
Excise and Customs was concerned.

I info:imed the House yesterday that
1 would study the proceedings in both
the House cases and give my ruling.

I have since studied the previous
case as well as the proceedings of yes-
terday. The House will recall that in
regard to the previous case I had cate-
gorically stated that there was no
question of privilege involved in the
statement alleged to have been made
by the Chairman of the Central Board
of Excise and Customs. I quote below
my decision which I gave that day. In
the very beginning I said this “No
aquestion of privilege is involved”. This
is what T at the very outset said:

“Mr. Jyotirmoy Bosu, I have seen
your privilege motion. No gquestion
of privilege is involved”. And again
later I reiterated:

“No question of privilege is in-
volved....I have studied this very
carefully this momming, and, before
the Minister replied, I had my views
definitely on it. After the Minister’s
replyg even if 1 ignore it. i.e., the
Ministers reply—and take the posi-
tion as it existed before his reply,
in my view, though this cannot be
a subject of privilege, it is definitely
a case of impropriety. It is highly
improper. ..

This Officer is sitting in his offi-
cial advisory Committee....He did
not make a public statement. But
he might have been discussing with
his advisory Committee, and they
might have been asking questicns
and he might have been replying. ..
The Minister is denying it on behalf
of the officer saying that the officer
did not say that....When I said it is
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not a privilege, I was about to say
something. Now, after this denial,
much confusion has arisen.”

—hecause, he brought in the Press
he brought in the other state-
I said:

also:

ment also.

*1 think it is much better if it is
seiit Lo the Privileges Committee to
examine it.”

—\When the Speaker sends it he sends
for examining it. When the House
cends it it is sent for their report.

SiIRI ATAL BIHARI VAJPAYEE:
{Gwalior): Whether it is referred by
tie Speaker or the House what is the
Gifference?

MR. SPEAKER: I get the report—
to the Speaker....

SHRI ATAL BIHARI VAJPAYEE:
There is a denial in this case also....

MR, SPEAKER: He has not denied

SHRI JYOTIRMOY BOSU: He has,

MR. SPEAKER: Please do mot in-
terrupt me. I said:

“I think it is much better if it is
sent to the Privileges Committee to
examine it, instead of this contro-
versy being allowed that he said
this or he did not say this. I will
ask them to examine it also in the
light of the denial on behalf of the
officer by the Minister.”

It will thus be seen that the matters
complained of in both the cases, in
my opinion, do not involve 3 question
of privilege. In the previous case the
matter was referred to the Committee
because there was a denial on behalf
of the Chairman of the Central Board
>f Excise and Customs and the House
said that the matter was reported in
the Press. As there was a conflict of
version, the matter was referred to
the Committee of Privileges, under
Rule 227. to find out what the facts
were.

In the present case, the Minister has
not denied the facts. He has explain-
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ed the circumstances in which he
made the statement, Therefore, as 1
said previously, on the basis of the
tacts, there is no question of privilege
and I, therefore, hold fhat no breach
of privilege has been committed by
the Minister of External Affairs

(11) ARTICLE PUBLISHED IN ‘ORGANISER’
DATED 20TH APRIL, 1974

SHRI K. P. UNNIKRISHNAN
(Badagara): On 23rd April, 1874, I
had brought forward a motion of pri-
vilege against the Orgamser, the RSS
organ published from Delhi, which in
1ts 1ssue dated 20th April 1974 in a
story entitled ‘Lok Sabha intiude: be-
longs to the Youth Congress: Chor
macnaye Shor ned ddeariy accoramg
to me and other NMembers of this
House, been guilty of a grave con-
tempt of the House I sav th.z be-
cause it clearly reterred to the con-
duct of myself and some other mem-
bers, Shri Sat Pai Kapur and Shn
Shash: Bhushun ond a few others Tt
spetifically men't ned that at aanother
coraer of the Parliament House we
were atleged 1o nave spread falschood
within the precirets of the House und
concocted a stnry within the precincts
of the House, which according to the
directions of the Speaker clea'ly n-
cludes the Central Hall and Lobbies
We were also accused of spreading a
malicious &tory in collusion with the
Watch and Wa:d Staff

In his reply which uvne Mr Malkani,
whe 1s editor i chief ¢f this paper,
addressed to the Lok Sabha Secreta-
riat on 30th Apnl 1974, he -ays in
paragraph 3 that “there has bren no
authentic version of the intruder inci-
dent to this day” It wag specifically
on a otion moved by Shri Raghu
Ramaiah Miniter of Parliamentary
Affairs, on this incident that the House
was se1zed of the matter and the House
thought it fit to proceed with the mat-
ter and went on sentencing the intru-
der So nobody can claim that there
wag no authentic version of the inci-
dent Some of these people mav have
different versions or they are trving
to impute motives to us. That is a
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different question. But as far as this
House was concerned, there was a
clear and authentijc version and no
newspaper nor anybody who has any
power to comment on it can claim that
there was no authentic version.

Then it goes on to say that it ‘was
ouiside the House. Now 1t is for you
o1 tor the Committee of Privileges to
say whether the precincts of Parlia-
ment which includes the Central Hall
are outside the House and our conduct
m these precimcts is not entitled to
ptotection. It 1, a very serious ques-
tion on which gwidelincs are catred
for

MR SPEAKER: On that day, I put
the question to the House and said that
it might be dropped Then he vent a
letter saying that he wants to raise the
malter again If you want to yppose
it, you can do 1t

SHRI K P UNNIKRISHNAN: To
add sult tp mnry, 1t -ays

* There was thus 110 bteach pp i~
vilege of the House o1 it iiny mem
ber thercof If we have, neverthe-
less, madvertently hurt anybody's
AMOur propre, we g1¢ sorry for o

According to the Oxford Dictionary,
‘amo (e propre meang ~ensithve self-
esteerm When the matte; 1s one of
pi1vilege and he was asked to explam,
he has the temerity to say like this.
e further says that he has no ~orres-
pondent here and he 1s seeking facili-
ties for~a proper correspondent.

All th.s clearly shows that a concoct-
ed version was printed without any
basis and with a total wilful intent to
defame certain Members of Parlia-
ment who are alleged tp have dome
certain things within the precincts of
the House 8o I would submit that if
our conduct within the House or with-
in the precincts of the House is to be
protected, thie matter must be refer-
red to the Committee of Privileges.

MR. SPEAKER: The other day after
zoing through all this record and read-
ing between the lines and looking to
the spirit of the explanation given by
the paper, T had come to the conclu-
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siop thit no privilege is invdlved, spe-
cially in view of thd fact that the
paper had also exprepsed regret.
“What elée do you want?

SHRI K P. UNNIKRISHNAN: It is
not that How can you say that?

MR, SPEAKER: I am sorry I have
sald what my recommendation was
After all, the papers have a little lati-
tude.

! wew fagrdt weddt :  fader
wAY WEIAY €1 ATHAT A 7 WY 41y
®Y RTAAY I GTA AL ¥R IHX SAAAT
X1 OATHI

waw wgiw - # A1 erfoe afy
Frar g fe qyuay SrE Ry avw )

wit wy fomd (x04T) o
wrn qw o¥  faaz difae e
FTRHT G

wbhw W - w7 & aR Wi
¥AL v qx AW ¥ 4 WR ™A AT
fifsw

1 recommend that this be dropped
1 would request Shri Unnikrishnan to
agree with me to drop this matter
After all, some latitude 1s there So
we drop this matter

SHRI BHAGWAT JHA AZAD
<Bhagalpur). We strongly feel about
at, but we agree with you

Wt ww food :  wow AER
T feaRy & Ry umA tAY TR @
wf & qs faaz v ord) arrex
Rar g, fo7 wre 37 v a4t fade go
7 I & A

wsadt wiwy, fesd yoz 7w @
oy % P ersf S oy X omamar
agw gk o vt wfieanr aray aar v
fs “wzgzane” w1 wdv qfyg &
grer avdr wv Ry oy g s
1387 LS~
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e o e @ ¥ e
wii s ot wyen T ot grey
¥ srafes sfuafe Gaer o #€ W,
¥y oz urt § shv Ik yo wagd
wrisr W e wiy srdr T
w1 gaysn frar war 3 fe HR oF for
ag1, ¥f foer Awrare g e &g
f 1 w7 & a1y Fredar I8 A0 Y
e fyor mom | w9 ¥ Fratd
w1 93 Aifar——3% ¥ vw ey &%
o ®arg Aty

¥ aregm g fr 3w fewaqrfasr
g % qaT §1 WT A/ WEALT OF
gy & 77 A e 1 wev |
wharysgm A W
NATTE

eIl wE AR X 29 &7 TINEW
a8 q® WdT §5-45 fadr ¥

1231 hrs

PAPERS LAID OR THE TABLE
Reviews and Annual Reports of
Madras Refineries, Hindustin Antibis-

tics and Hmdustan Insecticides

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) 1 beg to lay on the Table
a copy each of the following
papers {Hmdi and English versions)
under sub-section (1) of section 618A
of the Compames Act, 1938 —

(1) (1) Review by the Govern-
ment on the workinig of the Madras
Refineries Limited, Madras, for the
year 1972-73

(1) Annual Report of the Madras
Refineries LinfMte®*Madras, for the
year 1972-73 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon

(2) (1) Review by the Govern-
ment on the working of the Hindus-
tan Antibiotics Limited, Pimpri, for
the year 1972-73
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, (1) Apnual Report of the Hindus-
tan Antxbiotic:R’Linmed, Pimpri, for
thé year 197278 slong -with the
Audited Acgounts and the comments

.of the Comptroller and Auditor
Genenl thereon.

I‘raced in library See No
81/74 |

(3) (1) Review Jby the Govern-
ment on the working of the Hindus-
tan Insecticides Limited, New Delhi,

, for the year 1072-73,

(i1} Annual Report of the Hindus-
tan Insecticides Limited, New Delhi,
for the year 1972-73 along with the
Audited Accounts and the comments
of the Comptroller and Auditor

* General theéreon.

131
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Klaced
8081/74.4

library See No LT-

MR SPEAKER: Shri ‘Badabrata
Barua to lay paper mentioned in item
4 of the Order Paper.

ot wq Toemd {arer) - wenet wgtaa
AEWTLIN o 4 97 HIT AITT W
ll'ri'?%q’

R WG oy AR e
w7 T d o A P w
an‘mzn:

. s&mgfmi . g Al g
orE T @, v ¥ foy v Wy AT

2

wsry wgww ;{57 ar fam ¥
waa afew 41
ot vy fomd ;. aw A frdew

¥147 § 5 GBI 71 e AR wY ra g
C AT WvEr ¥ oEW ¥ famfad 7 oaAre
St B fe oA S A G RAR ¥
ar* ¥ 3m 7t fodwy aw fwor qr, 3=
Ty mAr & gre R 9 T $re
faar a1, 7t A6 YA Aw ® AN
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oy ot o 0§ s e &
AT NPT § - g wrie & w
& 99 8 FUCE T o qw Wl 7
uﬁiﬁﬁm-‘wgaﬁmmlﬁ
e ¥, wife we faies aw wor
w1t 8, dfea wrf waed ¥ A @
Tt K vw o ¥ Nfwedfer, iy
" w1 oW ¥ wne ur o
e garar gew gfafafs adiw e
"z wrmirer i d, e wrdw g a
whfafe o wfer | ™ ¥ a7
7 g wuv fade Qfsg @ e
wrEw gifam fr ag ar w7 avifeg
fearamm @R am TEETE

R,
woqw  JEen

D oH W T ATy

Lusg Inpta Lip & Ess0 STANDARD

ReriminGg Co. oF INpia Lap, AMALGA-

MaTioN ORpER 1974, NoOTIFICATION

unNpFr COMPANTES ACT AND REFORT O
MRTPC

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (RHRI BEDA-
BRATA BARUA) 1 bag to lay on the
Table—

(v A comy of the Lube Ix}dxa
Limited and Esso Standard Refin
ing Companv of India Limited
Amalgamation Order, 1974 (Hindi-
and Enghsh vcrqions) published in
Notification No GSBR 320 (E) in
Gazette of India dated the 15th
July, 1874, under sub-section (5}
of section 396 of the Companies Act,
1956 [Placed w Lsbrary See No
LT-8082/ 74}

(2) A copy of Notificatitn No
GSR 680 (Hindh ond Enghsh
versions) published m Gazette of

India dated the 6th july, 1974 dec-
laring M/s Thirumylai Saswaths
Sahaya Nidh: Limited, a Company
havmg its registered office in Tamil
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adu, be a ' ‘ﬁ'i;lhi' , under sub-

?muo‘t: (8) of section §20A of the
Companies Act, 1956, E}Phl:ed in

Yibrary, Ses No. LT-8083{74).

(3) i) A copy of the Report of
, the”Monobolies and  Restrictive
™ Trade Practices Commission under
section 21(3)(b) of the Monopolies
ang Restrictive Trade Practices Act,
1989, in the case of M(s. Gwalior
Rayon, Silk Manufacturing (Wvg.)
Company Limited, Nagda (Madhya
Pradesh) and the Order dated the
3rd May, 1874 of the Central Gov-
ernment thereon.

(ii) A statement (Hindi and
£nglish versions) explaiming the
reasons for not laying the Hindi
version of the above Report and
Order of the Government
thereon, simultancously. [Placed
m library. See No. LT-8084/74 ]

NurmvicaTioONs UNDER Inpian Raat-
o WAYS ACT, 1880

“THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD' I beg to
lay on the Table—

(1} A copy each uf the following

. Notifications (Hindi and Enghsh
versions) ssued under Section 47
of the Indisn Railways Act, 1890 —

SRAVANA 8,.4890 (SAKA)

and English versions)
song for not laying the above Notifi-
cations earlier. (Placeq in Library.
See No. LT-8086'74)

1y The Railwavs Red Tanff
{First Amendment) Rules, 1974,
published in  Nuotification No
G.S.R 109(E) in Gazetle of India
dated the l<t March, 1974

(1) The Railways Red Tanfl
(8econd Amendment) Rules,
1974, published in Notification
No G.SR. 110(E) in Gazette of
India dated the 1st March, 1974

(i) The Railways Red Tanff
(Third Amendment) Rules, 1974,
pubhished n  Notification No
G.S.R. 111 (E) 1n Gazette of India
dated the 1st March, 1974,

(iv) The Railways Red Tarift
(Fourth  Amendment) Rules,
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1074, published in Notification
No. G.B.R. 112(E) in Gazette of
India dated the 1st March, 1874.

[Placed in library. See No. LT-

8085/74.)

(v) The Railways (Rules for
Warehousing and Retaining of
Goods, for regulating the use of
Rolling Stock, Engines and Trains
and Treatment and Disposal of
Unclaimed Booked Goods Lug-
gage and Parcels) Amendment
Rules, 1974, published in Notifica-
tion No. S.0. 215(E) in Gazette

of India dated the 27th March,
1974

(2 An explanatory note (Rindi
giving rea-

1235 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED CONCERN IN INDIA

ABOUT WHO RESEARCH
PROJECTS

ot wew fag @ Ml (oo
muE aF, § sfrnadh Sy
# fasatafaw  fagw & o7 srfiy
v wq1 A fodrsa waEr A ow
eiq fear g w17 W A wrdAr A
i &I X ATr O OF AFTET F —

favr AL AT FTOT WA
T, I ¥ v & qo
amfie ®7 & qurd o oy
T S(REIA (RIZOWI A )
afvrEgr & Araw W AWM @
fmfes sqE ¥ T o0
fw=r & amTare )"
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THE MINISTER OF HEALTH AND
FANMILY PLANNING (DR. KARAN
SINGH): There has been no secrecy
with regard to any of the research
projects being carried out by the
Government of India through any of
its agencies in collaboration with WHO,
All these research projects are of
direct relevance and importance to the
country and are in our national
interest, These projects have
been initiated on our request. In the
formulation of these projects our
experts have been involveq from the
very beginning, and the prajects have
been periodically reviewed by appro-
priate project committees including
representatives of the Ministry of
Health and Family Planning and the
Indian Council of Medical Research.
‘The results of these researches have
been published from time to time in
appropriate scientific journals.

Two such projects relate to the
genetic control of mosquitoes and the
efficacy of insecticide application by
uitra-low volume machine. These
t1wo projects are of special contempo-
rary importance in the context of two
difficulties in our malaria eradication
programme, 1. resistance of mos-
quitoes to insecticides and difficulty
in getting adequate supplies. The re-
sults, on genetic control are being
published from time to time in scien-
tific journals, A comprehensive cover.
age, including the latest results,
is being brought out shortly
by the Indian Society for Malaria and
Other Communicable Discases in a
special issue of their journal. As
soon as it is published, I shall place
a copy in the Parliament Library. The
entire work on genetic and biological
control has been carefully reviewed
by a Task Force set up by the Gov-
ernment of India composed of repre
sentatives of the Ministries of Health
and Agriculture. Their report was
submitted to the Government of Indis
in 1973, and 1 am placing a copy In
the Libmry of Parliament.

This napproach to genetic control is
well-¢itablished one In fact spec-
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tacular success has  Deen reporteid
with this technique in the matter o
erallication ¢f screw-worm fly, a
cattel pest in the Americas, and the
fruity-fiy in the Mediterranean aress
and in Mexico. The use of genetic
control against mosquitoes appears 1o
be a promising one, but considerable
research is nec 10 establish its
feasibility under natural conditions.
Research on this aspect is going on in
many countries.

The application of insecticide by
ultra-low volume machines is in con-
nection with the control of malaria in
urban areas, for which purpose a
portion of Jodhpur City was selected.
Through this machine it is possible to
apply insecticides in extremely minute
droplets from outside the houses.
Preliminary results from the reduction
of mosquito density indicate that this
strategy seems to be effective. Further
work is in progress. This hes no
connection with genétic eontrol and »
only an improved technique for the
application of insecticides.

WHO was interested in the study on
the role of birds disseminating insect-
borne virus diseases. In India, the
Bombay Natural History Society was
actively conducting investigstions on
bird migrations and their possible role,
as disseminators of viruses. At the
request of the Society, the WHO
contributed a total amount of US
$ 22,000 from 1959 to 1969. In this
field of study a valuable contribution
has also been made by Dr. G.I. Metz-
kay of the USSR who visited India in
1962. His investigations were carried
out under the general guidance of the
Institute of Poliomylitis and Virus
Encephalitis of the Academy of
Medical Science (Moscow) with the
participation of the Bioligical Institute

of Siberian Department of the
Academy of Sciences of the USSR
(Novesibirak) and in co-operation

with the Bombay Natural History
Society. It is, therefore. clear that
the press reports are tendentious, ua-
fair and misleading
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Wt wen fagrd welnh : www
wy, TE AT Ay o faan ki sl
HENT WA TS T AR K R
N " famr w1 Frrmerwr svir &
WRY 77 § %1 Paey vt anrary o
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Ty A qF ¥ 1 WA wEEn =
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afufar ¥ zrov fear mar & | 39 7am
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w7 v v 3R gw e
R ga frgrd | IRNATAIFTAF
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&7 oAt faewaTh 9 w4 FA ¥ gam
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h

WA WP <A B {Y F0F J7T
®g a4 3473wy open T oA & i
=T 11 A% fzrar amrrdy afiggt
& 2170y w7 P o AT g 3
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22 900 qgfF wrAT favy oqpeg
qrA r afvrhar s W e Ay
g fr zw 4ESA FT fTom 7o 480 8
e wAmite Ay o€ ? awreTey
gew A TR (v owar
aedt wprem T 2 W@ I AT AW
9 1 amit & o wfas w7 &, e
wgy v ar A%} fr o oamd
#t amedr a 21 faAmt, 1968
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firege, 1968 w1 % awwt fea
Tt w1 faw ay w1 fs 3w § O
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¥ W wraw hwr aqvy § 37 w7 oftae
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t ot wr A At B oca W wew Y
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® vF i Az otaoamETT 3
vy oY a7 @ a7 A AR W AT g
™ OE T VW ERm i
faw #1 forAw gay gadrsy = ¥
AN TN 37 AEH wd q7 Aws ot
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21 Frfomy weTET T oAvEy w1 749y mv
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FEAT F AT qEIATTTT W BUES ¥
qdT 7 A ¥ AT WET A FET
&1 & v A ¥ 7 fafray & Ty
¥ 77 W AoTgA TIAIRN TF WITH §
gavfaat  for avam A 7 e
¥ fn warA T ar oarfroa s
qEerF 2 s TEAg Efy A A
grdvofmm fa 7 § A ¥ g
afy 107 v 3 oA ¥ 917 o9 9eErT
w17 Favfam w1 9 A a9 2

I WY AUTATT-9A 7 e frqvd
g A W7 FT 930 FAr {F g9 A9
tr 77 T ¥ TR AT AW 7 -

frar 2 gam v Yy o} 3ImA w7
LA
“Dy C Gopalan, ICMR, Director~

General asked the correspondent to
be sympathetic to the mosquito
control project and explained that
press statements would embarrass
WHO”

w7 oy o1 ave £ T R Forr T SgeTe
faewr e s ¥ fAy wfeané
a2 7 Nl s qe R,
st wfgerd §, sW I aff felr
wiR gafad qaeemr 8w e w¢

g L.
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“Indian  scientists working in
GCMU privately said, they do not
know whatis happening in the Unit
because all decisions are taken in
closed meetings. The unit's present
and the four previous project
leaders had been US Government
scientists. Dr. A. D. Manij, former
Director General of Health Services
and ex-Chief of WHO Regional
Office here recently said at the
Indian International George that one
need not worry about what experi-
ment or GCMU did because the
money for the project came from
the US not the Indian Government.”

fadwir 7 qur oy & AT 99 9d
Fga aw ooy far AT € 3 9w
s A48 7 wdl Ry W oA
97 WY yETH AR T 9% § fr 9w o
srarrdt & A § wAEAE #1ove B,
TR AT I 3 v vy
a1 g7 wevig wg ¥ fF oo sy
w1 afe 7 &F 1 FEer o 93
¥ fag gqdm fear @ w7

wery AP EY, o o# wafem,
wigafer WA AFSTAM A 9
T ¢ | WA AT O &9 frur W
wimaomana F fay fqx arva @
1 AT W A AT 7 T aw
ax & {1 A 77 A1 3T fowy wery
% o 1 WEITRT S oOTHT T TEOm
FFWFT TV ORI A TAGAT
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MR SPEAKER., The information
which 15 not forthcoming now will be
laid on the able of the House later?

DR KARAN SINGH: Yes, Sir.

SHRI S M. BANERJEE (Kanpur)
At the outset 1 wish to congratulate
the young correspondent of PTI who
had the courage and conviction to
expose the sumster organisation which
wants to ruin this country, which will
land us in trouble after some years.
In the write-up he has clearly men-
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tioned how those who are connected
with these projects have selectec
certain places. For instance, Sonepat
is one of the places. They were asked
to conduct the research in Delhi. They
went to certain villages around Delhi,
There the people felt that they werc
contaminating the well water and su
they were driven out from those vil-
lages. Now they have selected Sone-
pat  and their entire energy is
concentrated on bringing yellow fever
io this country somehow or othcr.
According to the doctors and the re-
search scholars. these mesquitoes carr
yellow fever germs which are in Sone-
pa! and certain other places. But never
i our history. at least in the last de-
cade, have we known of yellow fever
m this country. There have been no
and mercly spray ng of DT
will completely kill those mosquitoes.

Cases,

But they say thal ithey have become
immunc g, that and that the DDT
spray wauld be sub-titauted iy some
other meang which they ray
el us  after  years of  rescerch.
Unlder  the  orders  of  the  Gov-
eraoment of India  the Health  Min-

wiry have issued instructions to stop
DDT gpray in Sonepat and otheyr areas

because these so-called scientists
connecied with the World Health
Orgzanigation who want to ruin our

generation and yvoung children. want
{0 discover something by which the
moszquito kill can be obtained withcut
spraying DDT. 1 would mention for
your informatlion what they do. I am
reading from the newspaper, from the
same correspondent’s write-up:

“I{ may be pointed out that ike
U.S. Defence Department had stated
in the recent congressional hear-
ings that it spent $ 21.6 million on «
seven-year project on weather war-
fare research in Vietnam before
resorting to this warfare in 1963-69.”

These uare factually correct. They
spent so much money on this in Viet-
nan. Still we have belief in this
motorious organisation! Our scientists
stil]l have a lion in this Department
in the Health Ministry.

*,...Dr. Rajendra Pal told the
PTI that the GCMU....

Projects (C.A.)
The GCMU is the actual
research organization.

genetic

*...would launch a big experiment
ecarly next year in Sonepat to con-
trol aedes aegypti by genetic
method....”

13.00 hrs.

It is really strange that they  are-
doing research in yecllow fever not
a single case of which has been heard
of in India for ages. Then, it says:

“Dr. Rajendra Pal would not 2x-
plain why all cxperiments of the
GCMU are carrieq out around the
Indian capital—which is not endemic
for malaria or filariasis-—instead of
in real endemic areas in the
country.”

All the experiments are carried out
here because all the VIPs are here and
thiy muast have Malaria or filiariasis.
Thic jis a calculated and sinister de-

sipnowd T owould  reguest vou and
through you the hon. Minister.

He might have read all the literature
and I must congratulate him for it
But it has a political significance.

The,- startedq thys, these experiments
i three countries—India. Brazil and

‘Tanzania, Wherever this organiza-
tion is working, they are doing es-
pionage and are sabotaging cuv

economy in the name of research and
are weakening our younger genera-
tion. This is exactly what they dc.
What was then the cause of the
mystery fever? I want to know frorm
the hon. Minister whether it is not a
fact that a lot of children are stiil
suffering from a mystery fever and
they have bheen kept under observa-
tion in the Hardinge Hospital and it
has not been disclosed. It is a shame
that instead of congratulating the
correspondent on his bold action—
otherwise he could have accepted the
money that Dr. Rajendra Pal gave
him—Rs. 12,000 or so in dollars in
foreign exchange and could have also
kept mum. Instead of congratulating
him, he has used the expression that
the report is tendentious and mislead-

N oan Teorntiomn
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ing. I.am really surprised and I
would request this House and also you
to either refer this matter to a high-

.power team of scientists or a top CBI
officer assisted by a team of scien-
tists. If only a CBI officer goes, they
.may say that he does not possess the
requisite scientific knowledge. 8o,
they should go and investigate into the
working of this organisation....

MR. SPEAKER: Please conclude.

SHRI S. M. BANERJEE: I shall
finish just now. But I am more con-
cerned about our younger generations
who are likely to be finished by such
+experiments.

I would again request you to kindly
appoint a committee of this House if
you so desire or refer this matter to
a high-power commission. Here is a
lone scientist wedded to the American
imperialist game in sabotaging our
country and ruining our generation
1 have got with me ample testimony
and I am sorry I cannot report all of
them here. But I am prepared to
give him certain documents which
have been given to me by some prople
which will prove how this organiza-
tion is functioning., The places select-
ed for their experiment are Sonepat,
Faridabad and Bangalore—all the good
places in India. It is said that they
wonder how there was no case of
yellow fever in India when the mos-
quito carrying its germ is found in
plenty. Sir, let them go to hell. We
do not want their help. We want o

control the mosquito nu.sance our-
selves.
1 would, therefore, request you

and the hon. Minister, through you,
that without depending much and
solely on his wisdom derived from
reading books, he should appoint a
commission and it will be proved that
they have sabotaged and are trying
to sabotage. In Korea they have tried
to sabotage. In Brazil, they wanted
ag also in Tanzania where they were
driven away.

It is said that the sole object of this
establishment is to find a solution and

JULY 80, 10fa
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eradicate cattle pests in America. In
Amerjca itself nobody likes this orga-
nization.
You are actually creating a panic

in the minds of the people of the

country..

So, 1 request the Minister.
him appoint a Commission. Let him
not depend on our information or his
information because here the future
generation of this country is at stake.
Let him appoint a commission to go
into the whole matter and safeguard
our future generations who are going
to become the Prime Ministers after
15 or 20 years.

DR. KARAN SINGH: Before deal-
g with the points rased by  the
Member, I would like to inform the
House that I have received informa-
tion that the Virus Research Centre,
Poona wus getting some grant from
the Rockfeller Foundation some ten
years back; but now they are not
getting any grant; the Centre is now
fully financed by the ICMR.

The hon. Member raised the ques-
tion of yellow fever We are very
keen that the yellow fever should not
enter.  As you know, Sir, we ure so
striet that anybody who 1s not having
yellow fever injection is quaraptined.
in Palam and you know that even
VIPs and others have been forcibly
quarantined Sir  apparently the
mosquile which carries the yellow
fever also carries dengue and chicken
gumea or some such d:sease, These
are diseaseg which are carried by the
same tyvpe of mosguito which carries
the yellow fever. That is why that
mosquito is also under exumination.

So far as pestieides are concerned,
as hon. Members know, pesticides the
world over are beginning to cause
health hazards. They started off as
health measures in order to get rid
of pests but now because of the satu-
ration of the earth with pesticides
particularly in the affluent countries
they also are beginning to move away
from pesticides.

: IR ST A RN
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MR. SPEAKER: I thought yellow
fever is not carried by the mosquito;
it is carried by a sort of a fly.

DR. KARAN SINGH: It is carried
by the same mosquito.

MR, CHAIRMAN: Oh, | see.

DR, KARAN SINGH: Sleeping
sickness 18 separate while yellow
fever is separate. I want to suggest
this. Thig is an important point. I hope
hon Members will bear with me.
DDT is banned for this reason that
excessive doses of pesticides are be-
ginning to have some untoward effects
upon the land, upon the produce,
upon the animals and even upon
human beings. We feel that instead
of going through the whole cycle of
saturating our earth with pesticide
and then finally trving to get out of
jt. if we can leave the technology
and if we ean go towards alternative
sovrce of mosquito eradication it
would only be a very good thing
Therefore I would urge upon hor
Members to lonk at it from this point
of view That 1= to say, if we can pet
an alernative source of eradication
without gomng through the pesticides,

it would be a very major break-
throuch
I have heamd what Mr DBanenjee

has said 1 have great respect for
my hon {riend Mr Banerjec, But
he has made very sweeping allega-
tion againtt the WHO and agamnst
the US Government which 1s also a
friendly Government.

SHRI 8. M. BANERJEE: [ have
nothing agninst the WHO but these
particular projects, especially, the top
scientists there. are not working In
the interest of the counfry. If not
today, tomorrow you may realise it.

DR. KARAN SINGH: If any pro-
ject that is done in India is against
us, it will not be allowed. I also
have small children. I am interest-
od in the welfare and the future of
the country as snybody else and I
would be totelly failing in my duty
as Health Minister, as a patriotic citi-
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zen if 1 were to countenance any re-
search which would be having bad
effect on our country. From what I
have been able to gather and what I
have studied, the genesis and the
rationale in these projects 1s tfe « 1~
mination of mosquitoes by alternztive
methods. Now, as I said, as Chair-
man of the ICMR, I have number of
distinguished scientisis on my gov-
crning body.

SHRI S. M. BANERJEE: Mos-
quitoes are better than Americans I
can tell you.

DR. KARAN SINGH: I am not
sure whether this sort of ammus
against s whole people 1s really fair.

AN HON MEMBER:

American
Government,

DR KARAN SINGH: The USSR
1 a .frxcndly Government and the
Americans are not having any animus

against us I would strongly urge.
PROF MADHU DANDAVATE
tRajpur):

He has musunderstood.
He feels that those who owe allegi-
ance to Moscow ate mosquitoes

DR KARAN SINGH: No. Sir. I
would earnestly beg of you to realise
this  Both the Soviet Union and the
Umited States are friendly Govern-
ments  We have no anmmus against
anvbody Our real animus ;s againat
the mosquitoes onlv. As I was point.
mg out. we have got distinguished
reientists and as Charrman of  the
ICMR, T have alled o meeting of the
goverung bndy shortly.

All these pownts which have been
raised by this journalist would be put
by me before the Governing Body of
the .CMR, which has a number
of dwtinguished scientists on it . I
shall get the whole matter looked
into by them and if, I feel
that any modification is required or
any change is required, I would my-
seif be the first person to initiate
action in this regard. I can assure
the hon, Member this much that later
on, it it is necessary to get further
technical advice, we shall only be too
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glad to do so. I do not want to close
my door or my mind on any ideas
on this matter.

SHRI VAYALAR RAVI (Chirajin-
kil): Mr. Speaker, Sir, 1 have read
the Minister's statement on the points
raised by the correspondent of a
journal. He said that the comments
made by the correspondent of a jour-
nal as unnecessary and unwarranted
He further said that this was unfair
and misleading The Minister 1 try-
ing to justify certain things which
he 15 not expected to do.

With your permission. Sir, may !
quote the real arguments put forth
by the cortespondent in this report
itself?

“Some experts here believe that
ti.ese data may be useful mn a
biological or germ warfare 1t
appears that at least one of the
W H.O. expermments (bird migra-
tion study with BNHS) was spon-
sored by the Migratory Amimal Pa-
thological Service (MAPS) of the
United States which 1n similar lan-
guage 1s the biological warfare re-
scarch division of the United States
Army "

This 1s the point 1 again quote

“That this study was financed by
MAPS of the U.S army 15 suggest-
ed by the fact that the WHO sent
four copies of the secret report
(WHO(PA:6859) on “Dissemina-
twon of arboviruses through migra-
tory birds™,

These were the ponts about which
you have not answered. And yet
the 1ssue rcally is that these experi-
ments and copies of the report have
been supplied by the U.S. Army head-
quarters. This is a problem. We
are aware of the chemical warfare or
germ warfare conducted in Viet Nam.
We are also aware of the destruction
caused by the Americans in this war.
Virus is carried because of the germ
warfare. What are you going to do
to see that this is not repeated any-
where else? Whet is said by the
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correspondent himself is vesy impor-
tant. He says:

“In thig respect Aedes Aegypti
could be extremely useful as germ
carriers because its eggs can be
dried, put on a piece of paper in
an envelope and mailed to any
part of the couniry where they can
hatch Eggs of other masquito
specics cannot be dried.”

These are serous issues that are in-
volved in this and therefore I would
Iike to know from the hon Minister
as to what has been done wmn Jodhpur
m the malana eradication station
There .3 a project herte and our ex-
perts ate looking mto this [ do *not
want to blame the burcauciats  or
oficials 1 this countty for this.
There are blacksheep. I cun quote for
an example the case of ITI ¢ollabo-
1ation There 1= a highest paxd em-
plovee n the World Bank who wvisit-
ed India last, persuaded the officers
m the Communication Ministry for
the project  About ten milhon dol-
lars or <omething ke that were de-
manded as 4 componsation You
know the ofticer came to India and
pressurised some  officials here He
mid not pressurise the Minister {o get
a thing done  Another case 15 about
the FAQ One hgher officer i the
Food Ministiy has gone four times
ahroad within three munths to ty
for a job in FAO This 15 your ex-
pert Dr Rajendra DPal 15 an em-~
ployce here  He has been given an
exiraordinary leave fur twelve years.
What 1s the purpose? Can you deny
that many persons working in WHO 1n
Delh: are from the offices of Govern-
ment of India” Is there any norin
or any rule to go over to this orga-
msation” The so calleg experts are
sometimes trying to purchase commo-
dities and try to get some job in the
international onganisations Nobody
can deny this fact. Unfortunately
you allow them leave Let them re-
sign and go away. That is my re-
quest. There has to be some norm
evolved to go the WH.O. What is
the criterion that you follow in the
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mutter of this kind of extraordinary
Jenve ‘to certain people? 1 do not
‘want to name them. They ate work-
‘hig in the WH.O. There are certain
allegations against these people. H
hav got the list of the names with
me 1 can give it to you. The mat-
ter s mainly American army is in-
wvoived. This fear has come
in ithe minds of Indian people today.
Ow request is you have to examine
thése matters to remove the fear
from the mind of the Indian people.
Now, the Johns Hopkins school in the
U.S. which has established some cen-
tres at Calcutta, I do not know, what
they are doing? Will you please also
«xplain about it?

DR. KARAN SINGH: The hon.
Member has raised one very basic
point which was raised by the earlier
Meinber also, As 1 said our views on
nuclear warfare and biological warfare
sire very well knowna, 1t woulu be a
great tragedy if work done in this
country is utilised for such nefarious
purposes, 1 am gquite certain in my
mingd this work can be justified if it
is directly useful to us in our fight
sigainst malaria. If thereis a certain
technique that we are using against o
disease—for example, we put a puciein
blast for peaceful purpose We have
used nuclear technology and gur scien-
tisty have taken advantage of the in-
tormation available elsewhere—out
upproach very cleaily ris to fight
against these diseases. Theoratically.
1 suppose, it is possible for somebody
10 take advantage of the findings
available in the anti-malaria cam-
paign and use them for nefarious pur-
poses. But it is hardly to beljeve that
any civilised person would choose to
do that, Our interest in this is direct-
ly for eradication of malaria. As far
s we are concerned we are dealing
with WH.O. We have no agreement
with U.8. Army or US, Government
regarding this except that some U.S.
government funds are made avail-
able under the generai PLA8O agree-
ment. This scare that has been
hrought forward, which I agree Is

very unfortunste, we have got to pee
and re-amsure ourselves that these
projects are particularly in the nation-
al interest.

1 would like to submit that W.HO.
¥3 a vast organisation with 103 mem-
ber countries. We gre also members
of this Organisation. We contribute to
{t Indian doctors and scientists under
'W.H.O, programmes have gone il
over the world. Indian scientists are
wanted al] over the world, I am
sending doctors and scienf¥ts to Af-
rica and variou: parts of Asia and
even Europe. 1 think it ecannot be
hon. Members' opinion that we should
stop this inter-change of scientific
knowledge. In fact, we want to ahmpe
our expertise

The second point that he has made
1¥ that members of the Health Min-
1stry fish for jobg there or use their
influence. If that is true, it is cer-
tainly something which is most un-
desirable. And no self-respecting
nation, especially a great nation like
ours, can go on begging for joba.
But I would very earnestly urge that
the WHO is an international organi-
sation from which we are greatly be-
nifited. The other day, on smallpox,
I submitted to the House that we
were grateful to the WHO for getting
people in. In fact, since we are talk-
ing of that problem, I may just men-
tion that about 20 US epidemologists
are today working in Bihar and other
areas on small-pox. So, we cannot
condemn the whole organisation.
That would be very unfair. They are
working on small-pox, and they are
going info areas where perhapa we
have not been able to go. So, the
WHO should not be attackeg in that
way. If there icx any misuse of autho-
rity, if there is anybody trying to
wangle away from the back-door into
a job, if there is any such thing 1
shall be most grateful if the hon.
Member would let me know, and I
shall see to it as Health Minister that
any abuge in the system is prevented,
to the best of my ability
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SHRI VAYALAR R‘AVI_: Will the
ton Minister mike" driinquiry" into
“the senaing of maps to 'Bsngkok?

- DR. KARAN SINGH: Regarding
this question of maps, this was what
I had said in reply to a Question. from
anpther hon. Member earlier, I ask-
ed’ the WHO representative whether
"he hdd supplied anything to the US
Army. He said he had not.  But
whether it has béen supplied to the
US Qovernment through them is
something which I am not really in
a positiqp to say; that is something
between the WHO and the US Gov-
emment. But I had asked him spe-
“eiffically and this was the answer he
gave. T had read this very careful-
ly and in fact I have almost got it by
“heart; I read each point carefully n
order to check it. So, I would not
be able to confirm this matter that
this report was correct. But in any
case, the reports are open. and S0,
I do nat think that there is any ques-
tion of hiding any report. But I shall
certainly go further into this.

SHR] .G. VISWANATHAN (Wan-
diwash): 1 would like to know at
the quiset whether all the results of
all these research projects under the
WHO are first available to this coun-
try. 1 would also ke to have an
-assurance from the hon Minister
whether he iz in a position to pre-
vent these reports from being sent
to foreign agencies

The hon. Minister has not answer-
€d one of the questions put by a pre-
vious questioner. The John Hopkins
Medical Centre in the USA is having
projects in two places in India, in
Calcutta and Narangwal and there 1s
complete secrecy about these projects
in these twg places. What are the
details of the proje:t+> That can be
. given to this House.

The Bombay Natural History So-
ciety is reported to be having a pro-
ject on how the viruses could be car-
ried and introduced into India by the
migratory birds. I am told that the
Tesulty of this experiment have al-
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ready been sent to the Maps Office
at Bangkok, while they have nol been
made available to any of the agendies
in this countty. 1 want to know
whether this iy true and if so, what
action he is going to take on this.

In Pantnagar, in the . B. Pant
Agricultural University, there is a
project functioning with PL-480
funds, where they are supposed to
produce microspores and see how to
use microbeg as invisible bullets o
kill pests. There is a suspicion 4n
this country that nobody knows about
the long-term effects of this project
on microspores ang it might affect ani-
mals and men in this country finally.
I want to know from the hon. Minis-
ter whether thig is true

Is it true that Dr. Diesh who was
in the Ministry of Health and for
whom a special post was created ulti-
mately left the Ministry and Jhoined
the WHO- Again, under thé auspices
of some other agencies,” how many
officials from tHe Health Ministty
have been given jobs by the WHO
just before or after tetirement dur-
ing the last few years?

I also want to know whether 1t 1
true that many of our officials dre
often sent to Geneva I want to know
how many top officials of the Health
Minmistry have been receiving the hos-
pitality of the WHO to wvisit Geneva
during the last five yeuars and how
many of them have bten going very
often during the last two or three
yvears Finally, I want to know whe-
ther it 1s true that the WHO is pay-
ing about Rs 205 per day for some
of the top health officials as bonus
to their anti-small-pox campaign in
Bithar [ want to know who are the
officials who are getting this money
from the WHO. Finally, 1 want to
ask the hon. Minister whether he
will agree to send all these projects
at least tn the Public Acrounts Com-
mittce for inguiry and examination.

DR. KARAN SINGH: The resulty of
research done in our country are ﬂr_st
available to us before they ave avail-
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b "hmymr (cn*'j

able to lnybody elie. 1 would take
werysetront objection 7’1 find that
‘resuits ‘of yeséarck' done i India hre
.aither ‘¥iddén from 4 or made svall-
iwble: 1o fovéign agenéien’’ Sy "the

best of my knowledge, the w—uhs are

a\mﬂable to un ﬂm

.Aa tssurch is open and ﬂot secret,
!hax:e i8 no_question of preventing it
going to any country, It is not totally
Dbanned. :Qnce research journaly pib-
lish, t)um, it wiil-be better to  have
wider. dissemination .anq We "have no

desire 0 hide any. such “.research

,results, e - .
With regard to Pantnagar, i also

kaw that ‘report. This ig under the

U.P Government I hﬂve been  irying
to get in’ much w)th ‘them. 1 bave not
%éen able”to” do ‘§0. Here again, as
far as'1 have beep able to understand
the pro;ect it 1< dlrected against these
"insects.

I think the hon. Member made one
point which is very valid. . AR these
.'strangq .experiments could. ooncewably
have certain  effects which ars not
_4mmcdxat_ely en\nsagsd and which
‘could have long-term effects. This is,
1 suppose, an occupational hazard in
‘all. scientific experiments. But we
-have got to ensure that the oexperi-
mernts which take place are such that
a8 far as- we know within our present
stage-of knowledge. they do not have
any deleéterious effect upon our popu-
‘lation, -

It is true that Dr. Diesh. who was
‘Addftional Director General, Health.
and Commissioner for Rural Welfare,

joined WHO recently on a 6-year
‘nssignment. :
SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Of all person:.

DR. KARAN SINGH: He had just
#ot a few months to retire from the
Ministry. WHO  offered him a joh
wnd we nlieved hxm

SHRI JYOTIRMOY BOSU, 1 krow
‘a Iittl\e mur‘e‘n_bout him.

" jobs, If‘he ableg a questi

DR, KARAN SINGH. 1-dp pot have:
“the other tn! grpation he bas asked a8
“Yo howW oﬁcmlg have been given
.wearate-
b r shan give l'um the information.

As far 85 I -know, Qeiidvh, ‘the
people occassionally go. I’ did not go-
luckily this year Kecstse 'l was to
have gone' for ‘the¢ WHO' conterence.
I was to have led the Indian de‘lega-
tion. I want to go. there. .It ig an
impdrtant place. I am even planning'
to go there, It possxble for two days,
when 1 go Bucharest. But the official
delegation was very small. . Officials
do go to WHO, headquarters as and
when necessary. People who are
working for WHO naturally go more
often, people. who are in' the WHO-
stafl go more often because they. are
employeeg of WHO and they go as

and when necessary.

" SHRI JYOTIRMOY BOSU: You ‘do-
tot consider WHO to be a subsidx:r!'
‘of the US Government"

- ‘DR, KARAN SINGH: No‘ no. 1
think that would be unfair t5 say:. "1
am not sure about' China, ' but - the
Scviet Union and :all . the. socialist
countries are members of the WHO: I
would very strongly say that ¢hir surt
ot thing should not be gaid. + -*

As for DA rates for those working
in the small pox areas. I do not knnow
what exactly he means. But under
WHQO ouspices, a number of epidé-
mislogists are warking in the small
pox areag in Bihar and elsewhere.
Naturally, as they come under WHO,
they are going to be paid at WHO
rates.. But ag I said, this is something
which is very valuable for us. and
definitely in our national interest. We
are taking advantage of it—I havs just
now got a bit of information, The
Jativ allowance of Rs. 200 js paid to
ail the employees in the epidemiclegy-
tcarn. Most of them are State Gov-
crnment emvloyees also who have-
cuome from other States who are work-
ing in it. This is a WHO project.

John Hopkins was running two
projects, one in Calcutta and one in
Narangwal. These two projects have
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0w been concluded. They have not

‘peen extended. The Narangwal one
“was a population project and child
health care in rural areas, I will

yiace the reports in the Library of
.Parliament. Ag regards the Calcutra
.one also, we have received a number
+of reports. What I will do is that I
~“wil: gather these reports and pilace
*them in the Library of the House.

PROF. MADHU DANDAVATE: The
-other report is the approach docu-
yment to the Fifth Plan.

DR. KARAN SINGH: This is not
tthe approach document. I am unlike-
!y to mislead the House.

SHRI YAMUNA PRASAD MA.'DAL
tSamastipur): Today the whole roun-
uy is very glad to learn thiz news
‘that the PTI Science Corresponcent
haz given to this country. After seve-
ral vears of parliamentary li’e, I have
«gome acrogs this news. Jus®t acg the
news about the Watergate scandan
published by a corresponderi there
«lew the attention of the whole
sorid, this correspondent de-
3C Yes our admiration.

alen

‘There is 3 statement by D: A, D.
Mani—he is not A.D. but B.C.. ie
welore Christ—and he talks rnf two
@*bhousand vears ago. It says:

“Dr. A. D, Mani, former Direltur-
(ieneral of Health Services and ex-
Chiet of WHO regional offic> here,
recently said at the Indian Inter-
wational Centre that one need not
worry about what experiment
GCMU diq because the money for
the project came from the US and
not Indian Government.”

"it iz 8 very uncharitable remark that
thic great A.D.. no, B.C.,, has made
&against this country. The news item
soays:

“A Russian virologist, D:. G. 1.
Netzky, has confirmed the arriva! of
virus-infested birds into India and
has said that migrant birds can
«prcad complex viruses throughout
iAndia.”
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It is a very calamitous statement,
‘which the Health Minister should
examine. He hag said that he 1s con-
vening a meeting of JCMR. I welcome
it. All the points raised by this great
P71 science correspondent should be
considered at this meeting and I
would beg of you, Sir, to perrrit a
specizl debate on this very teck.nical
supject. In the meantime, the :ealth
Minisier would place a full report or
a white paper before the House 30
that the nation may know whether
AD. is correet or B.C. is correct.
One very dangerous thing s this.
It says:
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“Some experts say this technique
is identical to the technique of dis-
persing disease causing germs. An
official of the National Malaria Era-
dicution programme said, the U.L.V.
extLeriment is supported by the US
Centre for Diseaze Control In
Atlsnta.

According 1o a WHO Pres< re-
lease, the ULV ‘experiment? Was
first tried in Thailand. It was then
anindoned for unknown reasons and
1% months ago the experimert wasg
ghiited to the Jodhpur area.”

So. revhapg it wa  in the national
inte;est and at our request thar this
wis brought here from Thailand.
Thiz wuestion =.ould be viewed from
a'l pcints of view and not only trom
the n:oney point of view, As 1 said
al! thiese matters brought out hy the
brillisnt Science Correspondent should
be discussed at the proposed ITPR
meeting and their report shoulq te
place¢ before the House so th:t the
naticr. mav know all about it. There
is cuspicion in the whole cohuntry
that perhaps some other wary mav he
in the mind o° the people outside this
cou:.itry. This should be cleare:.

1R. KARAN SINGH: There are o'y
twa points on which I would like te
say something. Dr. Mani is supn-sad
to have said that it does not mutter
what research is going on, because we
are rot paying for it. I do not kncw
whpnether he said it or not, but I would
like tc¢ say this is absolute and com-
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plete nongense. We are not a nation
of beggars so that we do research on
any subject just because we are given
money. It is outrageous, We are not
going on begging for research pro-
Jjects. If at all it has ever happened,
it will not happen at least ag ;ong as
1 ara the Minister of Health. Nc¢ pro-
ject will be allowed uniess I am con-
vinced that it is in our national in-
terest. This gentleman is not the
Director of Health Services now. It
may be his personal view. Bu. to say
that we are not interested in the re-
sulis of the research because 1t is be-
ng paid for 15 an outrage and I s‘rcng-
ly refudiate that.

Uafortunately, every time the dehate
comes up on the Demands for Giants.
1 am guillotined. I would like nothing
better than to have more time, to get
advantage of the views of the hon.
Maabers and. if at any time, ume can
be ound for a debate on any aspert,
1 will not only not oppose it but 1
will welcome it and support ...

13.37 hrs,

COMMITTEE OF PRIVILEGES
TENTH REPORT

DR. HENRY AUSTIN (Ernakulam):
I beg to present the Tenth Report of
the Committee of Privileges.

13.37} hrs.
UNIVERSITY OF HYDERABAD BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURF
(PROF. S. NURUL HASAN): Sir, I
beg to move for leave to introduce a
Bill to establish and incorporate a
teaching University 1n the State of
Andhra Pradesh and to provide for
matters connected therewith or 1na-
dental therelo.

MR, SPEAKER: The quesiion is:

“That leave be granted to intro-
duce a Bill to establisn snd incor-
porate a leaching University in the

Stale of Andhra Pradesh ard to pro-
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vide lor matters connector there-
with or incidental theretn”

The motion was adopted.

PRCE. S. NURUL HASAN. 1 intro-
auce the Bill

13.38. hrs,
MATTERS UNDER RULE 377

(1) REPORTED ATROCITIES ON HARIJANS
IN A VILLAGE IN MADHYA PRADESH

SHRI K. S. CHAVDA (Patan): Sir,
I am thankful ty you for permitting
me to raise this very important and
urgent matter under rule 377.

I am raising a shameful, barbaric
and inhuman incident of repression
on harijans at Bhadoli ka Pura,
Ambah District, Madhya Pradesh.
The General Secretary of the Bhar-
tiya Harjjan Adivast Yuvah Sangh.
Madhya Pradesh, hag circulateq a
printed letter where he gives all the
details. On 12th June 1974 some Tha-
kurs and other caste Hindus in a
gathering decided to crush these hari-
Jans completely, On 13th July 1974 the
matter was reported to the police.
The Dy. S. P., Ambah and S. O. along
with four constables rush to the said
village. Instead of controlling the
notorious mohb. and protecting the
harijans, they joined hands with
Thakurs ang allowed them;m free
hand to loot the whole village. With-
in no time the belongings including
ornaments and cash of villagers were
snatched away and other propertiea
were destroyed ruthlessly. The entire
village was set on fire in the presence
of police force. The widow of Kalyan
Singh, Smt. Bithla Bai, running away
with her belongings, was caught and
thrown into the fire. She was burnt
alive.

The entire village has been burnt
into ashes and the Hariian inhabi-
tants of the said village are still left
without shelter and protection. It
has been brought to notice that
such harijans of nearby villages who
render some help to the affected hari-
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jans have been warned that they will
be taken to task and they will be
ruined I say that the hon Home
Minister should make a statement on
this

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This r's a very set1-
ous matter The Minister should
make the statement today. A harijan
woman was burnt alive

SHRI K. S CHAVDA: This is a
very serious matter. Once again, I
say, the Home Minister, Shi: Dikshit
J1, should make a statement on this
as early as possible

Secondly, 1 have given a Call At-
tention regarding what recently hap-
pened 1n Ahmedabad..

MR SPEAKER: ! allowed him
only this.

SHRI K § CHAVDA: 1 request
you tp please ask the Home Mimster
to make a statement on that as early
as possible

MR SPEAKER Yes.

(1) Isstvt oF ORDININCLS By 1HE
GOVERNMLNI OfF Binan

ot wq fomd (aiw7) wr &
WEA ¥ ATHA OF AEAgy AfuAE
HATH TEAT WA § | A7 WA H QF
79 § fagre e Wi g8 T A
ag gvar o Afew qw s fafree
el T g—afawm et
213 & AgA WY weARw T few W
v A AR M &
gt faerr A o faar afeeg &
A @ 57 faggen # w1 ¥ gfafory
PURE & Y HE FEAE § 99
Ao g fear s & 0 w9 faum
awr a1 fraw ofcag & a9 T Ag
o g AW g & a9y faara
TeA A 4w fE R adr Ay v
arfetfew M fox & o fear o,
Aoy fargr T § 1 ST Q@ XA

wRw & W) ¥ gar § o xw fowfadyr
# gy ofr o e faut @ 8
T B ¢ o IR g v d e
THr fage—ar A g7 vy fow
T § Wi gud v & fr dfgam o
wafer & fagdm g8 & W wmow
qaT A8 F ey afww fagre
ara faagem 7l g @@

N o= ddaw T aaw
AHA § WTARATE | W g 9
g sigT & 4y wew 5 el 9T
o gaswg ¥ oy afaum & @t
aTE § AR 9 T gTER ¥
FUqe ? 213 g7 § WX w9A
g 123 g A aF0Ew I A AQ
2, darer wga % ¥ 1 Sfe et
# foo o feafa w7 8 a=d Sromn
2oz ¥ foamr aar ¥

213 1) If at any time, except
when the Legislative As<ombly of a
State 15 in session, or where there
1< a legiclative Council 1n a State,
except when bouth Houses of the
Legiclature are m  session, the
Governor is satisfied that circums-
tinces exict which jeonder 1t neces
~aty for him to take i1mmediate
action, ¢ may promulgate such
Ordunance~ as  the circumstances

ppear to him to reguie”

W AT Ot f wrv Trvaae o oy
g Fwm amy B oA wréar
Fot w1fed i< forar ge Y fow Ay
T FATag Womdw Ay wG@T &)
wfafenz Twwa &7 sgwaE g 5 agy
9% 97, AT wgaT farr ) faue
T & AN g% weardw faduw & «w
¥ wr wifg® W faarrwee & aror
Tan g @t wifed + et agi WY
% & o wedw ard ey wrr o
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WY wT T o e e WY vl
E & ofwrariz a7 v o= wE R
1T § A W W s il e
¥ | o o Friand wy A A
oTAREEAT AE & A "N Wy
wl QY fay ) SfeT W ¥ ww ¥
# omrr aw v s wamdm Wl gg
&Y 3wy o qrferarste &1 S W AT
& A SOH aeTA TRAT ATATY, IR TR
X F /1T oo g WEAE FR
&1 wigfaaw #r =g fear sy &1 BT
Faqag Ay T2 e mfeaaad =%
afmm AR g I e
2 T wemaw 7 R F arg g 3EHY
T F FY ArfAE  Avgvasar 91
@t s fqaraaves Y 12w 7 IAET
fawas & g 7 mies $v o sravgear
AN A AUE DI R
& Y § ST FIAT ST ST AT zx%ﬁ
froad AR AT AT A MAATE TBY
g8l YT W R ATaTY | AT it
IgA garlye ? a7 AEAT § R AG
AATE? oM AT AT 2 {n WA &
AW AT AT Awpfrr & fAu
AAAE AG B A7 3AEF FITT A TF
et wRy 71 2 1 g g femfaer
FAAT W2 |

sak A H W Al B 159
YT & | AT T FEY AR OEAY &
s 7 oy g 2

“1, A.B, dr swear in the name of
God that I will faithfully execute
the office of Governor (or discharge
the functions of the  Governor)
of........ (name of the State) and
will to the best of my ability pre-
serve, protect and defend the Cons-
titution and the law and that I will
devote myself to the service and
well-being of the people of......
yname of the State)”

Matters under
Rule 377
Y agg AraT wEFT § wwlt g
W Ar o & za T eqwr o i
feargo 2
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“Form of oath of office for a Minis-
ter for a State:—

“I, A B., do swear in the name of
God that I will bear true faith
and allegiance to the Constitution
of India as by law established, {hat
I will uphold the sovereignty and
integrity of India, that I will faith-
tully and conscientiously discharge
my duties as a Minister for the
State of .. . . and that I will do
right to all manner of people in
accordance with the Conctitution
and the law without fear or favour,
affection oy illwill

oA AT W W UF T A9 W0
ot 7, dfeafzz oaw S
W, 3 A7 R & @
¥ Av sy waw AET e g fF
qrf frz g@w A ¥ T 3T’
e wEy gF "oz P frsad e i o
15 garzifza Ana TAT T TAE R
WA AT FII0 FAT VA AR
qrF IR AT 9397 § AITeefy
o o F7Ar e g fr T AFv A
g frs § & s u gfewr

KGR YR TR
g7AT 7 FOT)

7 7% qET

mwgfami Fat ol forfaangy , el
T A e AV IAH TN EW AT
Wit 3w B ¥ OTIT AR Y 7
qg 4 Moy WA g azaty rawr
T T | A B AR &1 Y e
g;xrnﬁ?m . WNET  HIET A9
= ¥, m;'rﬁr ® ¥ Wk fax
& ot whwT € SN T FEAr TEgw g
fr 213 AW dfa § ol
€ @ afag FWR gl W AE Wt
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nur A fEmaEm Rl F0 F
i1 %1 @ T q faw qoew #y
qTF T T FT, qE T FE A
& 1 i ¥ I ¥ A T TR FT
St ot g P gt R 1 WRWTT A
I1ed & fr v geweifer wvw & g
N zwag T 7 g3 § A ¥ fawrw
AT & AT 9 faeme Andt ) Fore o
¥ AgT &, ¥ @ & fagda g4

MR. SPEAKER: Is the Minister
ready or does he want to have some
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I will place
befoic the House as much informa-
tion as I have got from the Govt. of
Madhya Pradesh as regarus the ques-
tion raised by Shri Chawla. (Inter-
ruptions).

MR. SPEAKER: This is an issue
not of making a  statement. It is
purely a Constitutional issue. You
better satisfy me why this is being
done and then later on we will take
it up.

SHRI JYOTIRMOY BOSU: He is
making a statement on the Harijan
issue; he seems to have come prepar-
ed for that.

MR. SPEAKER: Not now.

SHRI H. M. PATEL (Dhandhuka):
Sir, this issue which Mr. Madhu
Limaye has raised 1s an  important
one. I am only requesting you that
it must be taken up seriously; it must
be discussed substantively so that the
importance of the position like this is
realised.

MR. SPEAKER: That is why 1
have given my indication on it
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SHRI JYOTIMOY BOSU: I want
to know
MR SPEAKFR: No, ©please. I

have allowed only two items. No-
thing clse please.
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Amdt) Bill
13.5¢ hrs.

CINEMATOGRAPH (SECOND
AMENDMENT BILL~ contd.

MR. SPEAKER: Now, we take up
the further clause-by-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bill,

We are on clause 5.

Clause 5 (Amendment of secilon 4)

SHRI MANORANJAN HAZRA
(Arambagh): I move:
Page 3,—

tor lines 28 to 42, substitute—

“(1A) Any person desiring to
export any film for  exhibition
outside India shall not be allowed
to do so if the film hag not been
certified already by the Board.”
(23).

MR. SPEAKER: You may continue
after lunch

Now we adjourn for lunch and re-
assemble at 3 pm.

13.51 hrs.

The Lok Sabha adjourned for
Lunch till Fifteen of the Clock,

The Lok Sabha reassembleg after
lunch at Threc Minutes past Fifteen
of the Clock.

{MR, DePUTY-SPEAKER—n the Chair}

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I wrote to the Spea-
ker about the difficulty that the stu-
dents are facing in the matter of
admission in the Delhi University, In
the Department of Economics, the
number of seats have been reduced
and they are being made to face a lot
of difficulties I request you to ask
the Government t, make a statement
on this because the young students
are being put to trouble, This is a
serious matter.
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Amdt,) Bill
15.04 hrs,

CINEMATOGRAFH (SECOND AM-
ENDMENT) BILL~—oontd.

MR. DEPUTY SPEAKER: We will
now resume Clause-by~-clause consi-
deration of the Cinematograph (Se-
cond Amendment) Bjll. We take up
«Clause 5. Mr. Hazra.

SHRI MANORANJAN HAZRA
(Arambagh): I have moved my
amendment No 23 on clause 5 which
is as follows:

Page 3
For Lines 28 to 42, substitute—

“(1A) Any person desirmmg to
export any film for cxhibition out-
side Indha shall not be allowed to
do s0 1f the film has not been cer-
tified already by tne Board.” (23)

Sir, this 15 the most important
clause in the Bill 1n respest of export-
g firm outade the country., Sir, 1
do not see any 1eason why a film
would be certined for the purpose of
exportng if 1t 1. certified already by
the Board exmsting in the country. A
film within the country would be
treated in a certain manner and out-
side the countty in a  different
manner—that 1s nothing but an un-
justified thing

Somebody or some »talwart in the
iovernment may say that in the
film world there should be a home
pohcy and a foreign policy hke a
Sovercign Government I think that
would be as ludicrous us it would be
on the part of Government and in
my opimon that has been done 1n
this clause. Of course, you know
that if there is any political motive
behind it, the Government has got
no alternative than to do 1t and only
then in the name of sovereignty and
integrity, any progressive film would
be banned. I ask the hon. Minister
categorically whether he will allow
a film to go abroad in which a shot
15 inserted of famine stricken men
andg women and they are seen
picking up their food from dustbin—

Cinematograph 170
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I think he would hesitate to do it
because 1t 1s costrary to the econo-
mic and politica]l outlook,

So, Sir, I want to say that this
clause must be amended and hence
I moved my amendment. We know
that a paradox is there and every
now and then we hear on the floor
of this House that tHe economie
crisis is a world phenomenon. But
in this connection, for exporting
such a firm with a shot inserted in
it of faminestricken people, the
Minister would hesitate to allow the
film to go abroad, and so he would
not be able to do justice at least to
that film, This is the paradox So,
T request the hon, Minister to accept
my amendment which I have moved
already.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K GUJRAL): Sir, my friend 1s
under one wrong impression, Even
to~-day the films which are exported
have been subjected to checking and
certification by the customs authori-
t1es  What we are trying to deal with
i this Bill 1s to simplify the proce-
duie 1ather than an exporter getting
tw  rertificates one fromm the Censor
Board ang another from the Customs
authorities. This should be easier for
him if we simplify this procedure and
be only exhibits the film to the Censor
Board

Generally speaking, our intention is
that the endorsement will be done on
the basis of the original certificate
given to the producer ang not to ask
him to go through once again the same
procedure This will, as a matter of
fact. simplify the procedure ang will
make 1t easier to the cxporter.
My friend naturally and nightly talked
about the progressivism and all other
things: we never were bothereq about
progressive films going outside. I hope
and 1 wish more progressive films do
go outside If mv friend can point out
to me of any progressive film which
was made but, which has not been
allowed to go out, I shall be grateful
to know about it.
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MR. DEPUTY-SPEAKER:
question is:

The

Page 3,—
for Lines 22 to 42, substitute—
“(1A) Any person desiring to
export any film for exhibition
outside India shall not be allowed
to do so if the film has not been

certified already by the Board.”
2.

The motion was negatived.

MR DEPUTY-SPEAKER: Now, the
question is:

“That Clau<e 5 stand part of the
Bill”.

The motion was adopted.
Clause 5 was added to the Bill
Cleuse 6 (Insertion of new section 44)

MR. DEPUTY-SPEAKER: Mr Daga,
ar¢ you moving your amendments?

SHRI M. C DAGA (Pali): I move:

Page 4, line 5,—

for ‘Examining Committee” substi-
mte—

“Chairman of the Board” (11)
Page 4, line 86—

for * Examining Committee” substi-
tute——

‘Chairman of the Board’
Page 4,—
Omat lines 10 to 12. (13)
Page 4,—
Omit lines 13 to 26. (14)

(12)

oft ¥E R T 2 IR AERT §
q37 FIZHZ F &1 FO0F IG 7747
g W FAT 6 TAWT (4) F AT X
AT AT F A 4 I 7 L d w0
2t W W W & AWy F @18
W ARERT wd W1 g a2
agat g f uro 7 997 wraAaz § aav
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Cinematograph
(Second Amdt.) Bill

wq7 & fir T ewemeT (s )
HITH| WIHAAE XL € GIT W0 €F
N gauT wraTaw  wWiT goAr aAiwT
i ar @WE ! W OrT 9 quRT
& g mlEsadt 7 e s s
7 CHRY FA7T GHRAT § | FAT © q7G
§ T gTETO FAAT § AT AT &
§ ST gl § A quwar | w1,
& uyd fas & WIAAGE F TH FAT £
Why you have brought this Bill [

quote from the statement of objects
and rcasons:
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“Having regard to all aspects of
the matter, 1t 1s proposed to amend
the Cinematograph Act, 1932 to
streamline the machinery for exami-
nation of films, to provide also for
certification of films for exhibition
outside India and to take power to
prescribe suitable time-limuts .

These are your words.

d gmamg &q N wor iy
W o &t d

Now, a< soon as one submits
apphication before the Board i1t must
be examined by the Examiming Com-
mittee Why you make 1t mandatory
Now, refer to clause 3B

“The Bouard may, by special or
generat order, constitute—"  Now,
what 15 that special and general order
1 wunt to understand these two word-
You say by special order and then jou
say by general order these commttees
will be constituted So, that mcans
first you will have 10 1ssue a specia’
or a general order and then vou will
constitute a Committee

Now T want to draw your attention
to 4A I quote the same:

“4A. (1) Every film in respect of
which an application 1s made under
Section 4 shali be examined in the
prescribed manner by the Examning
Committee.
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After the Examining Committee has
examined a flim it shall be examined
by the Revision Committee and then
. it will go again to the Board. I would
like to submit, is it necessary that it
should be referred to the Examining
Committee. Why should not the Board
itself apply its mind? We do not know
how much time these Committees may
consume.

Now, I would like to quote from the
main Act-—-Clause 115:;

“The High Court may call for the
record of any case which has been
decided by any court subordinate to
such High Courts and in which no
appea] lies thereto, and if any such
subordinate court appears—

(a) To have exercised a juris-
diction not vested in it by law, or

(b) To have failed to exercise

a jurisdiction so vested, or

(c) To have acted in the
exercise of its jurisdiction illegally
or with materia] irregularity.”

You can call the record ‘at any
time from any Committee. Supposing
the Examining Committee is examining
a particular film you can call the
record and even before the Board has
taken the decision you can call the
record.

FEAT 4L 7 g F v a1 #y
& wmE £ arng o a4 @
QR AATT S TRIT SIS RTE

Nt g Ko AWQR : FAL AR
TF FEET W AR AG T & qwf
o | @l T Ty Y @,
gay (o & fr e A & Fomr
e AT o @ g fr
w arh iy wr www oWy ¥, afeR
s fre e G E fr mea w2
—~H T ! wamd aw
Wy AR v w A B
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TR A ARy wdt fF
wrarfafer s4d@r gfaardt v 9%
oF NAIER AR WX qEEd &
qTg &3 FT grTiaw FOt | g
aopai ag§fF 10 A #¥ 9 1 hwAr
afl g1 I, THATE AT G A
a7z % & O W1 AT A 99
X 9T T I AT |

o IFAEE & a W T §
T A & fe a3 om @,
WAL FF Fr owH= ¥ fagw
¥ G fear @ f5 agt oF F orw
T T A | W e aEt @nir
Iq €1 g7 7w, foeew #1 2| Fow A

ol AW €A TN AT A FA K
ymAramam gy’

. Wige Wo qATH AN |

fgm W om A A W
Gar Af ¥ 1 3@ W ag 2w
¥ e wym mwr §

o o ®o qAOW : TAARE &
qry qradt fead @i 7€ S ey
TEIHTH T 47 00 A€ T8 qay ¢
fsraigem A wa §awag
AN TEW TG 1 H w9 qfe-
i ¥ Taw 35T & fF wE wemme
& T & 79 17 dew m fe ow
TR R T &L ..

st qw W v N A wr
|

&
ot wi¥o ®o q¥Cw ¥ off qaT
W ¥ A ' ¥
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TREF I i E ¥ g
s ol frrarfeog 7ot e
TEFRE W S A Faw
TAATE | wREF@FAr  w+XY
g0 FerdeswA B oAFR @ gq
20 @A IIfEA 4, AP Y 6@ §1
qA{ 15-16 9 oo et qudr §
—zmfay g aafeT 7 &1

MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 11, 12, 13
and 14 to the vote of the House.

Amendments Nos. 11 to 14 were put
and negatived.

MR. DEPUTY-SPEAKER:
question js:

The

“That clause 6 stand part of the
Balv,

The motiwn was adopted

Clause 6 was added to the Bill.

Clause 7 (Substitution of new section
for section 5)

SHRI MANORANJAN HAZRA: I
beg to move:

Page 4.—

for clause 7, substitute—

“7. In section 5 of the principal
Act in sub-section (1), after the
‘words ‘advisory panel’, the words
‘in each of the jive regions, name-
ly. Calecutta, Delhi, Bombay.
Madras and Guiarat’ shall be in-
serted.” (24).

This is a processing amendment.
Before this also, I had given an
amendment. and this amendment is

consequential to that. So, I do not
want to speak about it.
MR. DEPUTY-SPEAKER: I shall

now put amendment No. 24 to the vote
of the House,

JULY 30, 1974
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Amendment No. 24 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 7 stand part of the
Bill".
The motion was adopted
Clause 7 was added to the Bill
Clause 8 and 9 were added
to the Bill.
Clause 10

(Substitution of new sections for
secsion 5C)

SHRI R. R. SHARMA (Banda):
1 beg to move:
Page 5, line 48—for “twelve”

(6)
SHRI M C. DAGA: 1 beg to move:

substitute “five”.

Page 5, Iine 48,—

for “twelve persons” substitute—
“three persons”. (15)

o T @w Wt . Soerr W@,
FT9 10 79 5(A1) & 307 WTOA T
MY Fea T AT &7 ey fraT &, SAH
12 grafagi 1 w@7 *1 9dfraT §, wQ
qurew 1fF 12 % q919 5 g AW |
WF AR AN qg W w12 fr 7 wl¥Ae
fesaam & ot wgdt gAT 7 AT EE @
FETOT F B wHY FoAc RETOA
g faaifoa & §-amad war &~

“who are familiar with the social,
cultured or political institutions of
India,

“who have special knowledge of
the various regions of India,

“who have, for at least ten years,
helq civil judicial posts or who have
been in praetice as advocates for
at least ten yeasr or who have been
members of the Central legal service
for at least three yumrs”.
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&7 qaw adt qre o gEH § Ag AN
aft @t | FfafeAwe & fagior @
oY AT fIwQ @ -Ffww oF
#ETE & oft 12 wrewHt @ g § A
A<t fError & Y 12 Y @ GFA
WR WY §9 H Ig forer 2 i gr ST
¥ g% OF e g A any qww ¥ 6y
et O | A www ¥ ALY grAvT oy
o wat Wi oagd @ g ?
qide  fespe WY ®T wwOT
g ? S wgn T AW OgNd,
gafrr v wrfawi # fgsqaa
FAT & AT, A FIY &, wo w27 g
T # w9 J ® AT wrad@y i, 75
s g T am At AN w
¥ &3 AT, 6T T grafwar 7 sawaT
Fregm A A g1 & 2z @
FFM F TR FT 07 T AT A
FATET ETIT W & o

w1 fe=g et & for o fa =
T4 A 2, w4 wvw fyar W F
faq am &y a1 vHr & fw AT oW
BT ETATF OF (W AATT 3
w7y A feew geedt  fAr o famm a7 )
wt A Arzey wrfew ¥ I57 38 faw avg
Y fosq T 2 T9F WY 9§
o T FT AR TATT T AT
T, g7 Iiww g1 § 1+ P Twrowws
s No Yo gre §izan *heat garz w1
HTeas 11 147 § IAY a%g & fEIw wY WY
WY AT FT AMAR a4 1 W@ |

MR. DEPUTY-SPEAKER: How does
All India Radio come in here?

! T T ot AT wEav Al @
fiw foew £e) & g qF P T T
T G A WCHTT W TR FIT TR F
e 12 wrafeal o oy ¥aw § R
w1 Wl e ¥ o wagdfe
¥g Aq ag darer wfeve ¥

(Second Admt) Bili

SHRI N. K. P. SALVE (Betul): May
I speak on the amendments?

MR. DEPUTY-SPEAKER: No We
have been following this practice that
only those members who huve given
amendments speak If we depart
from 1t and other members alro
speak, then it becomes difficult to
control, where to draw the line. You
cannot deny othere and then 1t
becomes a debate within 3 debate
I would request that vou do not insist
on it You may speak on the third
rcading if vou want, but not on this.
Let us not follow practices which
wnuld create difficnties

*it oo ®o ARTW T AT A FY
wrafe serdt I fw 12wl e v v
& A 77 wafey fear 71 720 2 f wwaTe
q¥ IF FTT 7T 57T g #1376 957
a9y FTH ETT A 7T 12 ArRfaet
FIOE AT IR A T AT A= oF
AIAF5T | AT AT IART fAAT A
2 AT IT ARG oA AT dar
TH 3FETT TE TR I5T 1 A Twr
mE TEAT I AT ETE AE H AT A
sz fram av fie o fovm 7T g
gt arfgT | afew 7 7w Aw
fr 773 /T AT T | TR @A
& 9 g% ZuY qg frar 3 AN 9
e AP gag g £5 F9AT 7 SR A0
TR EIAT AR A K £F T AW E, AR
Y W H ATT [FAAC TF E 2 |
qETAAE T R1E T AL 30w
a1 77 & v N 59§ @ & 9t g
¥ IGH FF U FL | IH AR F W9
] W gaTd Trq faerdt I

MR, DEPUTY-SPEAKER: I shall
now put amendments Nos 6 and 15 to
vote.

Amendments Nos. 6 and 15 were
put and negatived.
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MR. DEPUTY-SPEAKER;
question is:

The

“That clause 10 siand past of the
Bill”,

The motion was adopted.
Clause 10 was added to the Bill.

SHRI M. C. DAGA:
a chance to speak.

MR. DEPUTY-SPEAKER: ] expect
members to be a hitle more alert and
to give more attention to the business
of the House. When Shri Sharma had
fimshed, I looked to you. but you were
too busy with something else. So 1
calleg the Minister. You have missed
the bus.

I must have

Clause 11
(Amendment of section 6)

SHRI MANORANJAN HAZRA 1
beg to move:

Page 7—
omit hines 18 to 42. (25)

I think this clause is unnecessary
because the constitutivnal obligation is
already there. When our Constitution
already prov.des for it, why enter it
again here? It is not necessary.

SHRI I. K. GUJRAL: 1 am not able
to understand his argument. Naturally
it 1s in conformity with the Constitu-
tiou. Bills have to be in conformity
with the Constitution

MR DEPUTY-SPEAKER' 1
put this amendment to the House.

will

Awmendrmeny No. 25 was put @ d
negatived.

MR DEPUTY-SPEAKER:
question is:

“That clause 11 stand part of the
BilL”

The notion was adopted

The

Clause 11 was added to the Bill.

Clanuse 12 to 21 were added to the
Bill.
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(Short title and commencement)
Amendment made:
Page 1, lines 3 angd 4,—

for “Second (Amendment)  Act,

1973”

substitute—
“(Amendment) Act 1974" (2)
(Shri I K. Guyral)

MR. DEPUTY-SPEAKER: The
question is:

“That clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added

to the Bill.
Enacting Formula
Amendment made;
Page 1, line 1,—

for “Twenty-fourth Year
Substitute—

“Twenty-fifth Year” (1).
(Shm I, K. Gujral)

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill."

The Title was added tn the Bill

SHRI I K GUJRAL: 1 beg to
move:

“That the
passed "

MR. DEPUTY-SPEAKER:
moved

“That the Bill, as amended, be
passed.” I have a long list of
members who want to speak in the
third reading This is a sphere
where no two people can agree—
wheie liberty ends and licence
beging, what is morality, what is
generation gap, etc. All kinds of
ethical, sociological and other ques-
tions come in. I can very well
understand that thete s & big sphere
for discussion. .

Bill as amended, be

Motion

v
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May I even so draw the attention
of the Members that the scope of the
discussion at the Third Reading of the
Bill is only in support of or for the
rejection of the Bill. The details
could not be gone into. I see that
Mr. Limaye has given the points also,
that 1s, foreign funds for Indian
cinema producers and cinema houses
and pre-censorshup Iiberty. I do not
know how these points come in If he
wants to reject the Bill on the baus
of these points, that ijs a different
matter.

Shri Limaye,

o wy fand (arer) W ow d
U W HATAVE {39 & | AT
A FT 940 AT TIH FT qAT ZRG X
wart fwar & 1 foeaY a1 3 qacfo &
AR A v w7 Zar afed ( Fofr-
dariorg ¥ nx Zw faarE g 1 T AW
¥ Afaara &, w1 71w wr foew
fawtar gy orfidreT, fear avAr,dgeT
F¥ wif, w18 o T ¥ faETE W™
w71 £ A1 feegerra w1 5 ot amfor
q1 qTFT7, INF FAITE gErEr § I
F1AT FTdarE TV A4 & | 78 ¥ T
g ¥ 7z v & faamw £, ¥wW Y
wEWIfRETT w1 wer & faare #
a1 o1 7 W1 TG TEEA AT AT
AT FE ATATZ ) TEA TH ATE HUw
1 ZTTW FATHA L1097 | wE A 94T
F1 2T00H ey fqPT TV AN
#1777 frdaw T (=% wrer § 68 a
it #1 Aad (g ? gy frd 7 gwne
2w ¥ faefla 7y & | OoF uE TR I
TAT FTRET weem dowa rqwee
YA 9T LA AT BT AT FAT ATRA
gt ag fgra & 7

SHRI | K GUJRAL: 1 promise
thut T will give one job to his friends.

it Wy fomd : ag @ 7 wfgd
g fawr P worawaw {1 Ay oy ey
wTT w1 qF aga afyar dher § 0 A
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AW ¥ TAY FT AT AT FoTH FEAT
aEY § | Ot gE § 9% HAEEw
fadas AT TR AT @Y A1 AT
& &, 79w § 4 wwaw |

TN AR A AR AT IR
A 2 WY AT AET I e T Aw o
g FETT FLE E

“In particular and without pre-
Judice to the generality of the provi-
sions of sub-section (1), a film shall
not he certified as a film fit for
exhibition outside India if, in the
opmnion of the authority competent
to grant the certificate, the film or
any part of it presents or is likely
to present an erroneous, distorted
o; nusieading image of the social,
cultural or pohtical institutions of
India or any part thereof.”

qHH W ALY AT 9T TN qvE % faeh
T 2oy & fomrd Jmoft AT wewr ¥
1t presents or 1s lLkely to
prowent an erroneous, distorted or
micieading image of the social, cul-

tural or political institutions of
India or any part thereof.”

w faf SR A ag sy T & B
WA § faa o fag sefeam mgda
a3 faemr ar 9= 9% i auy v §1
fodm = & A o o9 3z A
frr wrar & A og way RN 7 o
feew W & faa® & 9vw @ 77 A}
WY frar & w1 feow a8 @ wfew
wre fggwm & 2 asg feafa & Saar
famres  faaor feelt e & fear o &
A A § w7 HE w7 e
wfen 1 fegram & It A wark A
AT AT & S faad Sk 9w
¢ N gB TREW A T

% agr g e A0 ww € ey
R T | W ST ¥ faes
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frmidm R s W fw F e ) s w A
&1 Ty = & AwdE Ot W & wwwAr g eve s anfee e
W FARATE ) S EWR AT st faw warew | s wfew fv ooy o

ags TR e M ¥ W g1
T fafaet a9 & T2 var W %
wE

ft W W3 (wewr)
fare @Y @Y SER & AT a@g ?

st wy fowra © FTCaTE &Y W
%) zur fau  awde &t w1
AT F 1 W g Sfse Ay F
TR ¥ a7 %7 A B ST @HT W A
fog it o 37 a7 A7 IHHT AuT ITE
g & fr Y 99 wiioe & @ AY
JaF R TATE A1 @Y % fau
e § 9% faome FT@ETE 8@
T g 7 Dl q@ @A aifae,
s WY § fa=wr o7 wfverfey w1 ow

nTeAw ®WeAr g | Ao fEeefirg
¥ & fgars g TR A7 AT
qEAT B

B WY 4T 7 FT AEA FOA B
sy o faad Tw =1 afeq & wFar
2w wrweTd far 7 o
F o fqor fmtwraraifamr aw &
s G e &) fr s F AR
ag & T et @ wEEw & )
o TR Wagar A vacfaard
I F ar g B fadmr o ¥ fawfor
#fu zawr wdwe feur mar 30
& wrar ¢ 59 o § qur wg,
w7 ¥ sy v A7 el dw ¥ o )
% ey AT g fe owr g D
tm FfE Ay’ wr it @
AT U ATAETE A7 ¥ A, ar
Tafe @A & fau femgerm & fantar
#, Ry I My & ? ww
AT ot o g 9wy § i § wr
xE, qg A faw soreg oy fewg £ 1

AT TWH fou wrvas ¥ 9EEr
g §7 AT wfasy & 39 aw@ 9% &7
TWEAMAEAT 1 WAw ¥ fadwi
F AR EA AW G ¥ ATy F woe
TN WA A dIw ¥ fg § B
T Y N gF R E L I s A
gt v & & oag ww W @
Tifgr o

SHRI N. K. P SALVE (Betul)' Mr,
Deputy-Speaker, Sir, I cannot be a
cynic to say that there should be no
pre-censorship. nor ¢ I clam #
have the privillage to say that there
should be rgid censorship One
<hould have an independet appiroach
based on hard realities of ou: social
Lf-, ind any abproch whicn 1 hera‘t
of appreciation and  realisall n ot
st 2 1echities would not help . way
or the other 1 would also not go into
the question where morality ends and
mrmelity does po' hepy or whee
decenre ends and vulpanty does not
repiice 1t, or whether in the name of
art we ace seeing plenty of porrungra-
phic frash 1n varous films - bocause
the Minmster, I jegretfully submit,
seemas Lo be relishing some ol taem .
(Interruption)

MR DEPUTY-SPEAKER: You
should have spoken 1n the First Read-
ing

SHRI N K P SALVE 1 am com-
ing 1mmediately to Clause 13 which
contemplates amendment of the exist-
ing section 5C. It is a tvpical legisla-
tion which we are making, which will
be observed only in 1ts breach, so far
as lotl; letter and gpirit are concern-
«¢d by this amendment 1t 1s contem~
platrd {5 constitute Appellate Tribu-
nals where the members are gcing to
work free for us First of all, why
skould Government expect that cona
centious and honest people will come
and work free?
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MR. DEPUTY-SPEAKER: Five
memberys will be permanent, ‘They

will be given some allowance; they
will not be serving {ree.

SHRi N. K. P. SALVE: As far as
I understand, they will not be remu-
nerated; they will not be employees
of the Government. They are entrast~
ed with an extremely important task.
Where a producer feels aggrieved by
an order of the Board i1efusiug to
grant the certificate or feels aggricva
ed over not being given a certificate
of 4 proper category. he will appeal
to tliese people See the consiitution.
Tremendous gqualifications are ieing
prescribed—which are being describeg
in generality and vagueness and
whicl, cannot be more equivocal—as
to wno should be the persons. “A
person who is familhar with social,
cultural or political institutions " Ex-
cepting the Minister I cannot under-
stund in the 560 mullion people, is
there gny person who 1s not familiar
with the sncial, ctiltural and political
institutions”

SHRI 1. K. GUJRAL: Mr. Salve is
the only person,

SHRI N, K. P, SALVE: I can be
the second exception because I am
his friend. Can you think of a
thing like this? Can you say that
anyone above the age of 8 is not
familiar with the social. cultural
and political institutions of India?

The second requirement is: ‘who
have special knowledge of the
various regions of India’. What is

this special
knows.

knowledge’—one never

Thirdly, ‘who have special interest
in films and their moact on society”

SHRI 1. K. GUJRAL: You qualify
all the three.

SHRI N. K. P, SALVE: I am very
prateful to the Minister. Everytime
the Houge ig a witness to his saying
that Mr. Salve qualifies for all the
three. Only recentlv....
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MR. DEPUTY-SPEAKER: Perhaps
he had you in mind.

SHRI N. K. P, SALVE: I never
shall be able to serve on it because
1 do not have time to work free on a
job....

MR. DEPUTY SPEAKER: You get
allowances.

SHRI N. K. P. SALVE: I believe in
honest earning and I will never have
time to work oy this. Perhaps he is
looking up for someone who is look-
ing for something.

1 would request him to consider
why he should not have orly three
people. One of them should be a
High Court Judge and another shoulg

be a lawyer and of more than
10 years' practice and another =an
expert.

MR. DEPUTY-SPEAKER: This 1s
Third Reading. It is no pomnt. If you
want to use this for total rejection of
the Bill, yes, 1t is quite relevant. But
if you want to him to make any
change in the Bill, you canno: cdo 1t.

SHRI MADHU LIMAYE: Let us.
throw out the Bill, lock, stock and
barrel.

SHRI VASANT SATHE (Akola): I
am a witness about his honest earn-
ings. I can say that you did not
protest.

MR. DEPUTY-SPEAKER: It ig not
the case of a lady protesting.

SHRI N. K. P. SALVE: My respect-
ful submission is that this is one of
the major defects. Other defects are
there as pointed out by so many
other friends. Therefore, I would
request Mr. Gujral to reconsider it in
the light of our submissions.

I am very grateful for your indul-
gence. It is difficult for me to go be-
yond this for obvioug reasons.

MR. DEPUTY-SPEAKER: Even if
you wanted, you cannot do.

SHRI JYOTIRMOY BOSU
mond Harbour):; I could not

(Dia-
quite
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follow you. You talked about film
taxation

All that 1 wanted to say is about
the Metro cinema in Calcutta angd its
employees The Minister and the
Government are runnmng with the
hare and hunting with the hounds.
When this matter came up before the
Calcutta High Court, they did pot even
care to put up a defence and when
asked where there was no defence,
there was no reply. All that I would
say is that this Metro cinema and the
other two cinemas should be taken
over by the Government That is all
I wanteg to sav.

SHRI VASANT SATHE Irrele-
vant,

SHRI JYOTIRMOY BOSU: When-
ever 1 talk of employees, 1t 1s
irrelevant to you,

MR DEPUTY SPEAKER: Shrn
Naik.

SHRI B V. NAIK (Kanara); I

would not enter into the controversy
about the morality or the lack of it
which seem to be very near and dear
1o the heart of our friend, Shri Salve
I am only going to 1ead an excerpt
from the Indian Express dated 4th
June 1974 which says

‘The film distributors.. .
Of course, tne reference 1g to Delhi.

“.Junk that the tast-increasing
popularnty of the felevision is pos-
ing a serious challenge to the flm
business.”

While we were verv happy yester-
day to hear the learnead discourse of
the hon. Mimister abnut thie impact of
films, I would only submit with re-
ference to the context of censoring,
that with all the powers on earth
trying to censot the Indiap, 'movie or
any other movie, you will still have
abundant loopholes with the ultimate
purpose of the maker to corrupt the
minds of the people on the one side
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and thereby, to make a certain
amount of money and profit. What I
am saying is that if the contempor-
ary history not only of India but
elsewhere 1s to be seen, if the Holly-
wooq movie industry has beep des~
troyed, it has been destroyed by the
arrival 0, the advent of the televi-
sion on the modern scene, There are
strong reasons to believe that the
Indian movie industry has a vested
mterest 1n seemng that the tclevision
in this country does not fing a place
for itself because 1t 1s going to be a
challenger and competitor for the
Indian mowvie industry Therefore,
leaving aside all this talk about cen-
sorship, the morabity «r the lacd of
1t, when we see so many things hap-
pening in our countrvy ] would sub-
mit, Sir, that the competing claims
and priority of the Indian Television
Industry shoulg be recogmised Yes-~
terday the Mimister said that he 1s
going to 1aise a fund to set up &
mov.e industry 1 woull in al sin-
cerity and humihty submit  this,
Raise a fund by all means, but at the
same time, help to set up a television
ndustry m this eountiy by this fund
Help the television industry to see
that the films that are exhibited are
proper T say this becavce 1t is a
powerful comanuniration medium.
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=t www fasg wgwr (Fafe) o
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SHRI DINESH JOARDER (Malda):
Sir, I would suggest that the Bill be
withdrawn It 1s not necessary since
we have alieady got a statute, Yes-
terday, the Minister told us that he
woulg not be accepting the sugges-
tion of pre-.ensorship of fHilm-scripts.
At the same t.me he also told us that
last year to the extient of 15 feature
films were rejected by the Board of
Censorship. Also thic year three
films have been rejected within this
period. We see certain films and
they are all full of vulganity and
obscene sequences ang Smmlar other
things There are also certan fikms
with sequence, and stories of crimes,
vivivn.e and murder, They simply
consume a loi of foleign exchange
1 the form uf imported raw  films.
This 15 a sheer wasitage, All these
tolour films are wasting away a Jot
uf foreignp exchange consitming raw
fi ms, both black and white films and
colowred films, and other iaw mate-
ri.ls ulso.  Actuall; they are creat-
g such an ¢'mosrhiie 1y our so-
csety that these vuigaer films and other
trime films only propagete mmedi-
ately wviolence and cnmimal aclivities
i our sou.ely, Theww films should not
at all be alloweq to 1¢ produced, For
‘nis purpose it least theje should be
piovisions for pre-censorship of the
seripts and uiso cot trolling the pro-
duction There shouald also be cer-
ta:n provisions ang faw fur control-
ling the inflitence of heroes and hero-
ines whose uctivities are predominent
i the Hln ndusty A handful of
heroes uand herownes are exploiting
and enjoyiny the cicam of the in-
dustry und contrelling the economy
of the Film Industry They accumu-
late a Jot of black money. So, in
this field, at least there should be
some * provisions to see that such
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activities could be controlled. So, I
request the Minister that such films
which propagate vulgarily and por-
nographic stories etc. shoulq be con-
trolled and not be allowed to be pro-
duced, The films which are award-
ed some prizes by Government,
journalists and other institutions
should be alloweq some facilities 80
that they can be screened and exhi-
bited throughout the country so that
large sections of common people can
see those films. Certaip provision
shoulg have beep there to encourage
those films to be screened through-
out the country.
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1 suggest that the Minister should
accept mv suggestion in view of what
I have stated.

*SHRI MANORANJAN HAZRA
(Arambagh) Mr, Deputy Speaker,
Sir. at the third reading stage of this
Bill, I wil] urge upon the Minister to
withdraw this Bill. If we consider
whether the Cinema Industry will
be benefited by this legislation, I will
say ‘No’. Whether our tradition and
culture will be benefited by this?
Agaipn the answer is ‘No’. Will we
be able to provide for mass education
through this legislation? The answer
remaing ‘No’, Therefore, 1 say that
this Bill should be withdrawn as it
serves no social purpose. Yesterday,
the hon. Minstey during the course
of his speech had referred to Rabin-
dra Nath Tagore. Sir, I will 'mention
about a couplet written by Tagore
which, when translated reads “Clouds
are thundering in the sky in torren-
tia] rain while I sit on the bank
without hope”, The hon. Minister is
also in the same predicament. We
are in the midst of chaos and crisis
all around us at present. There s
crisis in the cultural sphere and there
is economic crisis, The Hippie cul-
ture, which I consider as negation of
culture 1s spreading its influence all
round The Minister has brought
this Bill at this critical time. The
hon. Mirister had in in his speech yes-
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terday mentioned about ‘entertain-
ment tax’, 1 will draw his attention
to the performance on stage and drama
and in this connection, I would cite
an instance, A play was being stag-
ed in a park. Suddenly, the police
went there and committed various
atrocities. They even murdered @&
boy named ‘Prabir Dutta’ In this
way constant attack is going on on
our cultural activities by the police. I
feel that through this Bill the Film
Industry will have to tow the Gov-
ernment line, as is sought to be done
by the Minister.
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Sir, some time back the hon. Mi-
nister arrangeg for the screening of
a film called ‘Upacha Sonar Mati’ for
the benefit of Members of Parliament.
In that film feudalistic Zamindari’
was shown to be exiting in our coun-
try and capitalistic ‘Zamindari’ was
created The ideas and sayings of

Shrimati Indira Gandhi was given
much publicity and prominence
therein, Sir, in this Bill in the name

of ‘Censor’ ip the name of law in the
name of examining and revising
Committee and in the name of appa-
late tribunals what is really sought
is that the Government wants to
portray its own class character and
image through this cultural medium.
This Bill is only the first sitep to-
wards that end. Therefore, I oppose
this Bill and demand that it must be-
withdrawn,

SHRI I K. GUJRAL: B8ir, I am
grateful to the hon. Member, that
they have evinced so much interest
even at the third reading stage, I am
particularly happy that though Shri
Madhu Limaye could not be present
during the first reading stage he did
participate at the third reading stage.
So far as the general trend of the
debate at this stage is concerned, Sir,
you would have noticed that there is
commonness of views between what
1 said vesterday and what the hon.
Members by and large said today.
The hon. Members have said that the

*The original speech was delivered in Bengali,
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present sftuation in the film scene is
causing concern. It is a cultural in-
put which cannot be left to the whims
of those who are indulging in spe-
culative profiteering. They have said
that this is something which has to be
treated on par with at least those
basic things which go to make a na-
tion. Yesterday I swelt at length on
the same things. Film which is a
powerful media shoulq be basically
treated on the same lines as text-
books or healthy literature. Mr,
Madhu Limaye said that in spite of the
fact there is g danger to the cultural
system of our society; in spite of the
fact that tender minds get exposed
and the results are not happy: in spite
of the fact that some of the western
societies have now bag to hold a con-
gregational enquiry in spite of oll this
My, Limave said the societv as a
whole should not assert itself It
shoulq not stop such things happen-
ing and leave 1t to the courts Ear-
her during the dav when he was
speaking on Bihar Ordinance he
plcaded that as the courts take long
time and i< g time conswming process
it should be avoided whereas vhen
it comes to these thinas which
harm in depth Mr, Madhu Lamave has
got faith in that aspect of judiciury.

16.00 hrs.

DR KAILAS (Bombay South): The
courts come in when the hwarm is al-
1eadyv done,

SHRT MADHU LIMAYE: He has
heco'ne g great censor of public
morals,

SHRI I K. GUJRAL: I have not.
Duy I am certain that there are men
of ag good integrity and as fine judg-
ment and as gond taste as Mr. Mahdu
Limaye available iy the country, and
I have faith in them, and I have faith
m their judgment. When we choose
prople of that level and with integrity,
venzorship will be better looked after
than today.

My hon. friend Shri Limaye had
aleo raised g point regarding the cer-
tification of export films. I think he
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wag not here when we were discuss-
ing that clause, and I had said then,
which I shall repeat now, tihat we had
trieg to simplify the procedure. At
the moment, all the filmg which are
exported are re-censored by the cus-
toms authorities, but we think that it
is cumbersome because a film need not
be censored twice. Therefore, we are
taking this power from the customs
authorities and giving certification
power for this to the Censor Board
which will do it op the basis of the
certificate once granted.

He has also drawn my attention to
the recent advance of some amounts
to a cincma-owner. He has been in
correspondence with me and I have
written to him already and tried to
explain the position. One of the
cinema-owners m Delh; ang Bombay
entered into ap agreement with thne
Sovo exports, exporterg of the Soviet
films. because they wanteq to buy in
bulk from these two cinemas and exhi-
bit their films here. That agrecement
was entered into with the permission
of the Ministry of Finance. 1 have
yiren him the detailly alieady. 8o,
I do pot think that he should feel con-
cerned about this because we do keep
a vigilant eve on any such transaction
that takes place

My hon_ friend Shri Salve has tried
to use this opportunity to speak twice.
Yesterday when I spoke he was not
present here Perhaps. he was mak-
m+ his honest

MR DEFUTY-SPEAKER:- He was
trying to apply some salve to the dis-
cussion.

SHRI 1. K. GUJRAL: Since he was
not present here at that time he has
repeated all those points today. But
with due respect to him ang to his
judgment, I would submit that 1 had
already replied to all his points in
detail yesterday, and. therefore, I
shall not take your time any more to
repeat those arguments,

My hon. frieng Shri Jvotirmoy Bosu
has again raised the issue of Metro,
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SHRI JYOTIRMOY BOSU: Not
Metro tut Metro Cinema. ‘Metro’
means underground.

SHRI 1. K GUJRAL: By ‘Metro’ I
meant the Metro Cinema,

MR. DEPUTY-SPEAKER: He has
to explain why he is overground.

SHRI 1. K. GUJRAL: It has general-
ly surprised me that he is interested
in things which are overground.

About Metro Cinema, I had tried to
give the details yesterday that the
negotiations were going on. He had
drawn my attention to some litigation
that was going on between the man-
agement and the workers to which
Government were not a party,

SHRI SOMNATH CHATTERJEE
(Burdwan): On a point of information.
I had the privilege of appearing in
the matter. The Centra; Govermment
were a party to it. Repeated notices
were sent, and I am sure the hon.
Minsster’s recollection 15 not that poor
that he does not remember it. Re-
quests were repeatedly made to him
that the Government shoulg intervene.
But the Government did not choose
to intervene on the pretext that the
Law Ministry did not advise them to
do so. Thercfore, what he says is not
correct Let him not say something
which is not correct. His recollection
may not serve him right now, but the
Government was a party: he may
kindly recal! kiow manv times Prof.
Mukherjee ang myself had requested
him that the Government should ap-
pear.

SHRI I K. GUJRAL: My friend
Shri Hiren Mukherjee did ask me that
we should become a party because the
workers wanted us to become a
party ....

SHRI SOMNATH CHATTERJEE:
Only to appear.

SHRI I K. GUJRAL: But the Law
Ministry adviseq us that we need not
directly involve ourselves in this. We
have enough of our headaches rather
than get involved in f{things where

Cinematograph (Second 196
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Mr, Jyotirmoy Bosu wants us to get
involved,

SHRI SOMNATH CHATTERJEE: I»
it a matter of law only or is it a ques-
tion of policy also? Who will decide
the question, the Law Ministry or his
Ministry?

SHRI I. K. GUJRAL: I am decid-
ing the matter of policy, #o far as pur~
chase is concerned, in consultation
with the Ministry of Finance and the
Reserve Bank and the Ministry of
Law. We are negotiating the pur-
chase of these two cinemas. At this

stage, I should not be asked to explain
it further.

Shri Naik has also rightly pointed
out that censorship law, howsoever
good, will always have loopholes. I
quite agree with him. That is why [
said yesterday, and I repeat, that cen-
sorship at the very best is a negative
measure, It cannot really serve a
positive purpose. That is why I tried
to visualise yesterday what I chose to
cal] g positive social intervention on
the cinema scene by having healthier
finance, by having a positive attitude
by having enlightened public opinion.
These are the things which will ulti~
mately change the scene, but censor-
ship has a himited role to play.

SHRI B, V. NAIK- Not doing a
negative is also considered positive,
logically.

SHRI I K GUJRAL: Unless it ig &
new philosophv because knowledge is
changing. When 1 was a student in
my earlier days I used to hear the
philosophy that two negatives make a
positive.

He raiseq the issue of TV which is
a subject by itself, Bu¢ I agree with
him that TV is a media which this
country should build and invest in.
It is. neither a luxury nor something
which a country like ours can afford
to miss because with the help of this
powerful visual media we can do a lot
for our cultural uplift and social
transformation.
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My friend, Shri Madhukar, has
drawn my attention to the game pointg
regarding the profit motive and the
speculative motive and regarding the
motive of those who by and large
operate on thie cinemg scene. This
needs to be changed. 1 could neot
agree with him more. But unfortu-
nately thi> Bill particularly has a
limited purpose. But I am working
through various methods tp usher in
what I have chosen to call a compre~
hensive film policy.

Shri Joardar hag again drawn my
attention to the misuse or abuse uf raw
stock in the foreign exchange on films
which are not needed, which are social
poison. I agree with him. Butl
have my limitations. One of the
methods of getting over those limita-
tions is this Bill itself. I hope when
I come with other measures, perhaps
he will have more satisfaction.

Shri Hazra has drawn our attention

to certain things. He 15 divided
in two worlds He is worried about
the cultural crisis which is being

affected very much by the cinema. At
the same time, he is also worried
about the small expenditure which
we migot incur for correcting this
thing He wants that everything
should be had free. He wants the
cinema to be corrgeted, but it should
not cost: he wonts that there should
be censorship, but 1t should be inex-
pensive He wants the censorship to
he more effective. but it should be
free of cost. To some extent, society
has to pay if it wants to intervene in
a powerfu! medium like this. 1 have
been pleading for more intervention,
not less intervention; I have been
pleading for positive intervention,
financial intervention so that this cul-
tural input cap be made use o to
gerve a positive purpose of goclety.

MR DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill, us amended, be
passed”’.

The motion wag adopted,

cherry), 1874-75
16.08 prs.

DEMANDS FOR GRANTS (PONDI-
CHERRY) 1974-75

MR. DEPUTY-SPEAKER: We shall
now take up discussion and voting on
the Demands for Grantg in respect of
the Budget for the Union Territory
of Pondicherry for the year 1974.75.

Only one hour is allotted for the
entire thing.

DEmMAND No. 1—LEGISLATIVE
ASSEMBLY

MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding Rs.
249,000 on Revenue Account be
granted to the President out of the
Consohidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
commencing from lst April, 1874 in
respect ¢’ ‘Legislative Assembly'.”

DEMAaND No. 2—ADMINISTRATOR

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
5000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges whch will come in
course of payment during the year
commencing from 1st April, 1974 in

3 o

respect of ‘Administrator’.

Derianp No. 3—COUNCIL OF MINISTRIES

MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not excexding Rs.
287,000 un Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
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commencinz from 1st April, 1974 in

R

respect of ‘Council of Ministers'.

Demanp No. 4— ADMINISTRATION OF
JusTICE

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
536,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Umon
Territory of Pondicherry to com-
plete the sum necessary to detiav
the charges which will come In
course of payment during-the year
commencing from 1st April, 1974 0
respect  of ‘Administration of

Justice’.”
DemaNp NoO. 5-—ELECTIONS

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not cxcecding Re.
75.000 on Revenue Account be
granted tc the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges whch will come M
course of payment during the year
commencing from ist April, 1974 in

(R

respect of ‘Elections’.
DeEMAND No. 6—REVENUE

MR. DEPUTY-SPEAKER:
moved:

“That a sum not oxceeding Rs.
16 01,000 on Revenue Account be
granted tc the President oug of the
Con<olidated Fund of the Union
Territory of Pondicherry {o com-
plete the sum necessarv to defray
the chargns whch will come in
course of tayment dqurirpg the year
commencing from 1st April, 1974 in

R

respect of ‘Revenue’.

Motion

DrFMaND No. 7—=SaLes Tax
MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not cxceeding Rs.
3,33000 on Revenue account be
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granted to the President out of the
Consohidated Fund of the Uninn
Territory of Pondicherrv o com-
plete the sum necessary to defray
the charges whch will come in
course of payment duiilng the year
commencing from st April, 1974 in
respect of ‘Saleg Tax'."”
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DrEMaND NO. 8—T\xES ON VEHICLES
MR DEPUTY.SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
64000 on Revenue Account be
granted to the President out of the
Consohdated Fund «f the Unuon
Territory of Pondicherry to com-
plete the sum nceessuv to defray
the charges whceh will come in
course of payment duting the year
commencing from lst Aprrl, 1974 in
respect of ‘Taxes on Vehicles'.”

DemManp NO, 9-—SFCE} TARIAT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum nut exceeding Rs.
915000 on Revenue Account he
granted to the Piresident out of the
Convolidated Fund of the Union
Territory of Pondicherry to com-
plet~ the sum necessary to defray
the charges whch will come In
course ot nayment during the year
rommenang from st Anril, 1974 1n
reapect of ‘Secretariat'”

10~DISTPICT ADMINIS=
T ATION

A DEPUTY-SPEAKER: Motion
moved:

Dinann No.

“That a sum not exceeding Ra.
1256,000 on Revenue Account and
wot  exceeding R+ 320,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the Union Territory of
Pendicherry to complete the sums
necessary 1o de‘rav the charges
which will come in course of pay-
ment during the year commencing
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from 1st April, 1974 in respect of
‘District Administrai.on’.”

Demanp No, 11-~-TREASURY AND
ACCOUNTS ADMINISTRATION

MR. DEPUTY-SPEAKER: Motlion

maved:

“That a sum not exceeeding Rs.
581,000 on Revenue Account bhe
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
commencing from lst April. 1974 in
respect of 'Treasury and Accounts
Adminjstration'.”

Demaxnp No. 12—POLICE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
32,95000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the Union
Territory of Pondicheiry to (om-
plete the sum necessary to defiay
the charge;s which will come 1n
course of payment during the year
commencing from 1st Aprl, 1974 in
respect of ‘Police’.”

Demanp No. 13—Jans

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
1.58,000 on Revenue Account be
granted to the President out of the
Consolidated Fund ™ of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Jails'"
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Demanp NoO. 14-—STATIONERY AND
PRINTING

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
5,06,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Stationery and Print-
ing’.”

Demanp No. 15—MISCELLANEOUS
ADpMINISTRATIVE GENERAL SERVICES

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
6.95000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 15t April, 1974 in
respect of ‘Misccellaneous Adminis-
trative General Services'.”

DEMaND NO. 16.—RETIREMENT BENEFITS

MR DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
1269000 on Revenue Account be
granted to the President out of the
Consoliduted Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charge: which will come in  course
of payment during the year com-
mencing from 1st April, 1874 in
respect of ‘Retirement Benefits".”

Demaxp No. 17—~Pustic WORKS
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
96,83,000 on Revenue Account and
not exceeding Ra. 66,038,000 on Capl-
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tal Account be granteg to the Presi-
dent out of the Consolidated Fund
of the Union Territory of Pondi-
cherry to complete the sums neces-
sary to defray the charges which
will come m course of payment
during the year commencing from
1st April, 1974 in respect of ‘Public
Works'."”

DeEMAND No. 18—EDpucAiTION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,40,26,000 on Revenue Account and
not exceeding Rs. 18,000 on Capital
Account be granteq to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Education’.”

DEMAND NO. 19—MEDICAL

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
78,717,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the Union
Ternitory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st April, 1074 in
respect of ‘Medijcal’.”

DEMmANp NO. 20—INFORMATION AND
PuUBLICITY

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
383,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from st April, 1974 in
respert of ‘Information and Publi-
aty'.”
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DEMAND No. 21--LABOUR AND

EMPLOYMENT
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MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
5,30,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Uruon
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 in
respect of ‘Labour angd Employ-
ment’.”

DeMAND NoO. 22—-SOCIAL WELFARE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs
31,51,000 on Revenue Account and
not exceeding Rs. 17,000 on Capital
Account be granted to the President
out of the Conschidated Fund of the
Union territory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the year
commencing from 1st April, 1974 in
respect of ‘Social Welfare’."

Demanp No, 23-—Co-OPERATION

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
6,84,000 on Revenue Account and
not exceeding Rs. 623,000 on Capital
Account be granted to the President
out of the Consolidateg Fund of the
Union territory of Pondicherry to
complete the sums necessery to
defray the charges which will come
in course of payment during the year
commencing from 1st April 1974 in
respect of ‘Co-operation’”
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DemAND NO, 24.-~MISCELLANROUS
GENERAL EcoNOMIC SERVICES

MR, DEPUTY-SPEAKER: Motion
move.l;

“That a sum not exceeding Rs.
3,33,000 on Revenue Account be
granted to the President oui of the
.Consolidated Fund of the Union
territory of Pondicherry to complete
the sum necessary fo defray the
charges which wiil come in course
of payment during the year com-
mencing from !st Apnl, 1874 n
respect of ‘Miscellaneous General

conomic Services"”

DemaNp No. 25.-—ACGRICULTURE

MR. DEPUTY-SPEAKER: Motion
‘moved;

“That a3 sum not exceeding Rs.
32,78,000 on Revenue Account and
not exceeding Rs. 378,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union terirtory of Pondicherry to
complete the sums necessary to
defray the charges which will come
in course of payment during the
year commencing from 1st Aprid,
1974 1n respect of ‘Agriculture’.”

DEManp No. 28-—ANIMAL HUSBANDRY

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
7,583,000 on Revenue Account and
not exceeding Rs. 83,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Unjon territory of Pondicherry to
complete the sums necessary 10
defray the charges which will come
in course of payment during the
year commencing from 1st April,
1974 in respect of ‘Amimal Hus-

bandry'.”
Demanp No, 27—FISHERIES
DEPARTMENT
MR. DEPUTY-SPEAKER: Motion
nioved:

“That a sum not exceeding Rs.
18,66,000 on Revenue Account be

1974~75
granted to the President out of the
Consolidated Fund of the Union
territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year com-
mencing from 1st April, 1974 n
respect of ‘Fisheries Department’.”

DiMaND No. 28 —COMMUNITY
DEVELOPMENT

MR. DEPUTY-SPEAKER: Motion
moved:
“That a gsum not exceeding

Rs 23,30.000 on Revenue Account
not exceeding Rs 29,0000 on Capital
Account be granted to the President
out of the Consol.dateg Fund of the
Unio territory of Pondicherry to
complete the sums necessary to
defray the charge; which will come
in course of payment during the
vear commencing from Ist April
1974 1n respect of ‘Community Deve~
loyment' ”

DeMAND NoO. 29.-~INDUSTRIES
MR DEPUTY-SPEAKER. Motion

moved:

“That a sum not exceeding Rs.
484 000 on Revenue Account and
not exceeding Rs. 10,50,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the Union termtory of Pondi-
cherry to complete the sumg neces-
sary to defray the charges which
will come in course of payment
during the year commencing from
1st April, 1974 in respect of ‘Indus-
tries'."”

DeMAaNp No. 30.—F00p aNp NUTRITION

MR. DEPUTY.SPEAKER: Motion

moved:

“That a sum not exceeding Rs. 1,
44.000 on Revenue Account be grant-
ed 1o the President out of the
Cnnsolidated Fung of the Union
territory of Pondicherry to complete
the sum necessaty to defray the
charges which will come in course
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of payment during the year Com-
mencing from 1st  Aprnl, 1974 »m
respect of ‘Food ang Nutrtion ’

DG (Pondicherry),
1974-75

SHRI DINESH JOARDER (Malda)
There are two items,

MR DEPUTY-SPEAKER One 18
the demands and the other the Ap-
propriation Bill which 15 more ur less
a tormal matter after the Demands
have been granted

There are cut motions given notwe
of by Shr1 Arvinda Bala Pajanor

SHRI ARVINDA BALA PAJANOR

(Pondicherry) 1 am moving all of
them
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pemanp No 31 —ELECTRICITY

MR DEPUTY-SPEAKER Motion
moved

<That a sum not exceeding Rs 89,
71,000 on Revenue Account and not
exceeding Rs 3372,000 on Capital
Account be granted o the President
out of the Consohdated Fund of
the Umion territory of Pondicheny
to complete the »um- necessary to
defray the charges which will come
in course of payment during the
yeal commencing  from 1st Apiil,
1974 1n respect of Electucity '

Sit I beg to move

That the demand under the head
Admuustrator' be reduced by Rs
100 "

[Neeq for setting up an inde-
pendent tribunal to 1nquue
to the (harges of corruption
—PORTs AND PILOTAGE n < corruptio
pemanp No 32 —PoRTs against ex-Mmisters} (1)

MR DEPUTY-SPEAKER Motion

moved. “That the demand under the head
Admunistrator’ be reduced by Rs

“That a sum not exceeding Rs 1 100 *

Account  and
91000 on Revenue {Need for the appontment of

not exceeding Rs 232 000 on Cagatal
Account be granted to the President
out of the Consolidated Fund of the
Union termtory of Pondicherry to
complete the sums necessary 10
defray the charges which will come
in course of payment during the
year commencmg from 1st Aprl
1974 in respect of Port and Pilot-

age’’

Demanp No 34 _LoANs TO GOVERN-
MENT SERVANTg

MR DEPU'I’Y-SPEAKER Motion
moved

“That a sum not exceeding RS
14,67,000 on Capital Account be
granted to the Premdent out of the
Consolidated Fund of the Union
ternitory of Pondicherry to complete
the sum necessary to defray the
charges which will come n couise
of payment during the year com-
mencing from 1st Apnl, 1974 1n
respect of ‘Loans to Government
Servants’”

Ombudsman with a view to
protect the various rights of
the citizens as enshrined mn
the Constitution] (2)

¢That the demang under the head
Council of Ministers' be reduced by
Rs 100’

[need to teduce expenditure as
there 15 no popular Ministry]
(3)

That the demand under the head
‘Elections' be reduced by Rs 1007

[Neeq for holding elections im-
mediately to enable the
people of the Union territory
of Pondicherry to have a
popular Government] (4)

‘That the demand under the head
‘Public Works' be reduced by Rs.
100~

(Need for providing drinking
water facihity to all the vil-
lages and towna) (%)
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*That the demand under the head
‘Public Works' be reduced by

Rs. 100.”

[Need to construct roads to
connect the villages with the
main roads) (6)

“That the demand under the head
‘Education’ be reduced by Rs. 100,”

[Need for re-orienting and bold-
ly implementing the education
policy as assured at the time
of merger] (7)

“That the demand under the head
‘Educstion’ be reduced by Rs. 100.”

[Need for coordination in the
educational system in view of

the forthcoming proposed
University of Pondicherry)
(8)

MR. DEPUTY-SPEAKER: The Des
mands for Grants and the cut motions
are now before the House,

*SHRI NURUL HUDA (Kachar):
Mc. Deputy-Speaker, Sir. towards the
end of March the Pondicherry Gov-
ernment fell; the Legislative Assemb-
ly war dissolved and the President’s
Rule was introduced, Sir, the leaders
of the Congress Party, big or small
always cry hoarse that they and they
alone are the custodians of democracy
and hurl the allegation that the op-
position parties are destroying the par-
liamentary (emocracy in the country.
But what we find in Pondicherry? We
find that even though four to five
months have elapsed the President's
rule is being perpetuated there and
despite repeated requests and de-
mands, elections for the Assembly
have not been held and no one knows
when it is going to be held in future.
Pondicherry is a small place. The
Assembly had 30 members and popu-
lation is five lakhs. In such a small
place like this it is difficult to com-
prehend why the Congress Govern-
ment in the Centre is not able to hold
elections there. When the President's
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rule was impoeged in Gujarat and de-
mands were made for holding early
elections there it was stated on be-
half of the Central Government that
Gujarat is a big State having 68 as-
sembly seats and a population of a few
croies, The delimitation of the cons-
tituencies would entail some time and
as such the elections could not be
held there before 17th of August the
date scheduled for the President's
election. Even this argument does not
hold good in the case of Pondicherry.
As I have already stated it is a small
place with much less population as
compared to Gujarat znd there is
hardly any justification for withhold-
ing elections there for the last four
to five months. All the opposition
parites in this flouse and gutside have
been demanding that eclections chould
be held prompily “ut ncthing is temng
done in the matter. Therefore, it will
not he very difficu!t for anyone tn»
conclude as to  who is proteeting
democracy and who s destroying it
The ruling party >, as ever, using
President’s rule to serve its own
interests. They hold elections just
when it suits them and they rer-
petuate the rule as l-ng as the situa-
tion continues io be unfavourable
to them.

16.10 hrs.
[SHRT VaAsaNT SATHE in the Chuir.).

During the last <essian the Govern-
ment had ntroduced a Bill to prevent
defection and the Government was
very keen that it should be passed
early. The Bill was subsequently re-
ferred to the Joint Select Committee
of both the Houses and the report 1is
yet to come. Therefor2, the House
and the Government stands commit-
ted to the principle of the Bill 1e..
they are against defection. But what
have we Seen in Manipur’® Only a few
weeks ago the Governmeni in Mani-
pur fell and every one knows that
the Congress Party through conspi-
racy and by encouraging defections

“The Original speech was delivered

— o

in Bengali.
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from other political parties engineer-
ed and brought aibout a fall of the
Guvernment and now a Congless sup-
ported Government 1s in power
Last May when the Bill was intro-
duced 1n this House the Prime Min-
isler  Shrimati Indira Gandhi  and
Shri Dikshut the Home Minister had
very clearly told this House that
they were interested in the early pas-
sage of tae Bill to ensure that a elec-
tcg representative was not able to de-
fect from one political party to an-
other and they were also eager to pro-
vide sateguards so that none could
benefit from such defections But
assurances given by the rulbing party
have no sanctity hecause soon after
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this Pondicherry Government was
ousted through defectioa The ruling
Congress party makes lot of high

sounding promuses which are mostly
for public consumotion rather than
implementation and much less bv their

own party

The Presidents rule i1n Pondicherry
1s a rule by the pureaucrats there It
1s but natural Sir, that under such a
rule educational, social ana other re-
forms which should have bcen ucher-
ed m long ago are not bemng introduc-
ed and this can 1ever be introduced
until and unless a popular Govern-
ment comes in power It is fioua fhis
angle also 1t 18 necessary that elections
should be held immediatel; 1n Fordi-
cherry failing which Government’s as-
surances will have no meaning and
value and people will judge them on
their ments Theretore, Sir, mn the
background of the Jiscussion on the
Budget demands for Pondicheiry and
more so when the Deputy Munster
and other Ministers of the Congress
are present here in ‘he House I would
like to demand on behalf of my parly
that 1f this Congress Government
attaches least samctity to their own
assurances 1f they have the least re-
gard for parliamentary democracy
which they claim to uphold and about
which they speak lcudly so much and
55 often and 1f they have anv regard
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for the rights of the people of Pondi-
cherry the elections should be held
and the Presidents rule should
be brought to a: end 1 also
demand that the (leclions must be
held During the nexn two 1conths
1e September or October the Presi-
dents rule whica1 docs not take into
account the people s a prraticns should
be replaced by a popular Covern-
ment which will work and uph 1d the
interests of the worsers, cultnators
and other poor people of the Sicte
With thiy I conclude my speech

SHRI K GOPAL (Karur) Mr
Chairrman, Su I rise to suppert the
Pondicherry Budget When 1 say so,
my ADMK fuiend opposite i ks at
me curtous v as to how I can support
tne Budget when we opposaj it when
1t was presented by them in Ponai-
cherry I would like to tell him that
1t was not the Vote on Accuunt that
we opposed but 1t was just that there
was a Budget leakage and we felt that
when a Goverment 4 partv which 18
in power cannot ke«p the Budget sec-
ret what else can it do That 15 the
reason why we opposed the Vote on
Account

Coming to the situation there 1
Pondicherry which was 1.led by
ADMK with CPI as a partner, 1 say,
they only created 2 mess The damage
would have been much more if my
CPI friends even though we diTer in
many respects with them had not kept
them in check

SHRI G VISHWANATHAN (Wandi
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wash) Do you diffter with them?
SHRI K GOPAL Politically 1n
some respects When they found that

they were beyond redemplion, they
had to part company with DMK I
do not have to tell you how the elec-
tions came and how the present rule
came

During the rule of DMK or even
now I am sorry to Say no serwus
effort 1+ being made to raisc resources
For example there 1s very goog scope
for that m bus transport Why is &
Transport  Corporation not being
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formed so far? At least for long dis-
tance routes, the bus transport can be
nationalised. This is one way of rais-
ing resources.

Secondly, Pondicherry is a place of
great tourist importance. I am sorry
to say that, even though the Union
Government came forward with a
proposal to start a youth hostel, the
land that was required, namely, two
acres of land, was not allotted by that
Government Or even now.

It waq promiised that a University
would be established in Pondicherry,
but nothing has been done so far. I
would like the Government to go
ahead with thig immediately.

About port development, I do not
have to tell the hon. Minister how
much congested is the Madras Port.
Even though Tuticorin is declared a
major port, still the traffic is very
heavy. The Pondicherry Port can be
utilised for the beneiit of all the
southern States.

Ag far as food position is concerned,
the State which was self-sufficient
<ome years back, has now to depend
on other States. I would like to see
that the present administration or the
administration that Is to come there
pays attention to this aspect.

Another point is about thermal stas
tion. Ag it is, Pondicherry is getting
power from Tamil Nadu and Tamil
Nadu is getting power from some
other State. A therma) station is im-
mediately necessary and I request the

Government to allot special funds for
this.

Finally, as far ag economy measures
are concerned, I understand that in
the present administration the over-
heads are too much. I would request
the hon. Minister, Shri X. R. Ganesh,
to see that the overheads are kept to
the minimum and the economy mea-
sures are jmplemented.

SHRI JYOTIRMOY BROSU (Dia-
mond Harbour): Mr, Chairman, Sir
they talk about economy and reduc-
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tion in unproductive expenditure, etc.,
etc. You are a knowledgeable person,
Mr. Chairman. You would see from
page of the Annual Financial State-
ment that, for police, the amount had
risen from Rs. 45,47,000 to Rs. 50,78,000
for a tiny State hke Pondicherry, tha
administrative expenses have

risen
from Rs. 892,000 to Rs. 9,47,000.
‘These are productive expenditures!

But in the matter of labour and em-
ployment, it has gone down from
Rs. 9,40,000 to Rs. 8,94,000.

Mr. Chairman, You know that the
conditions are changing. I have here
a very vital document. This is about
National Wage Board:

“As a first step the Government
may, on the basis of our recommen-
dations, adopt a Resolution on Wage
Policy. It may then set up a high-
ievel statutory National Wage Board
to implement this policy... "

SHRI MOHANRAJ KALINGA-
RAYAR (Pollachi); Which is that
document he is reading from?

SHRI JYOTIRMOY BOSU: This isa
documents from the Planning Com-
mission, Perspective Planning Divi-
sion,

SHRI MOHANRAJ KALINGA-
RAYAR: Is it a published documerit?

SHRI JYOTIRMOY BOSU: No.

AN HON. MEMBER: Then how did
yYou get 1t?

SHRI JYOTIRMOY BOSU: I am
not obliged to divulage the source.

SHRI G. VISHWANATHAN: You
should place it on the Table of the
House.

SHRI JYOTIRMOY BOSU: Yes, I
can.
MR. CHAIRMAN: Before you quote

from it, you should place it on the
Table.

SHRI JYOTIRMOY BOSU: “Objec-
tives of Wage Poilcy. In ‘Approach to
the Fifth Plan’, removal of poverty
and attainment of economic self-re-
liance have been set as the two major
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tasks Wage policy, as all other pol-
cies, must derive 1ty rationale fiom
these basic tasks  Proceeding from
this premise, the appropriate objec-
tives of wage policy may be to ensure
minimum wages ”

MR CHAIRMAN You cannot take
advantage of Pondicherry Budget to
quote something which 1s not relevant
to the debate You always tiy to do
anything on any Bill

SHR] SHYAMNANDAN MISHRA
(Begusara1) The integration in the
Ashram at Pondichiriy takes place at
a higher level

SHRI JYOTIRMOY BOSU The
point 15 how the allocation has come
down from Rs 9 lakhs to Rs 8 lakhs

MR CHAIRMAN You may please
leave the document here The ques
tion of 1ts admissibility will be decided
later

SHRI JYOTIRMOY BOSU Let the
Minister not comt and tiy to dictate
to the Charr The Chair would not
Iisten to the Ministers We know 1t
It says

2 to ensure the workerg and
employees a due share 1n fruits of
growth,

3 to rationali-e intcr occupational
inter-industrial and inter regional
wage differentials and “reduce d s-
parities i a phased manner,

4 to ehminate progressively, un-
justified wage differentials between
the orgamised and the unorganised
sectors ”

Further on, it says

“The objectives of wage policy

cannot be reahised if wage determi-

nation 1s left to the market forces”
This 1« very important and very

interesting

MR CHAIRMAN How 1s 1t rele-
vant?

SHRI JYOTTRMOY BOSU It ;s all

about the labour policy and the Gov-
ernment’'s wage policy.
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MR CHAIRMAN We are on Pondi-
cherty budget

SHRI JYOTIRMOY BOSU Is nt
ouitside India® This for the whole
couna) It 11 a document produced
by the Planning Commisg-ion It says.

in order that the workers and
tmployees may have incentives to
work
MR CHAIRMAN I hope you will
not read the cntire report

SHRI JYOTIRMOY BOSU 1 was
quoting

“  enthusastically and thus pro-
mte national growth, they should
ditectly shaie the fiuite of this
growth An dppiopriate garrange-
ment tor giowth sharing by the
workers and employees should be

an 1mportant element of wage
pohcy "
These are very important things

and I am delighted that I have been
able to get a copy It goes on to say

‘ Besides a share in the bencfits of
overall growth of the economy n
the form of a growth, the wotker
may also be provided with an n
tentive to higher productivity and
co-operative industrial relations by
giving him a share in the profits of

. the concern where he 15 employed
Since the subject 15 being studied in
depth by the Bonus Review Com
mittee  while recognising  1ts jme-
pottance we die not making any
comments "’

Further on thev say

“The main components of such a
profit policy should be the follow-
mng

1 to ehmunate and, if that i1s not
fully practicable take over through
fiscal devices price and distribution
controls and other methods, the
excesqive profits resulting from the
exercise of monopolistic and oligo-
polistic power

2 to reduce excessive profits in
sweated industries to reasonable
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levels by eliminating the exploita-
tive features of these industries....

8. tv wprropriate a reasonable
proportion of profits into the na-
tional fisc through direct taxation;”

Then they say:

“The wage policy conceivagd by us
requires the Government to play a
key role in implementation, Mini-
mum wages for differept centres
and regions have 1o be estimated
and enforced. An appropriate sper-
trum of skil}] grades has to b:
worked out on the basis of proper
cevaluation of skill differentials and
premium voint for each grade
determined. ...

As a first «tep, the Government may,
on the basis of our recommendatians,
adopt a Resolution on Wage Policy It
mav then <ot up a high-level statutorv
National Wage Boarqd to implcment
this policy.”

Thic j< the interim report given by
the Plannine Commission dated T7th
March 197 The Government s sit-
t'ng over it Mr Raghunath Reddv
was asked in the other House he de-
rlined. I will not say Rajya Subha
Therefore, with your permission, I
lav* on the Tuble

MR. CHATRMAN: You please give
it to me  Ynu cannot lav it un the
Table. The question of laying it will
be decided later on.

SHRI JYOTIRMOY BOSU: The
Chair has nccented it. Let the Gov-
ernment chow their face and explain
their conduct as to why thev are it-
ting over this report from March 1973
titl to-day and why the interim re-
port %= pot implemented. We want
an explanation from the hon. Shn
Ganr.sh

MR. CHAIRMAN: Thi= is an ingeni-
ous wav of hringing up a document on
some other Bill.

SHRI M. KALYANASUNDARAM
tTiruchiraralli): As Finance Minis-

missics, the document was
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ter, the hon. Minister who is now go-
ing to reply may not be in aposition
to reply to all the points that we mny
raise here, but I want the Home Mi-
nister to take note of all the points
and examine them and send us their
replies.

Fir<i of all 1 would like to say that
there is no juctification at all for the
continuation of the President’s rule
in Pondicherry. The delimitat-on
work is over. Electoral rolls are
ready.

SHRI JAGANNATHRAO JOSHI
(Shajapur): But the defection work
is rot stll complete!

SHRI M. KALYANASUNDARAM:
That 1s what 1 am coming to. After
all. the previous speaker pointed out
thir that it is a very small State,
smaller then a corroration; there are
oniv 20 assemblv seats and election
can he held within no time; what is
required is only 1ssue of natification;
the machinery js ready for holding
clection the people alee are eager to
have <lection  This is the present
position They are tired of Gover-
nor's rule. They are getting disgust-
ed with the way administration isrun
thete My friend Mr. Gopal was t°1-
ling us ahout some misuse or what-
ever it is As per the experience of
th+ Fordicherry people, worst popu-
tar Government cven would hove
been better than the Goveirnor's nile
1 <hould say; that is the position. T
am not making this statement just to
answer Mr Copal. That is a fact.
Flection must be held as carlv as pos-
sible. Before holding election for
A« ‘mbly there is no mesning for
takitte netion for holdine election for
municipalitv and panchayat bodies.
If 1 am correct, the Governor is ins-
tructe ~ {o hold election for municipa-
lity ar'd nanchavat bodies. There is
a new Act Formerly these were cal-
jed communes. One advantage of the
earlier French administration was
this The whole area of Pondicherry,

*The Sneaker not having subse qu.ntly accorded the necessary wver-
not treated as laid on the Table.
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Karaikal, Mahe and Yenam was
covered with communes including
smallest villages. They had given
greater powers to the Commune
mayors. An Act has been passed re-
cently and that Act is being given
effect to. While giving effect o that
Act the Governor has dispensed with
the Mayor but the council continues.
Under the new Act the Mayor's func-
ticy has been taken over by officials
and as a protest the councillors are ali
boycotting and there is some element
of noncooperation between officials
and elected representatives of these
local bodies. Government must give
proper instructions and they should
elect them from among the members
according to the Act. This is pro-
vided in the Act. Why this is being
evaded or subverted is something I
cannot understand. The Governor
must be instructed on this point also.
Sir, I understand, the Governor is
being guided from here to create pro-
per conditions for holding of elections
in favour of these two congresses 1
can assure the Goveryment herg and
the leadership of the Government
here that however much they might
try and however much they might use
the Governmental machinery there is
no possibility of Pondicherry gctting
any stable Government under the
leadership of the Congress—either
singly or both congresses *‘ogether,
That is the position there. Don’t
waste your time and energy and tire
the people with this experierce. Don’t
prolong it any lenger.

They think thev can give a stable
Government there. The Govwernor is
of course there. I do not kncw whv
this Governor was chosen thece His
experience as a1 officer of the Modern
Bakery vill not be adequate for run-
"ng a State of that type. The poli-
tical parties are very active there.
He wants to show that he can run
the Government better than the poli-
ticans. That is where the trouble
comes and he comes into clashes with
the politicians. He is actively indulg-
ing 1n potttirs Tinther there is an
Ashram--Aurobindo Ashram-—whic*
1« visited by each Central Minister
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very frequently. I do not want 10 go
into details: The Aurobindy Ashram
ig like a State within the State. They
misguide the administration to the de-
triment of the interests of the people,
I may tell you that it is to the detri-
ment of the Congress itsell. Congross-
men cannot create an image there by
these methods. I do not know whe-
ther the Lt. Goveruor is aided by his
Chief Secretary. He comes from
Andhra—from big landlords’ family.
And both these people are running
the administration and ruining the
lives of the people. Earlier they are
recalled the better it is for th~ State
and for the people of that State.

SHRI JAGANNATHRAO JOSHI:
There is a demaad from many States
for the recall of the Governors.

SHRI M. KALYANASUNDARAM:
This reminds me of those leaders who
say that there should be democracy
without political parties. He seems
to have a regard for this ideology.
Let them take him t¢ Bihar or any-
where else. I say that thy food situa-
tion 1s very bad.
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SHRI M. RAM GOPAL [I'FDDY
{Nizamabad): Why don't vou get
some food from Tamil Nadu?

SHRI M. KALYANASUNDARAM
There al<o food riots are going on If
what is happening in Tamij Nacu
and Pondicherry is ahy 1ndication,
this would happen and vou will have
t» imoort even paddy from the foreign

antries.  You will have to go with
a begging bowl to the foreign coun-
tries for paddy. Tamil Nadu 1: a
surplus State i rnice.  Similarly,
Pondicherry is also surplus *; rice.
Their requirements for the whole year
may be less than about 75.000 tonnes
Th v oroduce 1.70.000 tonnes of rice
ar | other millets of which rice alone
ac unts for 160 lakhs tonnes. In
sp te of that the Government have
fat'ed to procure in time. What is
hanpening to-day is that rice is being
sold at Rs 5 a kilo. I can understand
the difficulty of the DMK. here.
What happens in Pondicherry is this.
The smugglers from Tamil Nadu go
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and loot rice and take it to the other
areas.

SHRI G. VISWANATHAN: D.M.K.
represents the Tamil Nadu Govern-
ment and not Shri Kalyanasundaram.

SHRT M. KALYANASUNDARAM-
You are in power and not Shri Kalya-
nasundaram.

SHRI G. VISWANATHAN: You
will never be in power.

SHRI K. GOPAL: Both of you wil’
not he in power. We are going to
be in power,

SHRI M. KALYANASUNDARAM:'
Let it be. You are not going to re-
main 1n power after 1976, Let us
see where you are. We will take the
challenge. Go on The people will
decide. It 1s not Shr1 Gopal or Shri
Kalyanasundaram who will decide.
It 15 the people of Tamil Nadu who
will deciae that.

So, Sir, rice is not available in that
State leave alone the price of it. Long
queues are there and the people have
to woit for the whole day and returr
without rice after the whole dav. That
is the nositton in Pondicherry That
is the nusition with regard to ricc.
Something must he done to rush
stocks to Pondicherry for the public
distribution  machinery. Thev have
exhauste! the stocks, Now, whatever
stocks of kerosene, cement, sugar. ef..
are allotted to Pondicherry the same
are disposed of outside Pondicherrv
itself, ThLey do not =ven take it to the
limits nf Pondicherrv. They dispose
of these thirgs either in Madras o1
elsewhere.

Now., I take up milk. Milk was avail-
able in plenty in Pondicherry. Actually
milk was being suoplied to Nevyl
from Pondicherry. Earlier the produc-
tion was 17.000 litres a dav wheress
now it has come down to 7,000 litres.
Milk i3 very scarce in Pondicherry and
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the peope are facing a lot of hardship.
How did it happen! The Governor
bungled with the system of coliection
and distribution of milk. For tbi.
bungling it is the Governor and the
Chief Secretary who are responsible.

Sir, witirregard Yo the funds allot-
ted, the Centre must watch and fol-
low up and see that they are spent
for the purpose for which they are
earmarked. Funds were allotted
for the construction of gquarters.
for NGOs and officers. I think the
foundation-stone was laid by Mr.
Gujral about two years ago. but
the buildings have not yet come
up. Instead, those funds have been
used to construct some posh bun
galows for the IA.S. officers at a
distance of 8 kms. from the office, and
for going home and returning to the
office they are using the Govrnmert
cars. Their cars are used by the
Ministers and the entire expenditurc
is borne on Government account.
This is how they misuse the funds,
Thus, they are diverting the fundrs
according to their whims and fancies
and misusing the funds earmarked for
this purpose. I can give several ins-
tances, but for want of time, I shall
not do so.

The hon. Minisier has said that -
way of grants-in-atd a sum of Rs. 4 73
crores has been allotted to Pond -

cherry., It is for meeting the financi~!
requirements of the State That
grants-in-ald are to be given. Thi:

territory is directly under the Union
Government. So, grants-in-aid mean
matching the financial needs of the
State But here the flnancial neede
of the State have been cut to match
the grants-in.aid which this Govern-
ment ig granting. So, the sum allot-
ted in this regard is not adequate. So
many Ministers oo to Pondicherrv, 1
do not know whether they go by heli-
copter or they travel bv car. It is
very difficult to travel inside Pondi-
cherry citv because of the verv bad
condition of the roads. The mainte-
nance of the roads is very noor. and
the maintenance of drainare is rotten,
and the supoly of drinking water ::&
inadequate. They are going down
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every day. A sum of Rs. 1546 lakhs
has been allotted for urban develop-
ment. But in the explanation it is
said that the increased provision in
the budget is meant for expanding

assistance to the recently constituted:

Panchayati Raj institutions. But Pan-
chayati raj institutions are not found
in urban areus. The amount is allot-
ted for urban development but it Is
given to the villages. 1 do nol mind
if the villaces also need development
or the rural areas also need develop-
ment. But here the urban areas have
also been ULrousiit dowa to tae level
of rural areas. 1 would recuest Gov-
e'nment (o do somethines to develop
both Pondicherry and the rural areas.

The civic amenities in Pondicherry
are in a very bhad State. The Minis-
ter and big dignitaries often  visit
Auroville Ashram. So, even if they
do not have anv considerat’on for the
people of Pondicherry. at least for
the sake of the several visitors ‘hat
visit that town. let Government do
something, Otherwise, they will form
a very bad opinion about the state of
affairz in the union territory uade:
the Union Government itself.

The State Government emnloyecs
working in the State Government arc
eiigible for the same scales of pay as
the Central Government employees
according to the recommendations of
the Third Pay Commission. My hoen.
friend Shri Jyotirmoy Bosu has a'-
ready explained how funds have been
ullotted for the wolice and other upr-
remunerative purposes. But even
though five months have elapved sincr
the orders were issued for giving eftect
to the recommendations of the Third
Pav Commission. the Stale Govern-
ment employvees have not heen naid
those scales. Several categories are
vet {0 krow what grade: they are
coing to be fixed in. Ewven that is
left in doust. The State Government
~mplovees’ organisation has decided
to protest and they may not receive
their nav «n the Ist  Aucust as &
mark of o otest. From 12th August.
they want to go on a hunger.sirike.
Why shoul¢ we invite such agitations?
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Let Government pay f.o'them' {hwsir
dues as early as nossible and aveid
these unwanted agitations.

I have to make some suggestions
also for the consideration of Govern-
ment, Although 1 oppose President's
rule, thanks to it we have had. an
opportunity to discuss the whole af-
fairs of Pondicherry in this House.

Some judicial reforms are neves-
sary for the Teuritary so that they cen
have their own judiciary. Now it
is within the jurisdiction of the
Madras High Court. Clients have to
go to Madras for revision. for appéal
and writ petitions. In the case of
writ petition. I can understand be-
cause there nre not so many of them,
But now even forrevision and for
appert and other things they have to
go to Madras. So ' would suygest
that a Bench be located in Pondi-
cherry which will sit for at least a
week in a month or so or as the cases
require so that these matters can be
disposed of locally.

SHRI JAGANNATH RAO (Chatra-
pur): It is 100 miles from Madras.

SHRI M, KALY " VASUNDARAM: It
will ke easv for tie Hich Court to
move there rather than ask the people
to move to Madras. Otherwise. how
can the poor man get justice?

SHRI K. GOPAL: The territory goes
upto Kanyakumari.

SHRI M. KALYANASUNDARAM:
There is an agitation for loratling a
Bench at Tiruchi or Madurai. You
should support it.

SHRI K. GOPAL: In cvery distriet
headguarters.

SHRI M. KALYANASUNDARAM:
The Land Ceiling Act has been pas-
sed.  Another Act has so been pas-
sed (2 provide house sites f{o- .agvie
cultural Iabnovers, But these Acts
are being sabotaged; they are mot
being given effect to. Even the pro-
vision made for providing house sites
for Harijans {8 very meagre., Whit~
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Although the Lt. Governor proclaims
hiraseit to be a Harijan and he is
all out for Harijans, the Harijans in
the Territory ave not at all looked
after. Whatever funds are provided
for Harljan welfare are diverted. So
at jeast see that these two Acts are
given effect to as speadily as possible
and steps are taken to implement
them,

The Government has promised to
locate a University in  Pondicher:y
Tamil Nadu also will be inetrested in
the development of Pondicherry
because whatever 1s done for Pondi-
cherry, Tamil Nadu will also benefit
So even 1if you do not agree to give
another Umversity for Tamijl Nadu—
on the strength of its population 1t 1%
entitled to one or two more—kindly
see that Pondicherry Univermty s
inaugurated ag early as possible.

The Territory has good possibihities
of mantime fishing and also inland
water fisheries But this department
18 neglected ‘There need not be any
food shortage at all in this smail Ter-
ritory Tuaey have plenty of fish and
plenty of ric They can hive on
these Not only that They can
supply fish to adiommng towns alio
But they are not properly exploited
and utihsed So attention should be
siven to figheries

I know Shri Ganesh cannot reply to
all these points. I want him to con-
vey all these things to the concerned
Ministries 1 would urge upon the
Home Minister and the Prime Min-
ister to take early steps for holding
elections to the Territory, Untid
elections are held to the Assembly,
there is no question of helding elee-
tions tg the Municipalities and
Panchayats under the new Act, A
populay Minjsity must take Ccharge
there snd they should hold the Muui.
cipal and panchayat lactions.
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Of there is any worse offender of
this status quoism, it is this rullng
party.
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It is net at all difficult to hold elec-
tions unless you are waiting for
some more defections,
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all the smaller pockets have become
nothing but smugglers paradise,
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SHRI ARAVINDA BALA PAJANOR
(Pondicherry): Mr. Chairman, Sir, so
far as the elections are concerned, 1
do not think there can be any other
opinion except asking the Government
to conduct elections immediately.
When the hon. Minister moved the
Appropriation Bill in the month of
April, sv much heat was produced
here and I honestly believed that they
will conduct the elections before five
months so that there will not be any
necessity for the second stage of pre-
senting the Pondicherry Budget befure
this House.

I woud like to draw the attemtion
of the House to what took place at
the tims of elections. The other day,
I was listening to the honoursble
Prime Minister patiently and I was
surprised when she advised the Oppo-
sition purties to behave properly and
to conduct themselves in a manuer
exected of in a parliamentary demo-
cracy. What has taken place in
Pondicheery is a peculiar thing. They
were put in the position of Opposi-
tion. They were saying that it was a

BRAVANA 8, 1808 (SAKA)

b. G, (bondi-
cherry), 187475

uestion of minority Government.
auge of the lacuna in the Election
law, there was a minority Govern-
ment. If we take the election of the
parliamentary candidate, that is, my-
self, as it is explained there, there are
30 constituencies in Pondicherry State
and out of the 30 constituencies, in
21 constituencies the people have
voted only for Anna DMK-CPL
alliance. That means, the popular vote
was only for Anna DMK-CP] alliance.
When that was explained to them, to
the ruling party, to the other parties
and the previous ruling party at
Madras, they expressed openly that
they will behave as a responsible
Opposition. It was made known to
the press and the public also. Only
after that, Anna DMK CPI took the
responsibility of forming the Govern-
ment.

Immediately on the second day, they
voted the Government out. I just
wonder how far the platitudes expres-
sed by the honourable Prime Minister
regarding the conduct of Opp:sition
parties, to conduct themselves as a res-
ponsible Opposition, are applicable in
their case. 1 say this not with any
olitical motive. But when you bring
this Budget before this August House,
you must remember that you have not
conducted election during the past five
months for reasons best known to
you. I think, as a some hon. Mem-
bers said, perhaps, they are expecting
some party defections. It is for them
to look, not for us.
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The people are merely inferested in
having a popular Government. Many
things have been said aloul the
present rule there, I do not want to
adq anything more. The only thing
I would like to bring to the notice of
the House is that the people there are
not having a popular Government and
they are not having their representa-
tives to whom they can go with their
grievances and get them redressed.

1t iz unfortunate that the previous
speaker’ said that Mahi, Karaikal and
Yamen can be merged with neigh-
bouring States. Perhaps, he i3 mol
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aware of the situation and the cul-
tural hetitage of the State of Pondi-
cherry.- If He expresses his opinion
there, I am sure, he will be voted out.
Perhaps he has not got the parsonal
experience there.  Those Contwatrs
ate gpread over in four Stales, They
are not in a position to meet the
often and the QGovernor is also not
able toget the opinion of these people
often; therefore, it is impossible for
the Governor to give solutions to their
various problems. That is Lhe reason
why there is scarcity of rice there.
That State was never in deficit so far
as food materials are concerned, RBut
today I got letters that rice is sold at
Rs. 550 per kilo in Pondicherry and
at Rs. 4 50 per kilo In Karaikal. Karai-
kal is on the delta of Cauvery and it
is supposed to supply rice to the
entire State. But even 1w karaikal
rice is sold at Rs. 4.50 per kilo; one
bag of paddy is sold at Rs 75 today;
two months back it was only Rs. 45|-
From this you can infer that the ad-
ministration is responsible for this
kind of misdeeds. The only solution
is elections. I do not know why the
Government at the Centre is fecling
say, to have early elections there, if
you hdve only politics in your mind
and not the interests of the people,
then you can postpone the elections
upto 1976 or even beyond that. 1f you
have any respect for democracy--which
1 fail to note in this august House
sometimes—let us have the elzctions
in Pondichery as early as possible

Secondly, so far as administration 18
concerned, as one of the hon, mem-
bers pointed out, there are anomolies
in the pay scales of government
servants in the State. You can have
a good Goévernment only if the nceds
and grievances of the governinent ser-
vanis are properly looked into, We
talk so much about corruption. It is
all because of the mistakes we commit
and the injustice that we do to the
government servants at every stage.
I would not hlame the government
servants, It is a question of our own
mistake. When this  small pocket
merged with the Indlan Union in the
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year 1954, the former French g .wvern-
ment servants were assured that their
interests would be protzcied. But,
subsequent to that, nothing has been
done. So many departments have
come up, and the pay scalvg werd
fixed according to their whims and
fancies, without following an: norms.
Because of this, the pay scales at
various stages are in different lines.
The Second Pay Commission recom-
mended certain things, but they were
not implemented. When the Third
Pay Commission came, they wanted
to have a uniform system in Ponndi-
cherry. In fact, it has created the
maximum discrimination among the
government servants and they are all
very much annoyed and displeased
over this. 1 will give ou, instance.
Take the case of Vetevinary Deapart-
ment You will find that the doctors
there are very poorly paid tumpared
to the doctors in other Uninp Ter:i-
tories who are given a much higher
scale of pay, and no reason has been
given why these people ¢T2 dagerimi-
nated against and are y'ven a lowet
pay. This 18 net the only case. Take
the case of JIPMER which is directly
governed by the Central Govern-
ment. There also the position is the
same. The position is th: same in
Education Department also. There
are many anomalies. Daily we get a
number of petitions from them.
Because there is no popular Govern-
ment there, they are sending them to
Members of Parliament. We have
submitted them to the Governor and
the Department concerned and have
suggested to them to havg a Commit-
tee to look into all thess things and
make suitable recommendationg to
the Central Government to have uni-
form scales of pay in respect of ail
Union Territories. But tnat is ot
being done. I would regues: the hon
Minister to look into this matter and
do some justice to those people.

A number of members sre pleesed
to talk to me because T represent a
place which is rather attractive. Not
only it is a state which was once ruled
by the cultured people of France tut
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the great values of equalily and fra-
ternity still prevail 1 know the
Arvind Ashram is there which is a
great attraction. My nawme is alsc
Arvind, 1 believe U tco can attract
your attention. The Arvind Ashram
is there and attracts number of
people from Centre. Yet, tha State
capita] is like a amall village. Only
the Ashram is beautiful but if you go
outside the Ashram, everything is in a
rotten condition because tha State has
not taken so seriously thui it is alsu
a territory directiy governed by thLe
Central Government under the c¢on-
trol of an Adminisiratcr. Because of
this the State is 1n a poor state.
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Karaikal is another viiige which is
day by day deteriorating and if the
Government take it serirly and if
they want to develop the agricultural
part of it, they can Luve & small agn-
cultural unijt or a fertiliser unit where
they can mix up furiilisecs from the
SPIC or and Mad-as festilisers. That
also they aie not contemplating. The
late Shr1  Mohankumaramangalam
assured the people of Pondichurry
that he would bring down one heavy
industry. Unfortunately he passed
away and I cannot say that I am fortu-
nate that I have cuaig to take his place
but I would lhike 'c submit to the
Government to cunsiicr this very
seriously to stait one heavy indust:y
at Po.adicherry.

Finally, I would iike to submit one
other fact. The Ponricherry territory
may be upgraded to (1.2 state of a sub-
State. Many people complain that it
is not financially pcasible. But 1
would like to bring to the notive of
this august House that in Pondicherry
there are 3000-4000 people who are
receiving ¥yench pensions by which
the Government of India get a sum
of Rs. 4.5 crores every year as foreign
exchange because these people's
gervices are considered as services
rendered to France and the amount is
paid in Francs and naturally they
are converted into rupees and paid
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here. 1 think thic aspect also must
be considered,

Another thing, when they develop
roads, they do not understand the
difficulties of the villages there. They
only develop the roads in towns. Even
the main streets of Pondicherry, as
Mr, Kalyanasundaram explained, are
in & rotten condition. Still worse are
we roads in Yenam and you cannot
trave] in Mahe. The game condition
prevails in Karaikal also. I do mot
remember the name of the hon.
Member who said that to solve all
these problems the areas be merged
with the neighbouring States. That
is a way of developing the parochial
feeling and of linguism. We forget
the unity of this country and I am
very much proud to represent a
State in which four languages are
merged and I am gble to represent
four different and far-flung areas. This
unifying factor is there and it is very
bad for us to suggest merger of these
small parts with the neighbouring
States just for the sake of pleasing
certain communal ideologies... (Inter-
ruptions).

AN HON. MEMBER: What is com-
munal there?

SHRI ARAVINDA BALA PAJA-
NOR: My friend, Shri Gopal was refer-
ring to the South hostel which was
proposed to be started gt ondicherry.
That should be encouraged. We
should go a step further and encour-
age a four-siar hotel in Pondicherry.
Daily great number of foreigners are
visiting Pondicherry as also visitors
from other States. The main com-
plaint they make is that they are
unable to get a decent place to stay
for a day. If you get into the Ashram.
it ix all right But if you want to stay
outside the Ashram, it is impossible
for them to sav as there is no decent
hotel to say. I would, therefore, appeal
to the Centre and the Stute adminis-
tration to take it very seriously and
encourage people to construct a four-
star hotey there which will promote
tourism.
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Then, Mahe is in Kerala, That can
be developed Lke Kovalam which is
a tourist attraction centre, Mahe also
can be deveioped as g tourist resort
on the lines of Kovalam.

So far as the housing schemes are
concerned, the Government of India is
not taking it seriously the difficulty
of the Government servants, As Shri
Kalyanasundaram expressed, gix bun-
galows have been constructed at a
heavy cost and the Government ser-
vants are appealing daily at least to
grant them loans to construct their
own houses, but it is not considered.

Now like the old ICS, the IAS cadres
are there and a class mentality is
building up there and this was a thing
which was not at all prevalent during
the French rule in Pondicherry. This
is a thing which I would respectfuily
bring to the attention of the Govern-
'ment, There wag complete amity
ameng all the Government servants.
There wag not at all any difference
among the Government servants, but
now what has happened i this. I

have received a large number of
complainty from the subordinates
there. When they approach the

secretaries or other officials to give
their grievances they are asked to go
out like small urchins, Because of
this kind of attitude they have formed
a large number of associations, This
ig being encouraged by the top Jevel
people also. Numerous associations
have sprung up and are creating dis-
unity among Government staff. Now
they propose to have joint consulta-
tive wmachinery ang compulsory arbi-
tration for Government servants, If
that is so recognised these grievances
can be gorted out in their common
meeting.

Although Pendicherry iz g small
State it is part and pareel of this great
country of ours. Tt haa g number of
areat attractions, Let them not do
whatever suits the whime and fancies
of the Central Government Let them
rat treat this as a small pocket. Let
Government take it geriously and do
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the needful; let them face iacts hon-
ourably and honestly and conduct the
electiong there immediately,

SHRI P. G, MAVALANKAR
(Anmedabad); 1 um glad to be able to
participate in tiug Debate. My friend
Mr. Puoo Medy 1s wondering why I
am speaking on Pondicherry as well
Although we are elected from thug or
that constituency, we represent the
nation as g whole. We cannot say, we
shall speak only on this or on that
region,
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I had visited Pondicherry in August
1967. 1 stayed there for a week. 1
was there in connection with one inter-
national conference. The impressions
I got are still vivid in ‘my memory.
What the hon. Member Shr: Aravinda
Pajanor gaid has great relevance. The
region of Pondicherry has special and
significant place in thu; country, The
attraction is two-fold. Number one,
1t was under the French colonial admi-
nistration and it had a distinct culture
of its own. Second, 1t has this great
attraction of Shri Aurobindo Ashram
and the stay there of Sri Aurobindo as
well as of the Mother for many
decades,

There ig vne fact which I cannot
help mentioning in the very beginning
ang that is that the whole area looked
more or less desolate in and around
Pondicherry. There was not much of
development in terms of roads or
buildings oy houseg or residential
accommodation for poorer people. I
was aghast when I saw in the same
city of Pondicherry a kind of cxistence
of double worlds; there was tremen-
dous contradiction and even appalling
contradiction between the one and the
other! When on one side this region
could offer so much to the rest of the
country and also to the rest of the
world on the other side what I found
was that there were pockets of dire
poverty and malnutrition and dirt.
absence of legitimate eonditions of
law and order and decent and civilised
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1 do feel that wiule the State of
Fonadwherry 18 uader the Central
Administration now, the (Government
of india will look al tius region with
parucuiar care angd interest, ] under-
stand that Mr. Aravinda Pajanor has
given notice of several cut motions,
One of them is about the piroposed
Central university in Pondicherry.
The fact that such a Central Univer-
sity 1s going to be set up in Pondi-
cherry 'means that the Centre has
already shown considerable interest in
this region. They should not only
take interest in the educational and
cultural fields, but they ghould also
take interest in respect of providing
the basic necessities and amenitieg to
lakhs of people who are living there.

Let it not be said that these people
who hved at one time under one
colonial rule now hve under a rule—
not, of course, a colomal rule—which
15 not carmg for their primary needs.
Therefore, I feel that something has
to be done. 1 also support very
strongly the demanq for an early
election in Pondicherry,

I I mistake not, the President’s rule
wag promulgated in Pondicherry on
28th March this year, whereas I
Gujarat, as you all know, the Presi-
dent's rule was promulgated on the
9th February this year. Some hon.
friends from Pondicherry and other
areas have said—I too have to say
so—that when a State is under Presi-
dent’s Rule, there is a peculiar diffi-
culty which the people of that State
experience, They are not able to
represent their grievances and pro-
blemg actively almost daily and regu-
larly to their elected representatives
because they do not exist there. Now,
whenever they try to represent their
problems through their elected repre-
sentatives of Lok Sebha and Rajya
Sabha, obviously that also becomes
somewhat difcult. The time here is
also limited. There are many Pro-
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bius  that ar¢e wscussd 1o this
hauonal raruament, and i the Stawe
were 10 remaln under Fressdest's rue
lur a long speli, you wily appreciate
that the people ot those areas where
lnere 18 President’s rule for more than
six months are bound to suffer be-
cause there js no direct accountabihity
of that Admunistration to the elected
people. Officialdom grows, Even if
there is a popular or democratic rule
in other States or in the whole coun-
try, we find that again ang again there
are complaints about the ever growing
bureaucratisation and officialdom. You
can, therefore, well” imagine that
where there is no popular rule, the
officialdom would increase all the
morel That is what is happening,
whether it is in Pondicherry or in
Gujarat,
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Belfore [ come to my final points, I
want to put on record one thing that
merely because g State is under Presi-
dent’s Rule, therefore the officials
nced not necessarily be considered as
nut accountable, There is accountabi-
Ity of course, but there is no higher
level hody of elected representatives
who are directly in touch with the
people and who understand the peo~
ple’s problems. Because they are with
the neople in the constituencies, they
go back to the Legislators or to the
Ministers or to Government of the
day or the Chief Minister and s on
and so forth and ask for a review of
their cases, Therefore, the peaple feel
that what they feel and what they
asvire in termg of their problems and
points ang anxiety is being under-
stood, heard and listened to ang is
being cared for and is being looked
into. That vital aspect remains un-
fulfilleg in the Presideni’s Rule, This
i what ig unfortunate. That is why
I feel from that angle as wel} that
elections in Pondicherry should also
be held as early as possible. T had
made 5 similar demand for having an
early election in Gujarat, when we
discussed the Gujarat Budget  last
week. One final word and I have
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done. 1 find that even when a State
18 under President’s Rule, a number
of problems which are local or regio-
nal in character but ate nonetheless
important cannot be brought there in
the House. But, they can be referred
to the Ministers. Ang the Ministers
try to reply. I do not blame Shri
Ganesh if he cannot reply to all
points, because he does not know
tries are jnvolved. But you are aware,
Sir, that many problems are not
attended to immediately. I shall give
everything. He cannot give replies
for everything because so ‘many minis-
one instance. I am gorry I have to
give the ijllustration of Gujarat, For
the last one year and more, as many
as three out of five labour courts are
not functioning in Ahemdabad, That
iz because the three labour court
judges are not appointed. That means
that over 8,000 cases are pending in
labour courts. Every day 200 cases
come up and hardly two or four or
six cases mre disposed of. Labourers
in hundreds weit there day long and
go back disheartened. Is this not
serious” Occasianally, I can bring up
the problems here. But. we cannot
do g0 everyday in the Lok Sabha.
After all Parliament is for the whole
enuntry. At the same time. would you
like the peonle of that particular State
whether in Pondicherry or in Gujarat
to wait for one yéar>

The point is that elections may be
postponed by another six months. In
that case the people may have to wait
for another spell of six months to get
rice at cheaper price. Will the peeple
of Pondicherry have to wait for a long
time for the popular rule there to
enable them fo get better conditions
in terms of housing, municipal ameni-
ties and so on and so forth?

MR. CHAIRMAN: Mr. Mavalankar,
it is quite ingenious on your part to
bring in the grievance of Gujarat in
Pondicherry budget like Mr, Bosu
which has ng direct relations.
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SHRI P, G, MAVALANKAR; I was
giving anh illustration and I was trying
1o ptate it with great sincerity.

MR. CHAIRMAN: 1 am not doubi~
g your sincerity, The quesuon 1s:
it nas no direct bearing,

SHRI P, G, MAVALANKAR: In the
beginning itself I said I am sorry to
give an illustration from Gujarat. One
can repeat examples for Ponicherry
also. 1 am not repcating the examples
of Gujarat. I am only saying that it
you go on indefinitely postponing the
elections, you will only deny to these
people their pightful claim of having
a popular rule there, This is what it

comes 1o,
Therefore, I want o conclude by
saying that Pondicherry =as also

Gujarat should have a popular rule
again as early as possible becauge our
Constitution does not provide tor
Pregident’s rule as a kind of long-
term luxury to be thrust on the people.

The President’s rule has been pro-
vided in the Constitution so that when
a democratic machinery fails you have
to inject a dose of greater democracy
Until that is implemented in the interim
period you have to have President’s
rule But of necessity that period
should be the shortest possible. It is
from that angle I want to oppose the
Pondicherry Appropriation Bil) which
is before the House

SHR] G. VISWANATHAN (Wandi-
wash): Mr. Chairman, it s unfortu-
nate that Pondicherry Budget is being
discussed in Lok Sabha and not in the
Pondicherry Assembly. The fall of
last ADMK-CPI coalition Government
has led to the President’s rule in Pon-
dicherry. Pondicherry is the most
neglected Union territory in India. As
Mr. Ganesh comes from one such neg-
lected union territory he must be
aware of the difficulties which the
people of such union territories face.

When 1 went through the Budget 2
strange thing occurred to me. When
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there is & revised estimate under all
headings it is indicated revised esti-
mates but when I look at the grants-
in-aid from the Central Government
for the year 1973-74 the original esti-
mates was Rs. 487 lakhs but strangely
the revised estimates have gone down
now and it is only Rs. 394 lakhs. Why
has it been cut down? As the grants-
in-aid given at present are not enough,
1 would like the Government to raise
it to Rs, 6} crorez or Rs. 7 crores go
that all programmes started already
could be completed. I join with all the
earlier speakers in condemning the
excessive expenditure on police, There
is not much law and order problem as
far as Pondicherry is concerned. The
most urgeny problem facing Pondi-
cherry at the present moment is short-
age of power as a result of which
both agricultural and industrial sec-
tors have been affected. Pondicherry
used to be a surplus State in agricul-
ture but because of shortage of power
food production is going down. Half
of the single industrial estate which
Pondicherry has is vacant, ¥ven
though there are some industries they
are not functioning at all. Central
Government must take it up on its
own and a thermal power station be
given to Pondicherry immediately so
that they may get at least some power
for industries to be run in Pondi-
cherry, Unemployment, no doubt, is
there throughout the country but ss
far ag Pondicherry is concerned it is
on account of there being no ¥&ingle
major industry in Pondicherry. So,
one of the heavy or defence industries
should be located in Pondicherry.

Sir, a Central university has already
been promised but when is it going
to be inauwgurated. No doubt, some
committees have been coming and go-
ing but we are not hearing anything
about the inauguration of the univer-
sity from the Education Minlater. The
Tourism Ministry is not doing any-
thing in Pondicherry, They must take
more interest in Pondicherry because
one of the places in the South the
tourists from international areas want
to visit is the Ashram in Pondicherry.
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But the Tourism Ministry is not doing
anything. There are no grants from
the Tourism Ministry or even the
ITDC. Even the ITDC is not building
any hostels or hotels in Pondicherry.
So, I support my hon. friend from
Pondicherry that the ITDC should
take up the construction of a hotel
in Pondicherry so that all the
foreigners and even visitors from in-
side the country can go and stay there.

As my hon. friend Shri Kalyana-
sundaram has pointed out, there is
shortage of milk and shortage of food.
The Central Government should imme-
diately see that enough food is sup-
plied to the people. There is a lot of
bungling going on in regard to milk
distribution. The Central Govern-
ment should advise the Lt. Governor
to Jook into the matier so that milk
is distributed wherever it is required,

A demand was made that a Bench of
the High Court should be located at
Pondicherry. I do not know how far
it 1s feasible. We have been demand-
ing in our State for sometime that a
Bench should be located at Madurai
which is about 300 miles away from
Madras, but Government have not
conceded that demand. So, I do not
know whether they are going to con-
sider this also.

During the President’s rule or the
Lt. Governor’s rule, he must know
what problems are facing the people.
If there is a popular government, they
will know the deficiencies and short-
ages and what is to be done to the
people, But at present, the Govern-
ment there §s not able to meet the
situotion. So, the administration must
be geared up so that all the demands
of the people could be met. The Cen.
tral Government should take up the
responsibility and see that imme-
diately adequate food %a supplied to
the people of Pondicherry.

o Y OWT (F(HT) : WEIR AEEE
oE a"mtrg TN AreAT g ﬁrwﬁ‘tt‘m
faar fqar i A7 TNT F7IF ® OL F qT-
317 %1 Wiory 3 ¢ g | afy s wfe
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argdw el ¥ oF Yeiege a1 f-
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TGz ¥ I FH grw KT whw aely
WY Afew 2w § Qwfaan, © Y, wiw
gime mrfe dfer wifor & &, faa
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qEET §, I WIGWHT T WEqAA, TG HY
wepfa Wi gerar w1 W, agh &
wa wifx a1 werE feizquia ¥ Weaq
% fad wuas & fs ofed O Y o
famfaaea a1 {=igqz @wr aw
W g7 fawa § fraf i L ™
gAY 9 AAE OIF O w0

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I am thankful to the hon.
Members who have briefly participated
in this debate, As the House is aware,
Pondicherry was discussed when the
vote on account was granted by the
House, and similar points were raised
during that discussion also.

The point that has been made by
most hon. Members is about elections
in Pondicherry. There is no dispute
over the fact that Pondicherry should
have an elected government, and there
is no replacement possible for an elec-
ted government. The House is aware
that President’s rule will last till Sep-
tember. The Governor will have to
make his recommendations and on the
basis of his report, Government will
have to decide about the timing of the
elections.

Naturally, in a debate like this, many
points come up. The ruling party has
been accused. Pondicherry is one
area where the strength of the parties

Government became inevitable on the
strength of the parties themselves.
Therefore, we need not bring in the
question of defects and such other
things so far as Pondicherry is con-
cerned.

As for the point made by Shri Joshi
for the merger of these sreas with the
neighbouring State, the hon. represen.
tative of Pondicherry has very aptly
replied. 1 myself come from a small
area.

SHR1 JAGANNATHRAO JOSHI:
You merged Coorg with Karnataka.
It had an Assembly also,

SHRI K. R. GANESH: People in
small territories develop their own
personality and they would like to see
that that personality is preserved;
they would not like to get submerged
in the larger neighbouring States. I
think the Member for Pondicherry has
himself indicated the views of the
people there. Obviously it is a matter
that will have to be finally decided
taking the views of the people into
consideration.

SHRI JAGANNATHRAQ JOSHI:
This is double-standards. Overnight
you merged Coorg with Mysore.
Now you talk of taking the views of
the people.

SHR]I K. R. GANESH: As regards
development of Pondicherry, some hon.
members have pointed out that Pon-
dicherry is a very neglected territory.
It may be true that compared to many
other developed areas, Pondicherry
may not be developed in that way,
but if the facts 1 have are
examined in the context of
the general under development of
India, 1 think Pondicherry will claim
some status. My point in referring to
these facts is anly to indicate that the
Central Government have been step-
ping up their allocations to Pondi-
cherry. For instance, {f you take the
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budget utimshs for Pondicherry from
1969-70 to 1973-74, they have gone up
from Rs, 883.02 lakhs to Rs. 1501.44
lakhy which means 50 per cent more
outlay. In terms of receipts also, it is
about 50 per cent incresse. If we take
the plan also, the outlay of Rs. 400
lakhs approved by the Planning Com-
mission for 1974-75 {is a sufficiently
high allocation, The Planning Commis-
sion have approved an outlay of Ra.
5.25 crores comprising of Rs, 4 crores as
central assistance and Rs. 1.25 crores
to be raised by the Territory. In the
total plan outlay including centrally-
sponsored schemes, in the sector-wise
division also, emphasis is given to de-
velopment programmes as well as so-
cial services. For instance, out of the
total budget estimate of Rs. 1501.44
lakhs, education gets Rs. 262.78 lakhs,
making a percentage of 17.5 per cent.
I am not citing these figures to prove
that Pondicherry is very developed;
that is not my point; particularly a
person like mvself coming from a small
Union Territory would not like to
make it. 1 cite these only to indicate
what is done there. In terms of liter-
acy., the percentage is 46 in Pondi-
cherry as against the national average
of 20.34.

SHRI DINESH JOARDER (Malda):
That is not because of President’s rule.

SHRI K. R GANESH: Anyway, it
is being continued,

SHR{ M. KALYANASUNDARAM:
It cannot be stopped.

SHRI KX R. GANESH: There
other Union Territories where
same development has been there.

SHRI ARAVINDA BALA PAJA-
NOR: 1Is there a proportionate
increase?

SHRI K. R. GANESH: Why are they
afraid of facts? I do not think it is the
contention of the hon. member that
French rule was better than the rule
now. That cannot be your contention.
I am stating a fact. 1 do not say that
Pondicherry is a developed State.
Something has been done thers and it
is better to recognise that. It is not

are
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only because of the French. There are
other territories aroung that like
Tamilnadu which are developed. About
the Central University to be set up
there during the fifth plan, land has
been made available by the State Gov-
ernment. Also proposals have been
initiated for making collegiate educa-
tion free to the students upto the
degree level. This was not done by
the French. In terms of health and
number of beds, Pondicherry cannot be
called an absolutely neglected State.
Since power constitutes the key to de-
velopment, the Planning Commission
has agreed in principle to the setting
up of a thermal power plant there....

SHRI G. VISWANATHAN: In the
fitth plan?

SHRI K. R. GANESH: That is not
indicated, but they have agreed to it
in principle.

SHRI DINESH JOARDER: The
Prime Minister will go and announce
it at the time of the election.

SHRI K. R. GANESH: Waell, she is
the Prime Minister and if it is to be
ammounced, she will announce it. It
can’t be helped. But elections are not
won like it. If you makec a more de-
tailed study of what happened there,
you wil] know. You can't say the
DMK Government did not do anything.
Elections are not won on the basis of
some plant being put up there,

Coming to tourism, I am informed a
motel will be set up in Pondicherry.
Karaikka] will have a tourist infor-
mation bureau—I do not know what it
means!

SHRI SOMNATH CHATTERJEE:
Is he permitted to say something in
the House without knowing what it
is? It is worse than misleading the
House.

SHR! K. R. GANESH: 1 thought
hon. members had g sense of humour.
{Interruptions). I have fo read from
the notes. I am not the Chief Min-
ijster or Chief [Secretary of Pondl-
cherry. I am just holding somebody
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else’s baby. I have to pass on to the under congtruction

House whatever information I have
got from there.

The youth hostel will be a Central
Sector scheme, for which necessary
site hag also been acquired.

MR. CHAIRMAN: ‘Whosoever's
baby it may be, you will agree he is
holding it well.

SHRI K. R. GANESH: About the
Pay Commission’s recommendations,
many categories have been notified.
Some categories have yet to be noti-
fled. But that is a problem common
to many other places. not confined to
Pondicherry alone. I am told that
On-Account payment has already been
made, The payment of DA arrears
has already been made. The arrears
will be paid to the notified categories
as soon as the Budget is passed.
Other categories will be notified by
the Government.

I myself know that there are cer-

tain difficulties in that. There are
many anomalies. When the popular
Government was in Pondicherry,

whether short-lived Government or
earlier Government of DMK and
CPl, many Ministers came and dis-
cussed it with the Finance Ministry.
There are many anomalies as far as
Pondicherry is concerned. as it is in
respect of many Union Territories.
Actually, this matter wag to be dis-
cussed with the former Health Min-
ister of Pondicherry, Shri Subbaiah,
who is a veteran leader of Pondi-
cherry State. He has taken interest
in the Health Department and in
various other things. When the Com-
mittee is set up, I hope, it will be
expedited.

Another point was raised by Shri
Kalyanasundaram. I am informed
that there has been no diversion of
funds carmarked for housing con-
struction of Type II, III, IV, V and
VI houses. Only Type V and VI
houses have been built while more
than 250 Type TII and IV houses are

About the point which Shri G.
Viswanathan raised, the information
that has been given to me is that the
total amount earmarked for expendi-
ture was spent and the grant-in-aid
was less becausc of increased open-
ing balance from the Consolidated
Fund. I will inform the hon. Mem-
ber, in detail if there are any techni-
calities in it.

SHRI ARAVINDA BALA PAJA-
NOR: Regarding status-hood, what
about B-2 status for Pondicherry and
C-2 status for Karaikal, Mahi and
Yamen? Thai has been recommend-
ed by the Pay Commission for other
Union territories. It has not been
suggested for Pondicherry. The cost-
ing of living in Pondicherry is equal
to that of in Madras and the cost of
living in Karaikal is more than that
of in Tiruchirappali or Madurai.
That also may be implemented.

SHRI K R GANESH: So far as
the status of cities is concerned, it is
hased on population and other criteria

that the Pay Commission has laid
down.
The hon. Member, Shri Madhu

Limaye. has made & good suggestion.
It will bhe examined whether in this
University—anyway, Pondicherry has
French culture and French language
1s there—it could be done It can
be examined.

As far as the problem of shortage
of rice and various other shortages
are concerned, as mentioned by Shri
Kalyanasundaram, partly it may be
due to some smuggling going on. I
will draw the attention of the Minis-
try concerned to this particular pro-
blem, as he has indicated that rice
has to be rushed there.

As far as the land ceiling Bill is
concerned, I have found that the mat-
ter is now with the law Ministry
and it is being processed.

With these words, I commend the
Budget to the House.
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SHRI DINESH JOARDER: What
about misuse of Government cars and
public vehicles by the Government
officers and also consuming petrol at
the cost of Government funds?

SHRI K. R. GANESH: This is a
general observation. It iz a wrong
thing if it ig done.

SHR! DINESH JOARDER:
a specific allegation made in
House.

SHRI K. R. GANESH: The speci-
fic complaint will have to go to the
Governor. He will have to look into
it and take necessary action in that.

SHRI ARAVINDA BALA PAJA-
NOR: I would like to quote this
from the Pay Commission's report:

It is
this

“A city or a town which, for
reasons ol comparative isolation or
by virtue of being a place of pil-
grimage with a large floating popu-
lation or State capital, etc.,, may
be abnormally expensive bui does
not qualify for grant of CCA on
the basis of population, should be
given special consideration on
merits.”

Only on this basis I am submitting to
the Government to consider Karai-
kal and Pondicherry for grant of
CCA

SHRI K. R. GANESH: The process
of locating those areas which have
high cost of living and which fulfil
the criteria laid down, being a pil-
grimage centre and various other
things—hecause there are various
places which have got very high cost
of living but which do not qualify
the criteria laid down—and of find-
ing out what should be the mecha-
nicr for working out this has already
started, and if Pondicherry qualifies
for it, then it will come under that
category.

SHR! DINESH JOARDER: The
Mini-ter has told us that the Presi-
dent’s rule will continue upto the
month of September. We want to
have an assurance from him that it
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will not be extended beyond the
month of September. Already the
people of Pondicherry are deprived
of participating in the Presidential
election through their elected repre-
sentatives. As the paraphernalias of
delimitation and preparation of vot-
ers’ lists have been compleied now,
he should come forward with an as-
surance to this House that the Presi-
dent’s rule will not be extended be-
yond September.

SHRI K. R. GANESH: 1 have al-
ready indicated that the Governor's
report will have to come. More than
that I am not in a position to say
anything.

MR. CHAIRMAN: Now I shall put
all the Cut Motions together to the
vote of the House. . .

SHRI ARAVINDA BALA PAJA-
NOR: So far as my Cut Motion No.
4 is concerned concerning the need
for holding elections immediately, I
want to press it for a division. The
other Cut Motions can be put toge-
ther.

MR. CHATIRMAN: Alright. I will
put Cut Motion No. 4 separately. 1
now put Cut Motions 1 to 3 and 3 to
8, moved by Shri Aravinda Bala
Pajanor, to the vote of the House.

Cut motions Nos. 1 to 3 and 5 to 8
were put and negatived.

MR CHAIRMAN: I shall now put
Cut Motion No. 4 moved by Shri
Aravinda Bala Pajanor to the vote of
the Houce,

The question is:

“That the demand under the
head ‘Elections’ be reduced by
Rs. 100.”

{Need for holding elections immedi-
ntely to enable the people of the
{nion territory of Pomdicherry to
have a  popular  Government]
€3]

Those in favour may say ‘*Aye’.
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SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those against
may say ‘No’.

SEVERAL HON. MEMBERS: No.

MR. CHAIRMAN:
‘Noes' have it. . .

SOME HON. MEMBERS:
have it.

MR. CHAIRMAN: Let the lobbies
be cleared.

MR. CHAIRMAN: The lobbies are
now cleared. I will now put the cut
motion to the vote of the House.

The question is:

“That the demand under the head

‘Elections’ be reduced by Rs. 100.”
[Need jor holding elections immedi-

ately to enable the people of the

Union territory of Pondicherry to

have a popular Government|

(C))]

The motion was negatived.

MR. CHAIRMAN: Now the ques-
tion is:

‘Noes' have it,

‘Ayes’

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
paper, be granted to the President.
out of the Consohdated Fund of
the Union territory of Pondicherry
to complete the sums necessary to
defray the charges which will come
in course of payment during the
year commencing from Ist April,
1974, in respect of the heads of
demands entered in the second
column thereof—

Demands Nos. 1 to 32 and 34.”
The motion was adopted.

18.00 hrs,

PONDICHERRY APPROPRIATION
BILL®, 1874

THE MINISTER OF STATE IN

av———

Pmdt&hem; Appro- 253
priation Bill

THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): S8ir, T beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain sums from and out of
the Consolidated Fund of the Union
territory of Pondicherry for the ser-
vices of the financial year 1974.73.

MR. CHAIRMAN: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union territory of
Pondicherry for the services of the
financial year 1974-75."

The wmdtion was adopted.

SHRI K. R. GANESH: Sir, I In-
troducet the Bill.
MR. CHAIRMAN: Shri K. R.

Ganesh to move the consideration
motion.

SHRI K. R GANESH:
o move}:

Sir, 1 beg

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the Union territory
of Pondicherry for the services of
the financial year 1974-75, be taken
into consideration.”

MR CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consli-
dated Fund of the Union territory
of Pondicherry for the services of
the financial year 1974-75, be taken
into consideration "

SHRI M. KALYANASUNDARAM:
(Tiruchirapalli): Sir, I want to say a
few points. Are you in such a hurry?

MR, CHAIRMAN: You have already
spoken,

" *Published In Gazette ©f India,
Extraordinary, Part II, Section 2,
dated 30-7-74.

fIntroduced/moved with the re-
commendation of the President.
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tion Bill

S8HRI M. KALYANASUNDARAM:
Arising out of the reply given by the
hon. Minister, I want to raise one or
two points. I want to raise these
points on the Appropriation BHill,

MR. CHAIRMAN: You have not
given me any points on which you
want to speak. Just now off-hand
I cannot allow you to spesk., [ am
sorry.

SHR1I M. KALYANASUNDARAM:
What is wrong?

MR. CHAIRMAN: 1 must know ue-
forehand that you have something
to say in opposing the consideraticn
of the Appropriation Bill Xindly
see Rule 5. Ii says:

“The Speaker may, in order to
avoid repetition of debate, require
'members desiring to take part m
discussion on an Appropriation Bill
to give advance intimation of ihe
specific points they intend to raise,
and he may withhold permission for
raising such of thc points as in his
opinion appear to be repetitions of
the matters discussed.

Therefore, I cannot decide anything
unlesgs you give me in writing. Lest
there be a repetition, I must have ad-
vance intimation. And, without ad-
vance intimation about this, I cannot
make up my mind. You must ex-
cuse me. So, T will put the motion
to the vote of the Rouse. The ques-
tion is:

B.A.C. Beport 2484

“That the Bill 10 authorise pay-
ment and apprcpviation of certain
sums from and ocut of the Consoli-
dated Fund of the Union territory
of Pondicherry for the services df
the financial year 1074-75, be taker
into consideration.”

The wmotion was adopted,

MR. CHAIRMAN: Now we take up
Clause-by-clause. The question is:

“That Clauses 1 to 3, the Sche-
dule, the Enacting Forynula and the
Title stand nart uf the Bill.”

The motjon was adopted

Clause 1 to 3, the Schedule, the En~
acting Formula and the Title were
added to the Bill.

SHRI K. R, GANESH: Sir. ] beg
{o move:

“That the B:l' be passed.”
MR, CHAIRMAN: Tue gquestion 1s:
“That the Bill be passed.”
The motjon was addpted.
18.04 hrs.

BUSINESS ADVISORY COMMITTEE
FORTY-FIFTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): Sir, 1 beg to present the

Forty-fiftth Report of the Business
Advisory Committee.
18,05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
July 31, 1874/Sravana 9, 1898 (Saka),

QMGIPND 1257 L6—Lino—978-3-9-74.





